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BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELID 

(Original Application No. 797 of2024) 

IN THE MATTER OF: 
Gautam 

Versus 
State of Uttar Pradesh & Ors. 

•.••. Applicant 

• ..•. Respondents 

REPLY /RESPONSE FILED BY THE RESPONDENT N0.9 

i.e. TEHRI PULP & PAPER LTD. 

MOST RESPECTFULLY SHEWETH: 

1. That the present reply has been filed by the Respondent No.9 

i.e. Tehri Pulp & Paper Ltd. [hereinafter referred to as the 

"answering Respondent"]. That the answering Respondent is 

a company registered under the Companies Act, 1956 having 

its manufacturing Unit at: 9th K.m Stone, Bhopa Road, 

Muzaffarnagar (U.P.)- 251 001. 

2. That the answermg Respondent is filing present Reply 

through Sh. Kishor Kumar Gupta, who is working as G.M. -

Environment & Safety with the answering Respondent and 

who, vide Board Resolution dated 15.02.2025 has been duly 

authorized to sign & verify this present Reply/Response, to 

file documents, to sign Vakalatnama, to depose before this 

Hon'ble Tribunal and to do all such other act (s) as may be 

necessary for this present Reply/Response. Board Resolution 

dated 15.02.2025 is annexed as Annexure: R9/A. 
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3. That the answering Respondent is engaged in the business of 

manufacturing & sale of Kraft paper using waste paper as raw 

material. That the answering Respondent has two units within 

the same premises. That the consented production of the 

Unit-1 of the answering Respondent is 250 MT/day Kraft 

paper by using waste paper as raw material and the consented 

production of the Unit-2 of the answering Respondent 

manufactures is 350 MT/day Kraft paper by using waste 

paper as raw material. 

4. That the answering Respondent is a compliant unit and is 

operating its unit with all the necessary permissions, licenses, 

Consent to Operate and/or No Objection Certificates (NOCs). 

That the answering Respondent is duly following all the 

directions /guidelines issued time & again by the statutory 

authorities and is following all the law which are necessary 

to operate the industry. That the answering Respondent 

carries out its operation in such a way so as to protect & 

preserve the environment and also is committed to deliver to 

the consumer, products that meet high quality specifications 

for which very stringent quality measures are followed by the 

answering Respondent in its various stages of the 

manufacturing process. 

5. That the answering Respondent have valid consents under 

Section 25 of the Water (Prevention and Control of Pollution) 

Act, 197 4 as well as mtder Section 21 of the Air (Prevention 

and Control of Pollution) Act, 1981 for both of its units. That 

the validity of the CTO of Unit-1 of the answering 

Respondent is 31.12.2028 and the validity of the CTO of 
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Unit-2 of the answering Respondent is 31.12.2026. Copy of 

the Consolidated Consent to Operate under Section 25 of the 

Water (Prevention and Control of Pollution) Act, 1974 and 

under Section 21 of the Air (Prevention and Control of 

Pollution) Act, 1981 of both the units of the answering 

Respondent are collectively annexed as Annexure: R9/B 

(CoUyl. 

6. That the answering Respondent also have Authorization 

under the provisions of Hazardous and Other Wastes 

(Management and Transbmmdary Movement) Rules, 2016 

for both of its units. That the Authorization under the 

provisions of Hazardous and Other Wastes (Management and 

Transboundary Movement) Rules, 2016 of the Unit-1 of the 

answering Respondent is valid till 02.08.2027 and that of 

Unit-2 is valid till 26.07.2027. Copy of the Authorization 

under the provisions of Hazardous and Other Wastes 

(Management and Trans boundary Movement) Rules, 2016 

dated 19.09.2022 for both of the units of the answering 

Respondent are collectively annexed as Annexure: R9/C 

(Colly). 

7. That presently the answering Respondent is meeting its fresh 

water requirement from ground water through 3 (Three) bore­

wells. That the answering Respondent have No-Objection 

Certificates (NOCs) for all of its said bore-wells issued by the 

Ground Water Department, Uttar Pradesh, all of which are 

valid till 30.03.2027. Copies of No-Objection Certificates 

(NOCs) issued by the Ground Water Department, Uttar 

Pradesh is annexed as Annexure: R9/D (Colly). 
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8. That the answering Respondent has pennission to discharge 

2000 KLD [Unit-1: 1300 KLD and Unit-2: 700 KLD] of 

treated effluent. That the answering Respondent has a full 

fledge Effluent Treatment Plant (ETP) separately for both its 

units. That waste water generated by the answering 

Respondent is partially recycled back in the process at paper 

machine section. 

9. That the both the ETPs of the answenng Respondent 

comprises of Equalization tank, Hill Screen (2 Nos.), 

Sedicell, Primary Clarifier, Aeration Tank, Secondary 

Clarifier~ Multi Grade Filters [2 Nos. - 1 + 1 (standby)]~ 

Sludge Dewatering System, (combindly used for both units). 

That the answering Respondent has installed V notch with 

ultrasonic flowmeter at both its ETPs inlet and outlet. That 

the answering Respondent has also installed electromagnetic 

flow meter with totalizer at recycled effluent reuse point (i.e. 

line carrying recycled effluent at paper machine). That the 

answering Respondent has installed OCEMS system at the 

final discharge point of both of its ETPs to monitor the quality 

of treated effluent. Copy of the ETP Adequacy Report of both 

the ETPs of the answering Respondent both prepared by the 

Central Pulp and Paper Research Institute ( CPPRJ), 

Saharanpur (U.P.) are collectively annexed as Annexure: 

R9/E (Colly). 

10. That the answering Respondent has installed one boiler of 

capacity 52 TPH which is common for both the units of the 

answering Respondent. That the answering Respondent has 
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also installed a turbine of capacity 8 MW. That the answering 

Respondent uses Biomass, RDF and Coal as fuel for its above 

said boiler. That the answering Respondent has provided 

stack of height 62 meter attached with its aforesaid boiler 

equipped with Electro Static Precipitator (ESP) as APCD. 

11. That the answering Respondent supplies its fly ash to the 

cement plants. That the answering Respondent has an 

agreement with M/s Bulk Ash Suppliers, Bhopa Road, 

Muzaffamagar for supply of fly ash to the cement plants. That 

the answering Respondent also has "Supply Agreement" 

dated 01.11.2022 with Nuvoco Vistas Corporation Ltd., 

Mumbai, which is. engaged in manufacturing of different 

types and grades of cement, for the supply of the fly ash 

generated by the answering Respondent. Copy of the Supply 

Agreement" dated 01.11.2022 with Nuvoco Vistas 

Corporation Ltd., Mumbai is annexed as Annexure: R9/F. 

12. That the answering Respondent also has a "Agreement for 

Co-processing Non-Recyclable Solid Waste" dated 

01.10.2023 with the K.K. Duplex & Paper Mills Pvt. Ltd., 

Jansath Road, Muzaffarnagar (U .P.) for the scientific 

disposal /co-processing of the non-recyclable solid waste 

including plastic waste generated by the answering 

Respondent. Copy of the HAgreement for Co-processing 

Non-Recyclable Solid Waste" dated 01.10.2023 entered 

between the answering Respondent and the K.K. Duplex & 

Paper Mills Pvt. Ltd. is annexed as Annexut·e: R9/G. 
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13. That the answenng Respondent, being a responsible 

corporate citizen, keeps a regular check by itself on the 

pollution control equipments installed by it in its unit and 

analysis the parameters of both the treated effluent and 

gaseous emissions generated by the unit of the answering 

Respondent. That various test reports of both the treated 

effluent as well as gaseous emissions generated by the unit of 

the answering Respondent shows that their parameters are 

well within the prescribed limits and, therefore, the 

answering Respondent is duly complying with the 

environmental norms. Copy of the Test Reports dated 

20.05.2024 of the ground water samples (from borewells) 

[pre-monsoon] and Test Reports dated 28.11.2024 of the 

ground water samples (from borewells) [post-monsoon] all 

issued by Environment Management Centre, Roorkee, 

Uttarakhand are collectively annexed as Annexure: R9/H 

(Colly). Copy of the Test Reports dated 07.09.2024 of the 

effluent water samples from ETP outlet of both the units of 

the answering Respondent issued by Environment 

Management Centre, Roorkee, Uttarakhand are collectively 

annexed as Annexure: R9/I {Colly). Copy of the Test 

Reports dated 27.01.2025 of Stack Emission issued by 

Environment Management Centre, Roorkee, Uttarakhand are 

collectively annexed as Annexure: R9/J (Colly). 

14. That the answering Respondent is an environment friendly 

industry and has taken all the suitable measures for water 

management. That the answering Respondent has adopted 12 

ponds and installed 12 numbers of recharge shaft [@ 1 shaft 

per pond] for the artificial recharge of water. Copy of the 
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Water Balance Report of the answenng Respondent 1s 

annexed as Annexure: R9/K. 

15. That during the financial year 2024-25, the answenng 

Respondent has planted 2000 plants under Miyawaki method 

at UPSIDC Park, Opp. Pritul Machines, Beghrajpul, 

Muzzafamagar (U.P.). Copy of the Work Order dated 

27.06.2024 issued in favour of Mls Vijay Foundation, 

Muzaffamagar (U.P.) w.r.t. to the plantation of 2000 plants 

under Miyawaki method at UPSIDC Park, Opp. Pritul 

Machines, Beghrajpul, Muzzafamagar (U.P.) annexed as 

Annexure: R9/L. 

16. That in compliance of the directions issued by this Hon'ble 

Tribunal, inspection of the unit ofthe answering Respondent 

was done by UP PCB on 18.10.2024 and 26.11.2024. That the 

UPPCB filed a Joint Inspection Report along with its 

Affidavit on 14.12.2024 before this Hon'ble Tribunal, which 

contains the findings of the UPPCB w.r.t. the industrial units 

of the answering Respondent as found during the inspection 

held on 18.10.2024 and 26.11.2024. 

17. That a perusal of the said findings of the UPPCB w.r.t. the 

industrial units of the answering Respondent as found during 

the inspection held on 18.10.2024 and 26.11.2024 shows the 

below mentioned facts. 

(i) That the answering Respondent is having valid Consent 

to Operate under Water (Prevention and Control of 

Pollution) Act, 1974 and Air (Prevention and Control of 

Pollution) Act, 1981 for both of its units. 
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(ii) That the answering Respondent has valid Authorization 

under the provisions of Hazardous and Other Wastes 

(Management and Transboundary Movement) Rules, 

2026 for both of its units. 

(iii) That the answering Respondent has valid NOCs for 

abstraction of ground water for all three of its borewell. 

(iv) That the average production of the answering 

Respondent is well within the consented /permitted 

production. 

(v) Electronic Flow Meter with totalizer has been duly 

installed by the answering Respondent at its borewells. 

(vi) Average daily ground water withdrawal is within the 

consented /pennitted quantity. 

(vii) That answering Respondent has 2 (Two) ETPs i.e. both 

units of the answering Respondent have separate ETP. 

(viii)V-notch with ultrasonic flowmeter was found installed 

at inlet and outlet of both ETPs of the answering 

Respondent. 

(ix) Electromagnetic flow meter with totalizer was also 

found installed at recycled effluent reuse point (i.e. line 

carrying recycled effluent at paper machine). 

(x) The parameters of the samples collected from ETP inlet 

and ETP outlet of both ETPs of the answering 

Respondent by the UPPCB during inspection held on 

18.10.2024 and 26.11.2024 are well within the 

prescribed limits, which shows that both the units of the 

answering Respondent are complying units. 

(xi) That the answering Respondent has installed one boiler 

of capacity 52 TPH which is common for both the units 

of the answering Respondent. That the answering 
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Respondent has also installed a turbine of capacity 8 

MW. That the answering Respondent uses Biomass, 

RDF and Coal as fuel for its above said boiler. 

(xii) That the answering Respondent has provided stack of 

height 62 meter attached with its aforesaid boiler 

equipped with Electro Static Precipitator (ESP) as 

APCD. 

(xiii)That as per logbook data, average ash generation during 

01.09.2024 to 24.11.2024 was 77.945 MT/day, which is 

nearest to the estimated ash generation of77 .24 MT I day. 

(xiv)That the boiler ash generated from the unit was being 

sent to cement plants as unit has made agreement 

(effective from 01.08.2023) with M/s Bulk Ash 

Supplier, Bhopa Road, Muzaffarnagar for supply of ash 

to cement plants. 

(xv) That during the inspection conducted by UPPCB on 

18.10.2024 and 26.11.2024, the answering Respondent 

found complying w.r.t. effluent discharge norms as well 

as stack monitoring reports also shows that the value of 

particulate matter within the prescribed norms. 

18. That from the afore-mentioned facts, it is clear that the 

answering Respondent is a compliant unit and is operating its 

unit with all the necessary permissions, licenses, Consent to 

Operate and/or No Objection Certificates (NOCs). That the 

answering Respondent is duly following all the directions 

/guidelines issued time & again by the statutory authorities 

and is following all the law which are necessary to operate 

the industry. 
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PRAYERS: 

In the facts and circumstances as stated above, it is therefore, 

most respectfully prayed that this Hon'ble Tribunal may 

graciously be pleased to: 

(i) Dismiss the captioned Original Application being O.A. 

No. 797 of 2024 titled as "Gautam Vs. State of Uttar Pradesh 

& Drs. " in as far as it is related with the answering 

Respondent i.e. Respondent No.9, namely, Tehri Pulp & 

Paper Ltd.; 

(ii) Pass such other/further order(s) as this Hon 'ble Tribunal may 

THROUGH 

~ 
ANUBHA V ANAND ARON, ABHINA V ANAND 

Place. :.['\ (;t.Q.D~.t 
Date: }l!f.02.2025 

(Advocates for the Respondent No.9) 
A-901. Apex Golf Avenue. Sector- I. 

Greater Noida (West), U.P.- 201 306 
~ob: 9811764256.9582416270 

Email: abhinav.legal@gmail.com 
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PRINCIPAL BENCH, NEW DELHI

I

. .••• Respondents
Versus

State of Uttar Pradesh & Ors,

(Original Application No. 797 of 2024)

,,;<-::~., ":tNTHE MATTER OF:...
-Gautam ..... Applicant

AFFIDAVIT

I, Kishor Kumar Gupta aged about 62 years S/o Late Sh. Banwari Lal Gupta I
working as G.M. - Environment & Safety with Tehri Pulp & Paper Ltd.

having its Unit at: 9th Km Stone, Bhopa Road, Muzaffamagar (U.P.) - 251

001 (the Respondent No.9 herein) do hereby solemnly affirm state as

under:-

I. That I am working as G.M. - Environment & Safety with Tehri Pulp

& Paper Ltd. (the Respondent No.9 herein) and I am well conversant

with the facts of the case, as such I am competent to swear this

affidavit.

2. That the accompanying Reply/Response has been drafted by my

Counsel under my instruction and the content of the same have not

been repeated herein for the sake of brevity and the same may kindly /

be read as part and parcel of the present Affidavit. o~~
3. That I have read and understood the content of the accompanying

D

there from.

Reply/Response and present Affidavit and the same are true and

correct to my knowledge and nothing material has been concealed

/ p

~ tV-

VERIFICATION:

Verified at Muzaffarnagar on this 18th day of February,

contents of the above affidavit are true and correct to the best of my

knowledge and belief. No part of it is false and nothing material has ~,~_~
t::t.:::s

concealed therefore. .....
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T.I.N . : 09473100495 dt. 1.4 .95
GSTIN No. : 09AAACT0285B1Z0
C.I.N. : U21022DL1993PLC119328

Office & Works : 9th K.M. STONE, BHOPA ROAD, MUZAFFARNAG~R-251 001
(f) : 0131-2468383, 2468384 , 2468385, 2468386 E-mail : accounts@tehnpaper.com

Dated .
Ref.No .

CE RTIFIED TRUE COPY OF THE BOARD RESOLUTION OF TEHRI PULP AND
PAPER LIMITED PASSED IN THE BOARD MEETING (SERIAL NO. 06/2024-25) HELD
ON SATURDAY, 15TH FEBRUARY, 2025 AT 11:00 A.M. AT THE REGISTERED
OFFICE OF THE COMPANY AT 216, AGARWAL PRESTIGE MALL, PLOT NO.2,
COMMUNITY CENTER, ALONG ROAD NO. 44, PITAMPURA, NEW DELHI -110034.

The Chairman informed the Board of Directors of the Company regarding the pending Original
Application being O.A. No.797/2024 titled as "Gautam Vs. Stat e of Uttar Pradesh & Drs. "
pending before the Hon'ble National Green Tribunal, Principal Bench, New Delhi. The Chairman
further informed the Board of Directors of the Company regarding the Order dated 17.12.2024
passed by the Hon'ble National Green Tribunal, Principal Bench, New Delhi whereby the
Company has been directed to file its Reply/Response in the aforesaid Original Application being
a .A. No.797/2024.

The matter was discussed and following resolution was passed:
RESOLVED THAT in compliance to the Order dated 17.12.2024 passed by the Hon'ble National
Green Tribunal, New Delhi passed in the said a .A. No.797/2024, a Reply /Response by & on
behalf of the Company shall be filed before the Hon' ble National Green Tribunal, New Delhi in the
said Original Application being O.A. No.797/2024 titled as "Gautam Vs. Stat e of Uttar Pradesh &
Ors. ..

RESOLVED FURTHER THAT Sh. Kishor Kumar Gupta aged about 62 years S/o Late Sh.
Banwari Lal Gupta Rio H. No. - 2, Lane No. - 2, Gate No. - 2, Shanti Nagar, Muzaffarnagar
(U.P.) - 251 001 working as G.M. - Environment & Safety with the Company be and is hereby
authorized to act, appear and to sign all pleading(s), application(s), to sign Vakalatnama and/or
other necessary document(s) and to do all acts, deeds and things before the Hon'ble National Green
Tribunal, Principal Bench, New Delhi as may be considered necessary in relation thereto and
incidental to the said Original Application being O.A. No.797/2024 titled as "Gautam Vs. State of
Uttar Pradesh & Ors. ..

RESOLVED FURTHER THAT a copy of this Resolution, duly certified by anyone of the
directors, be furnished to the concerned persons /authorities as may be required and they be
requested to act thereon.
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Uttar Pradesh Pollution Control Board 
@ 

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 
Phone:0522-2720828,272083l. Fax:0522-2720764, Email: info@uppcb.in, Website: www.uppcb.com 

Category : RED Application Id : 26924935 

213602/UPPCB/MuzaffarNagar(UPPCBRO)ICTOiboth/MUZAFFARNAG Date: 0710812024 
AR/2024 

To, 

M/sTEHRI PULP AND PAPER LTD UNIT 1 

9th K.M stone Bhopa Road Muzaffarnagar,MUZAFFAR NAGAR,251001 

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated 
_Consent & Authorization) under Section- 25 of the "Water (Prevention & Control of Pollution) 
Act.,l974"and under Section- 21 of the "Air (Prevention & Control of Pollution) Act, 1981" as applicable 
(to be referred hereinafter as Water Act, Air Act respectively). 

I Application no. 26924935 Date :- 2024-07-18 

Consolidated Consent to Operate and Authorization (CCA): 

CCA is hereby granted to M/s TEHRI PULP AND PAPER LTD UNIT 1 located at 9th K.M stone 
Bhopa Road Muzaffarnagar,MUZAFFAR NAGAR,251001 subject to the provisions of the Water Act, 
Air Act and the orders that may be made further and subject to following terms and conditions: -

1.1 This CCA is granted for the period upto 2028-12-31 from the date of issuance of this letter, under 
Section-25 of the "Water (Prevention & Control ofPollution) Act, 1974. 

1.2 This CCA is granted for the period upto 2028-12-31 from the date of issuance of this letter, under 
Section-21 of the "Air (Prevention & Control of Pollution) Act, 1981. 

2. Production Cauacity : 
S. No. Declared bv the unit Permitted by the Board 

Raw material Name ofFinal Products & By 
(tpd I tpa) -products with quantity per 
Wood, Agro residues: month 
Recycled Fiber (Waste Paper) 

I Waste paper 250 MT /Day Kraft Paper- 250 MT/Day Kraft Paper 250 MT/Day 

3. Production Process Infrastructure 

S. No. Details Declared by the unit 
Numbers 

I Kraft Paper 250 Kraft Paper 250 
MT/Day with the use of MT/Day with the use of 
waste paper 250 MTIDay waste paper 250 MT/Day 

Permitted by the 

Usage I Process Board 

operation 

Kraft Paper 250 Kraft Paper 250 
MT/Day with the use of MT/Day with the use of 
waste paper 250 MT/Day waste paper 250 MT/Day 

ATULESH 
YADAV 

Digitally signed by 
ATULESH YADAV 
Date: 2024.08.21 
15:38:01 +05'30' 
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i. Unit shall obtain prior approval before making any modification in product/process/fuel/plant ~ 
machinery, failing to which this consent would be deemed void. V 

ii. The unit shall inform SPCB and CPCB regarding shut down as well as resumption of manufacturing 
operations. 

iii. The unit shall maintain record of daily production in tons per day in a log book duly signed daily by 
authorized signatory/competent authority. 

4. Water Conservation Measures 

A. Fresh water consumption 

1. Categorization of existing groundwater area: Safe/ Semi critical /Critical// Over-Exploited/ Saline 
2. The unit shall obtain NOC of CGW A/SGW A( in case of use of river water, permission from irrigation 

department) 
3. Status ofNOC from CGW A/SGWB: Applied/Granted 
4. IfGranted: Number ofNOC and Validity2028-12-31 
5. Details of Artificial recharge system/rain water harvesting unit (if any) installed with capacity 
6. Details of piezometer installed i.e., numbers with coordinates. 
7 This CCA is valid for details w r t fresh water as mentioned below· .. 

Declaration Permitted 
S.No Source of fresh water Borewells/river Borewells/river 

*In case of units adopting zero liquid discharge (ZLD), the unit shall withdraw the fresh water only to cater 
the losses in water accrued during industrial processes. 
8. The specific water consumption shall not exceed values mentioned below as per consented product type. 

Category Specific Water Consumption not to exceed 

Wood based/ Agro based Pulp & Paper Mills <40 KL per Ton of paper produced 
producing bleached 
grades of chemical pulp, papers, paperboards & 
newsprint Specialty Paper Mills. 
Agro-Based & Wood Based Pulp & Paper Mills <16 KL per Ton of paper produced 
producing unbleached grades of chemical pulps, 
llJapers and paperboards. 

RCF and Market Pulp Based Paper Mills producing < 12 KL per Ton of paper produced 
bleached grades ofoaoers oaoerboards & newsprint 
RCF and Market Pulp Based Paper Mills producing <8 KL per Ton of paper produced 
unbleached grades of papers and paoerboards 
RCF and Market Pulp Based Paper Mills producing Without Power Boiler < 2.5 m3 It paper 

unbleached grades of papers and paperboards (ZLD) With Power Boiler < 5 m31 t paper 
9. Unit shall install separate sealed, calibrated Electro Magnetic Flow meters with flow totalizer at all 

water abstraction sources, utilization lines- process, domestic and boiler. 
10. The unit shall maintain record of daily fresh water consumption (initial reading & final reading) in a 

log book (in m3/day and m3/t paper) duly signed daily by authorized signatory/competent authority. 

11. Unit shall maintain separate logbooks for quantity of freshwater consumed in production section, 
boiler feed, domestics consumption and other points of utilization. 

12. All the pipelines carrying fresh water/back water should be coloured as per protocoL 
13. The unit shall install Piezometric well within the premises to monitor the level of ground water and 

shall analyse the quality of ground water annually. 

B. Trade effluent treatment and discharge: -

1. This CCA is valid for the quantity of maximum daily trade effluent discharge as ment~o:ped b~low: b 

ATU LES H Digitally s1gned y 

YADAV 
ATULESH YADAV 
Date: 2024.08.21 
15:38:18 +05'30' 
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(Tfl -S.No CCA is valid for Declared by the unit Permitted 

1 1300KLD 1300KLD 1300KLD 

2. The quantity of maximum specific trade effluent discharge shall be as specified below: 

Cateeory Specific Trade Effluent Discharee. not to exceed 
Wood based/ Agro based Pulp & Paper Mills <32 KL per Ton of paper produced 

producing bleached 
grades of chemical pulp, papers, paperboards & 
newsprint SpecialtY Paper Mills. 

Agro-Based & Wood Based Pulp & Paper Mills < 12 K.L per Ton of paper produced 
producing unbleached grades of chemical pulps, 
papers and paperboards. 

RCF and Market Pulp Based Paper Mills producing <9 K.L per Ton of paper produced 
bleached grades of papers paperboards & newsprint 

RCF and Market Pulp Based Paper Mills producing <5 K.L per Ton of paper produced 
unbleached grades of papers and paperboards 
RCF and Market Pulp Based Paper Mills producing No discharge is allowed ( 100% recycle within 
unbleached grades of papers and oaoerboards (ZLD) lorocess) 

5. For ZLD unit 

Unit shall recycle all the treated effluent in the industrial process only. 

u Unit shall ensure that no treated/untreated effluent discharged outside the unit premises. 

iii Unit shall install the flow meter at recycling point and maintain the logbooks for the same. 

1v Unit shall allow to withdraw the fresh water only to cater the losses in water accrued during process. 

v Unit shall conduct the water audit and submit the same to SPCB 
vi The mill will install PTZ camera at Sedicell/ back water storage tank from where the back water 

recycled, backwater recycling flow meter as well as at ETP (if available) 

vii The mill is advised to submit a ZLD feasibility report by a recognized institution to justify its ZLD 
status. 

4. The applicant shall operate Effluent Treatment Plant consisting of Primary, Secondary and tertiary 
treatment as is required with reference to influent quantity and quality. 

5. The treated effluent shall be recycled to the maximum extent (atleast 40%) in the process and the 
remaining treated effluent after achieving the norms as mentioned below shall be disposed off into 
the drain-name of drain, first order/second order with Lat. Log. leading to river name of river with 
L t L a. og. 

Parameters Norms for Agro 
based paper mill 

pH 6.5-8.5 

TSS, mg/1 <= 30 

BOD, mg/1 <=20 

COD, mgl <=200 

TDS, mgn <= 1800 

Color, PCU <= 250 

Norms for RCF 
bleached pulp & 
!paper mill 
6.5 - 8.5 

<30 

<20 

< 150 

< 1600 

< 150 

Norms for RCF 
unbleached grade 
I paper mill 
6.5-8.5 

<30 

<20 

< 150 

< 1600 

< 150 
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ciZ) 
AOX, mg/1 <=8 - No discharge i?---" 

allowed 
SAR <= lO <8 <8 No discharge is 

allowed 
6. In the case of land application of treated effluent, unit shall submit irrigation management plan 

prepared by any government technical institute of repute. During no demand period for irrigation, the 
treated effluent to be stored in a seepage proof lined pond (Lagoon) having 15 days holding capacity 
only. 

7. Effluent Treatment Plant shall be stabilised prior to the resumption of manufacturing operations. 
8. The unit shall install a flow meter with totalizer on the recycling pipe line from ETP and the 

flowmeter should be connected to State/CPCB Server. 

9. Flow measuring devices should be provided for measurement of quantity of industrial effluent 
generated, industrial effluent recycled and industrial effluent discharged. Logbook for the same shall 
be maintained by unit. 

10. The unit shall maintain daily record/log book ofraw material (waste paper) consumption, chemical 
consumption (process & ETP separately), paper production, energy consumption (process & ETP 
separately). 

11. Sampling points should be installed at ETP inlet, ETP outlet, effluent recirculation lines and at other 
points as deemed necessary. 

12. The unit shall install OCEMS at ETP outlet for the parameters flow, pH, TSS, BOD & COD and 
provide connectivity with CPCB and SPCB server as per the guidelines issued by CPCB. 

13. The unit will ensure the continuous and uninterrupted data supply from the OCEMS to the CPCB and 
SPCB server and periodic calibration of OCEMS. 

14. For Wood based/Agro based paper mill: 
a) The unit shall install Chemical Recovery System for management of black liquor. Appropriate black 

liquor spillage system should be available to prevent its escape along with other effluent streams. 
b) The unit should maintain log book of Chemical Recovery System indicating quantity of black liquor 

processed, white liquor generated, soda ash produced (if applicable), running hours etc. 

c) In case of any discharge of Black Liquor from the unit the Consent to Operate/ Authorization 
(CCA) issued to the unit shall stand withdrawn with immediate effect. 

15. The unit shall have adequate onsite environmental laboratory facility for qualitative analysis of 
different effluent stream. and manpower for monitoring and recording TSS, TDS, COD & BOD & 
MLSS level in ETP inlet and outlet on daily basis. 

16. The unit shall set up an Environment Management Cell within unit as per the Charter. 
17. The unit shall submit analysis report from the authorized laboratory for all parameters as mentioned 

for paper unit. 
18. All flowmeter should be calibrated annually from recognized institutions/vendor. 
19. The unit shall prepare material balance and water balance report annually. 

20. The unit shall submit its ETP Adequacy Assessment Report to the concerned State Pollution Board 
(SPCB). 

21. The unit shall get its ETP performance evaluated by a third party annually. 
22. The unit shall identify recipient drains/rivulets and their uls & dis location in consultation with SPCB 

and shall carry out monthly monitoring of identified recipient drains at uls & dis location through lab 
recognized under Environment (P) Act, 1986 and shall submit the analysis report on monthly basis to 
SPCB. 

C. Domestic effluent/Sewage treatment and discharge: -
1. This CCA is valid for the quantity of maximum daily domestic effluent/sewage discharge as 

mentioned below· 

SNo. Detalis Permitted 

1. Maximum daily discharg:e of sewag:e 5 
2. Treatment facilitv septic tank/soak pit 

3. Discharge point 

* In case of stoppage of functioning of STP, production has to be stopped immediately and this Board 
has to be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 
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Parameter Standard 
Flow measuring devices should be provided for measurement of quantity of sewage generated, 
sewage recycled (if any) and sewage discharged. Logbook for the same shall be maintained by unit. 

4. Sampling points should be installed at STP inlet, STP outlet, recirculation lines and at other points as 
deemed necessary. 

5. The unit shall maintain daily record/log book of chemical consumption in STP (if any), energy 
consumption ofSTP, STP sludge generation and disposal separately. 

6. Unit shall explore the possibility to recycle the treated used water shall be utilized in gardening, 
irrigation, industrial utility and toilet flushing to minimize the fresh water consumption up to 20 % 
per year. 

7. Separate arrangement should be made for collection of industrial and domestic effluent in closed 
water supply system. 

6. Cleaner Technology & Waste Minimization Practices: 

Background: 
to take appropriate measures in a time bound manner through preparation of individual action plans 
and implementation of cleaner technology options by the Pulp & Paper mills. To facilitate the Pulp & 
Paper mills, a Charter for 'Charter for Water Recycling and Pollution Prevention in Pulp & Paper 
Industries' was formulated. Clean Technology measures mentioned hereunder are indicative of 
systems, processes and practices that are generally considered essential for achievement of the 
objectives of the Charter. However, individual unit may opt for technology actually required for 
implementation according to their requirement and circumstances like scale of operation, system 
configuration, products portfolio and raw materials etc. Unit shall ensure implementation of the 
following cleaner technology options within four to six months from the date of issuance of this 
CCA: 

a. Biomethanation of High Pollution Load Stream (like Raw material washings in agro based pulp and 
paper mills as well as High COD back water stream in RCF based Kraft Paper Mills operating on 
ZLD 

b. Installation of Compressed Biogas System for converting raw biogas into compressed biogas to be 
used as fuel 

c. Oxygen Delignification &amp; ECF bleaching for agro &amp; wood based pulp and paper mills 
d. Use of jet aerators for improved biodegradation in aeration tank and increased DO level 
e. Press Washers in Pulp Washing to optimize water consumption acceptable under charter 
f. Sludge Drying Beds to be discontinued. Only sludge dewatering system, centrifuge etc 

g. Appropriate plastic waste disposal system to be installed by RCF based pulp and paper mills 

h. Closed loop fiber recovery and backwater system using poly disc filters or DAF (Dissolved Air 
Floatation) Units 

7. Environmental management system 
1. Unit shall setup the environmental management cell including unit head, purchase/store manager, 

process operation head, ETP in charge to effectively monitoring of environmental compliance. 
ii. Unit shall setup the environmental laboratory for testing of minimum wastewater quality parameters 

like pH, TSS, BOD, COD, MLSS and DO, to effectively monitoring ofETP control parameters and 
ETP discharge norms. 

8. Air Pollution Mitigation 

1. The unit shall use following fuel and install air pollution control device (APCD) of adequate capacity 
t 1 'hfill . o comply Wit o owmg: 

S. No. Equipment Fuel 

I 1250xl KVA DG Diesel/PNG 
Set, IOOOxl KVA 
DGSet 

Stack height Air Pollution Stack Emission 
(m) Control Device standards 

I(APCD) 

As per Acoustic AsperCAQM 
Environment enclosure Norms. 
Protection Rules, 
1986 
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2 14 TPH Boiler Low Sulphur 30 meter from GL Multi Cyclone As per CAQM'-
Coal/Biomass Dust Collector, Norms. 

Wet Scrubber and 
30 meter stack 
height from GL 

3 52 TPH Multifuel RDF/ Low 60 meter from GL ESP, Dry Pulse AsperCAQM 
Boiler Sulpher Jet Type Norms. 

Coal/Biomass Filter/scrubber 
with 60 meter 
stack height 

ii. Operation and maintenance of APCS shall be done in such a way that the emission generated from 
stacks is always within prescribed norms of the Board. 

iii. The unit shall ensure interlocking of air pollution control devises and production processes. 
IV. The unit shall operate in a manner so that all emissions be emitted through designated chimney/stack 

only. 
v. Unit <operating in NCR> shall comply with direction issued under Graded Response Action Plan 

(GRAP) time to time by Hon'ble Supreme Court & Commission for Air Quality Management in 
NCR and Adjoining Areas (CAQM). 

vi. If the CAQM in National Capital Region and Adjoining areas, CPCB or SPCB issues the Closure 
order against the unit <operating in NCR> the consent shall automatically remain suspended for that 
period and after ensuring compliance and after the closure order is revoked the consent shall 
automatically become effective. 

9. Noise Pollution Mitigation: 
i. Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure 

as is required for meeting the ambient noise standards for night and day time as prescribed for 
respective areas/zones (Industrial and Commercial) which are as follows: -

Standards forNoise level in db.(A) Lea 
Industrial Area Commercial Area 

Dav Nicllt Dav Ni!!ht 

75 70 65 55 

Day time: from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 
(i). 

(ii). 

(iii). 

General Conditions: 
The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA at 
any given time, as may be necessary. 
In the event of issuance of Closure Direction by CPCB or SPCB to the unit, this CCA shall be 
deemed revoked during the closure period. 
If the unit has been issued Show Cause Notice by CPCB or SPCB, compliance has to be achieved 
within 45 days by the unit. However, if not revoked within 45 days, the Show Cause Notice shall be 
considered as a Closure direction. 

In case of non-functioning ofETP and/or STP, production has to be stopped immediately and this 
Board has to be intimated through a report to be dispatched by fax/phone/email immediately. 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped 
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be 
dispatched immediately. 
This CCA is valid only for products and quantity mentioned in Para 2. Unit shall obtain prior 
approval before making any modification in product/ process/ fuel/ plant machinery failing which 
consent shall be deemed revoked. 

Compulsory documents to be submitted by the Unit: -

Annual return in Fom1-4 and Waste Disposal Manifest in Form-1 0 under Hazardous and Other 
Wastes (Management and Transboundary Movement) Rules, 2016, and third party audit report. 

Environment Statement in form- V of Environment (Protection) Rule, 1986. 

Quarterly compliance report of the CCA, photograph ofETP/APCs/Waste Storage Area. 
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8. 

9. 

10. 

11. 

12. 
13. 

14. 

15. 

16. 

17. 

18. 
19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

The unit shall submit Latest copy of Audited Balance Sheet/C.A. Certificate (Fixed Assets+ Curr@ 
Assets- Current Liabilities) of the unit at the end of each financial year so the Consent fee payable by 
the unit may be verified. 
The unit shall submit Quarterly compliance report of the CCA, photograph of ETP/ APCs/W aste 
Storage Area, Quarterly analysis reports of the samples of effluent, emission, hazardous wastes and 
ETP sludge from NABL accredited and EPA recognized laboratory. 
The unit shall inform in advance to SPCB/take prior permission of the SPCB to close 
manufacturing/production. 
The unit shall submit calibration certificate of OCEMS at least once in a year to SPCB. 
made thereunder. 
If unit is found temporary closed (for the last 24 hour) during inspection and prior intimation of 
closure is not given by the unit, revocation of the CCA will be initiated as per the law. 
The unit shall apply before the 60 days of expiry of CCA or any change in production 
types/production capacity/manufacturing process/capacity enhancement/ outlet for the discharge of 
effluent or gases emission or sewage waste from the unit etc. or any change in effluent discharge 
point or emission point. 
In case of occurrence of an accident, complete details on form must be sent to State Pollution Control 
Board at the earliest along with details of mitigative and remedial measures taken. 
The unit shall provide ports in the chimney/stack and facilities such as ladder, platform etc. as per 
requirement for monitoring the air emissions and the same shall be open for inspection and use at all 
time) by the Board's staff, the chimney/stack attached to various sources of emission shall be 
designated by number such as S-1, S-2 etc. and these shall be painted/ displayed to facilitate 
identification. 
The modification or installation in the existing pollution control equipments should be done only by 
prior approval of Board. 
The unit will have to deposit the revised fee whenever it is notified. 
Unit is covered under GPI and situated in the catchment area of River Ganges. Hence during Magh 
mela, unit shall immediately comply with the directions issued by the Board related to operation or 
temporary closure of the unit. 
Unit shall abide by the directions/ guidelines given by Hon'ble Courts, MoEF&CC and CPCB/SPCB 
for protection and safe guard of environment from time to time. 
Unit shall comply the conditions of Environment Clearance issued by State Level Environment 
Impact Assessment Authority vide letter no. and dated and Consent to establish (CTE) issued by 
Board vide letter no. 
The unit shall develop plantation oftall trees of suitable species on minimum 33% ofthe land on 
which the unit is established as per the guidelines set up by the Board vide its Office Order no dated . 
The copy of this guideline is available at URL http:/www ... 
Whenever due to any accident or other unforeseen act or event, such emission occurs or is 
apprehended to occur in excess of standards laid down, such information shall be reported to the 
Board's offices and all other concerned offices. In case of failure of pollution control equipment, the 
production process connected to it shall be stopped with immediate effect. 
The person authorized shall implement Emergency Response Procedure (ERP) for which this CCA is 
being granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and 
their possible impacts and also carry out mock drill in this regard at regular interval oftime. 
The authorized agency shall ensure that on-line data with regard to quantity and nature ofhazardous 
chemicals being handled in the plant, including waste water and air emission and solid hazardous 
waste generated within the factory premises is displayed on Display Board of size 6x4 feet outside 
the main factory gate within premises. 
The unit shall maintain and provide 'Inspection Book' at the time of inspection to the Board's 
officials. 

The unit shall provide uninterrupted accessibility to the STP's/ETP's inlet and outlet points, Air 
Pollution Control equipment and stack for smooth sampling/monitoring of pollution control 
measures. 

The unit shall maintain good house-keeping. All valves/pipes/sewer/drains etc. must be leak-proof. 
This consent is being issued with the permission of competent authority. 
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Specific Conditions:-
!. This CTO is valid only for the production of KRAFT PAPER- 200 MT/DA Y (WASTEPAPER BASED-
250 MT/DAY) AND KRAFT PAPER- 50 MT/DAY (AGRO WASTE BASED- 150 MT/DAY), Caustic, 
Rosin, Alum etc. and Turbine of capacity 8 MW only. CTO issued vide Board's online letter ref no. 
192460/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/both/MUZAFF ARNAG AR/2023 Date: 27/10/2023 is 
being hereby null and void. 
2. The unit shall maintain strict supervision on fluctuations in operating parameters with respect to each 
treatment unit of the Effluent treatment plant. 
3. Unit shall comply all the condition ofCTE certificate issued by the Board on dated-14-06-2024. 
4. Unit shall either adopt Zero Liquid Discharge (ZLD) or reuse/recycle maximum quantity of treated 
effluent before discharging it outside the factory premises. 
5. The industry shall install electromagnetic flow meter at water source and outlet ofETP, and maintain the 
records of water abstracted and recycled treated effluent. 
6. The unit will not use agro based raw materials in the production process. 
7. Unit shall operate and maintain APCS installed as ESP, Dry Pulse Jet Type Filter/scrubber with 60 meter 
stack height has been installed as APCS in existing 52 TPH boiler and 14 TPH Boiler with Multi Cyclone 
Dust collector, wet scrubber with 30 meter stack height. Fuel for Boiler is (RDF 400 MT/day & Low 
sulphur coal- 250 MT/Day or Low sulphur coal I Biomass fuel 400 MT/Day) . Unit has also installed 
lxl250 KVA and lxl 000 KVADG SETs, fuel for DG Set is Diesel/PNG as per CAQM direction. Unit shall 
comply with CAQM norms. 
8. The industry shall installed OCEEMS and will ensure the continuous and uninterrupted data supply from 
the OCEEMS to the SPCB and CPCB server. 
9. Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized. 
10. The unit must comply with the conditions imposed by CGWA in its NOC issued to the unit for ground 
water extraction. 

11. The unit shall ensure deployment of qualified manpower to step up self monitoring mechanism on 24 x7 
basis. 

12. If the CPCB or UPPCB issues the Closure order against the industry this consent order stands 
automatically suspended for that period. 
13. Industry shall submit Environmental Statement in prescribed form V as per rule no.l4 of E.P Rules 
1986. 
14. The industry shall ensure provisions ofRoofTop Rain Water Harvesting system and Ground Water 
Recharging Proposal/compliance report should be sent to the Board within One month. 
15. Unit must ensure strict time bound compliance of suggestion I recommendation of "Charter for Water 
Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB. 

16. Industry shall install at sufficient height from the ground level Open to Network HD PTZ Camera at the 
outlet of the discharge drain of effluent from the factory premises and its URL and password shall be 
provided to the UPPCB Control room. 
17. The industry shall provide adequate arrangement for fighting the accidental leakages/ discharge of any 
air pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard including 
environmental pollution. 

18. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior 
approval before making any modification in product/process /fuel/ Plant machinery failing which consent 
would be deemed void. 
19. Industry shall abide by orders I directions issued by Hon'ble Supreme Court Hon 'ble High Court, 

Hon'ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for 
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20. Industry shall submit quarterly monitoring reports of treated effluent from a certified /appr~ 
laboratory under E.P. Act 1986. 
21. Industry shall comply with various Waste Management Rules as notified by MoEF&CC i.e. Plastic 
Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other Wastes 
(Management and Transboundary) Rules, 2016, E-waste (Management) Rules, 2016, Construction and 
Demolition Waste Management Rules, 2016, Battery Rules 2000 and Noise Pollution (Regulation and 
Control) Rule, 2000. 
22. Industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981 as 
amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules 
notified under E.P. Act 1986. 
23. The unit shall submit the audited balance sheet for the current year. 
24. Operation and maintenance of APCS shall be done in such a way that the emission generated from 
stacks is always within prescribed norms of the CAQM. 
25. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining 
Areas) direction no. 65 regarding use of cleaner fuel. 
26. Unit shall comply with the CAQM (Commission for Air Quality Management in NCR and Adjoining 
Areas) direction issued time to time regarding DG sets. 
27. Unit must ensure strict time bound compliance of suggestion/recommendation of "Charter for Water 
Recycling & Pollution Prevention i.n Pulp & Paper Industries" formulated by CPCB. 
28. Unit shall submit Effluent/Emission monitoring report of the ETP and stack of Air Polluting Sources and 
Ambient Air Monitoring of the premises done by MoEF&CC and UPPCB approved laboratory within 01 
Month and on Quarterly basis to the Board by LIMS Portal. 

29. Minimum 33% of the land on which industry is established will be covered by the plantation of tall trees 
of suitable species as per the guidelines set up by the Board vide its Office Order no.Hl6405/220/2018/02 
dt. 16/02/2018. The copy of this guideline is available at URL http://www.uppcb.com/pdf/Green­
BeltGuidle _160218. pdf. 

30. Unit shall comply with the Hazardous and. Other Wastes (Management and Transboundary Movement) 
Rules, 2016. 

Copy to: 

Regional Officer, UPPCB, Muzaffarnagar. 
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Uttar Pradesh Pollution Control Board 
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com 

151796/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/both/MUZAFF ARNAGAR/2022 Date: 15/03/2022 
To, 
M/s 
TEHRI PULP AND PAPER LTD UNIT 2 
9th Km Stone, Bhopa Road, Muzaffarnagar,MUZAFFAR NAGAR,251001 

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated 
Consent & authorization) (Fresh) under Section-25 of the "Water (Prevention & Control of Pollution) 
Act, 1974" and under Section-21 of the "Air (Prevention & Control of Pollution) Act, 1981" 

I Consent No-15367508 Date-15/03/2022 

CCA is hereby granted to TEHRI PULP AND PAPER LTD UNIT 2 located at 9th Km Stone, Bhopa 
Road, Muzaffarnagar,MUZAFFAR NAGAR,251001. subject to the provisions of the Water Act, Air 
Act and the orders that may be made further and subject to following terms and conditions :-
1. This CCA TEHRI PULP AND PAPER LTD UNIT 2 granted for the period from 15/03/2022 to 
31/12/2026 and valid for manufacturing of following products with Capital Investment/Net Assets Values 
7578.00 Lakhs 

s Product Quantity Unit 
No 
1 KRAFT PAPER-350 350 Metric Tonnes/Day 

MT/DAY 

2. Specific Conditions under Water Act :-

(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effulant Quantity(KLD) Treatment facility and 
discharge point 

Domestic 6.0 KLD Septic Tank 

Industrial 700 KLD ETP 

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant 
consisting of primary/secondary and tertiary treatment as is required with reference to influent quantity and 
quality. 

In case of stoppage of functioning ofETP, production has to be stopped immediately and this Board has to 
be intimated by fax/phone/email with a report in this regard to be dispatched immediately. 

(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises 
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as 
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-
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ln-"· · ·' Rfflm~nt Onalitv ~ aandard 

S.No. Parameter Standard 

1 pH AS PER E(P) RULES, 
1986 

2 SUSPENDED SOLIDS AS PER E(P) RULES, 
1986 

3 DISSOLVED SOLIDS AS PER E(P) RULES, 
1986 

4 TOTAL SOLIDS AS PER E{P) RULES, 
1986 

5 BOD AS PER E{P) RULES, 
1986 

6 COD AS PER E(P) RULES, 
1986 

(iv) Sewage Treatment and Disposal :-The applicant shall provide comprehensive STP as is required with 
reference to influent quantity and quality .In case of stoppage of functioning of STP, production has to be 
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be 
dispatched immediately. 

(v) The treated sewage shall be reused in gardening and the same shall be maintained continuously so as to 
achieve the quality of the treated effluent to the following standards. 

IS No. I Parameters I standards 

3. Conditions under Air Act :-

i) The applicant shall use following fuel and install a comprehensive control system consisting of control 
equipment as is required with reference to generation of emissions and operate and maintain the same 
continuously so as to achieve the level of pollutants to the following standards 

Air Polh1tion Sonrl'e T letail" 

SNo. Air Type of fuel Stack no Control Height of 
Pollution Device Stack 
Source 

1 FROM STEAM 0 Particulate 0 
SISTER Matter 

UNIT MIS 
TEHRI 

PULP AND 
PAPER 

LTD (UNIT 
1') 

In case of stoppage of functioning of air pollution control equipment, production has to be stopped 
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be 
dispatched immediately 
ii) Noise from the D.G. Set and other source(s) should be controlled by providing an aco_ustic enclosure as is 
required for meeting the ambient noise standards for night and day time as prescribed for respective 
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areas/zones (Industrial, Commercial, Residential, Silence) which are as follows:­
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m. 
(iii) The unit will not use any type of restricted fuel. 

Standards for Industrial Commercial Residential Silence 
Noise level in Area Area Area Zone 
db(A) Leq 

Day Night Day Night Day Night Day Night 
Time Time Time Time Time Time Time Time 

75 70 65 55 55 45 50 40 

6. Compulsory documents to be submitted by the Industry/Unit :-
(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes 
(Management and Trans boundary Movement) Rules, 2016 and Third Party Audit Report. 
(ii) Environment Statement in Form-V ofEnvironment (Protection) Rules, 1986. 
(iii) Quarterly compliance report of the CCA, photograph ofETP/APCs/Waste Storage Area. 
7. Unit has to apply for renewal of CCA well in advance of 60 days of expiry of this CCA. 
8. Competent Authority reserves the right to change/modify/add any time any condition of this CCA. 
9. Unit has to comply with the other general conditions as annexed herewith. Non compliance of any 
provision of this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes 
(Management and Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid 
Acts and Rules. 

Copy to: 

RAKESH KUMAR 
TYAGI 

Digitally signed by RAKESH 
KUMARTYAGI 
Date: 2022.05.23 11:56:27 +05'30' 

Chief Environmental Officer (Circle 3) 

Regional Officer, U.P. Pollution Control Board, MuzaffarNagar to ensure the compliance of the conditions 
imposed in the certificate. 

Digitally signed by RAKESH KUMAR 
RAKESH KUMAR TYAGilYAGI 

Date: 2022.05.23 11:56:40 +05'30' 

Chief Environmental Officer (Circle 3) 

Annexure 

Specific Conditions 
1. This CTO is valid only for the production capacity KRAFT PAPER-350 MT/DA Y BY USING WASTE 
PAPER, ALUM, ROSIN AND CAUSTIC AS A RAW MATERIAL. 
2. The Unit shall submit Bank guarantee of Rs. 1,00,000/- for establishment of Miyawaki Forest as per the 
GO No. 1011/81-7-2021-09(writ)/2016, dated-13.10.2021 of Department Of Environment, Forest and 
Climate Change within a month from the date of issue of this order with the proposal for proposed 
plantation. 

3. Earlier Board has issued CTO Water to the said unit vide letter no-

68229/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/water/MUZAFF ARNAGAR/20 19, dated-28.12.20 19 is 

revoked. 
4. Earlier Board has issued CTO Air to the said unit vide· letter no-
68230/UPPCB/MuzaffarNagar(UPPCBRO)/CTO/air/MUZAFFARNAGAR/2019, dated-28.12.2019 is 

revoked. 
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5. The industry must comply conditions ofNOC from State Ground Water Department issued to unit. 
6. Industry shall submit ETP analysis report from MOEF&CC or UPPCB approved lab within a month after 
operation of the unit and on quarterly basis to the Board. 
7. Unit shall submit the compliance of the conditions of CTE issued to unit vide Boards letter dated 
11.08.2021 and point wise compliance of last issued CTO within one month to the Board and on Quarterly 
basis. 
8. The industry shall submit a proof of Bank Guarantee submitted in the Board, if not then submit the Bank 
Guarantee as per CTE issued to unit on 11.08.2021 within a month. 
9. The unit shall maintain strict supervision on fluctuations in operating parameters with respect to each 
treatment unit of the Effluent treatment plant. 
10. In compliance of the Central Pollution Control Board letter no. F. No. B-
190193/WQMII/CPCB/P&P/14212 dated 08/12/2017, the industry will follow the Effluent discharge 
standards as notified under the Environment (Protection) Rules, 1986 and only the treated effluent meeting 
the effluent discharge norms notified under the Environment (Protection) Rules, 1986 is allowed to 
discharge. 
11. The unit will not use agro based raw materials in the production process. 
12. The industry shall ensure installation, operation and continuous and uninterrupted data supply from the 
OCEEMS to the SPCB and CPCB server. 
13. Flow meter to be installed in all water abstraction points and usage of fresh water to be minimized. 
14. The E.T.P. unit operation line up Strengthening is to be maintained. 
15. The unit shall ensure deployment of qualified manpower to step up self monitoring mechanism on 24 x7 
basis. 
16. If the CPCB or UPPCB issues the Closure order against the industry this consent order stands 
automatically suspended for that period. 
17. Any source of emission other than that mentioned in the Air consent seeking application will not be 
permitted by the Board. 
18. Unit shall abide by directions given by Commission for Air Quality Management in National Capital 
Region and Adjoining Areas. 
19. The industry should ensure the operation of the Air Pollution Control System (APCS) in such a manner 
that the air emission confirms with the standards prescribed under the E.P Act 1986 as amended. 
20. The dying, bleaching and deinking process are not allowed in the production process of the unit. The unit 
will not use agro based raw materials in the production process. 

21. Industry shall submit stack/ambient air quality monitoring report from Boards Laboratory, after starting 
the production within one month. 
22. The industry shall submit quarterly monitoring reports of all stacks and ambient air quality from a 
certified I approved laboratory under E.P. Act 1986. 
23. The industry shall comply with various provisions of Air (Prevention and Control of Pollution) Act 1981 
as amended, Water (Prevention and Control of Pollution) Act 1974 as amended and all other applicable rules 
notified under E.P. Act 1986 and the various orders issued by the MOEF&CC, CPCB and SPCB in time to 
time. 

24. The use of Pet coke and Furnace oil as a fuel in the factory is restricted in compliance ofthe Hon'ble 
Supreme court order till further direction. 
25. Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the air 

quality, becoming air borne by wind or water regime during rainy season by flowing along with storm water. 
Direct exposure of workers to fly ash & dust shall be avoided. 
26. The Industry will use minimum 20% Bio Briquette as fuel in the Boiler depending upon its availability. 
27. The industry shall obtain prior consents in the event of any addition of new emission generation sources 
such as- Boiler/ Furnace/ Heaters/ D.G. Sets or alteration of existing emission sources in accordance with 
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section- 21/22 of air Act 1981 (as amended respectively). 
28. Industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P Rules 1986. 
29. The industry shall ensure provisions of Roof Top Rain Water Harvesting system and Ground Water 
Recharging Proposal/compliance report should be sent to the Board within One month. 
30. Unit must ensure strict time bound compliance of suggestion I recommendation of "Charter for Water 
Recycling & Pollution Prevention in Pulp & Paper Industries" formulated by CPCB. 
31. Industry shall install at sufficient height from the ground level Open to Network HD PTZ Camera at the 
outlet of the discharge drain of effluent from the factory premises and its URL and password shall be 
provided to the UPPCB Control room. 
32. The industry shall provide adequate arrangement for fighting the accidental leakages/ discharge of any air 
pollutant/gas/liquid from the vessel, machinery etc. which are likely to cause fire hazard including 

environmental pollution. 
33. This consent is valid only for products and quantity mentioned above. Industry shall obtain prior 
approval before making any modification in product/process /fuel/ Plant machinery failing which consent 

would be deemed void. 
34. Industry shall abide by orders I directions issued by Hon'ble Supreme Court Hon'ble High Court, 
Hon'ble National Green Tribunal, Central Pollution Control Board and U.P Pollution Control Board for 
protection and safe guard of environment from time to time. 
35. Industry shall comply with various Waste Management Rules as notified by MoEF &CC i.e. Plastic 
Waste Management Rules, 2016, Solid Waste Management Rules, 2016, Hazardous and Other Wastes 
(Management and Trans boundary) Rules, 2016, E-waste (Management) Rules, 2016, Construction and 
Demolition Waste Management Rules, 2016, Battery Rules 2000 and Noise Pollution (Regulation and 
Control) Rule, 2000. 
36. The unit shall submit the audited balance sheet for the current year. 
37. Minimum 33% ofthe land on which industry is established will be covered by the plantation of tall trees 
of suitable species as per the guidelines set up by the Board vide its Office Order no.H 16405/220/2018/02 
dt. 16/02/2018. The copy of this guideline is available at URL http://www. uppcb.com/pdf/Green-Belt­
Guidle_l60218.pdf. 
General Conditions:-
The applicant shall get analyse the samples of effluent/emission/hazardous wastes at least once in a three 
month from the laboratory recognized by the MoEF and shall report to the UEPPCB. 
1. The applicant shall however, not without the prior consent of the Board bring into use any new or altered 
outlet for the discharge of effluent or gases emission or sewage waste from the unit. 
2. Treated waste water and domestic waste water shall be disposed jointly at one disposal point. The 
applicant shall provide discharge measurement equipment at final disposal point. 
3. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated 
conditions within 30 days of receipt of this CCA. If, at any point of time, it is found that the industry is not 
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action 
shall be initiated against the applicant. 

4. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof 
5. The industry shall provide uninterrupted entry to the STP's/ETP's inlet and outlet points, Air Pollution 
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control measures. 
6. The industry shall provide "Inspection Book'' at the time of inspection to the Board's officials. 
7. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to 
occur in excess of standards laid down, such information shall be reported to the Board's offices and all 
other concerned offices. In case of failure of pollution control equipment, the production process connected 

to it shall be stopped with immediate effect. 
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8. The industry shall operate in a manner so that all emissions be emitted through designated chimne¥ 
only. 
9. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry, it 
shall be imperative to stop production in the industry with immediate effect and such information shall be 
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided 
by the Competent Authority. 
10. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/ 
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge 
point or emission point 
11. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as 
may be necessary. 
12. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous waste 
without obtaining prior permission of the Board. 
13. Any unauthorized change in personnel, equipment as working condition as mentioned in the application 
by the person authorized shall constitute a breach of his authorization. 
14. It is the duty of the authorized person to take prior permission of the Board to close down the facility. 
15. The authorization is valid for temporary storage of Hazardous Waste within premises only. 
16. The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous 
chemicals being used in the plant as well as air emission and waste generated within premises is displayed 
on Display Board of size 6x4 feet outside the main factory gate within premises 
17. It is duty ofthe authorized person to take prior permission ofthis Board to close and cleanup the facility 
for treatment, storage and disposal of hazardous waste. 
18. The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in 
Form-4 on or before the 30th day of June following to the financial year to which that return relates. 
19. In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All 
spillage must also be safely collected and stored. 
20. Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed physical 
and chemical analysis of hazardous waste sample and report to the Board. 
21. Dried hazardous sludge from ~he process in the plant shall be stored in double lined HDPE pit 
constructed with R.C.C. or such material which does not react with the waste contained in it. 
22. The storage area should be fenced properly and Sign/Notice Board indicating 'Danger' and 'Hazardous' 
shall be displayed at appropriate position both in Hindi and English. 
23. The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on 
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered 
Recyc1ers/Re-processors. 
24. In case of any transportation of hazardous waste, the details in Form-1 0 of the Hazardous and Other 
Wastes Rules, 20 16 shall be submitted to the Board. 

RAKESH KUMAR 
TYAGI 

Digitally signed by RAKESH 
KUMARTYAGI 
Date: 2022.05.23 11:56:57 +05'30' 

Chief Environmental Officer (Circle 3) 
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A~ME1-\J\XE\ Rqf l!..~oll~ 
UTTAR PRADESH POLLUTION CONTROL BOARD 

TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010 
Pbone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com Website: www.uppcb.com 

Ref. No : 17515/UPPCB/MuzaffarNagar(UPPCBRO)/HWMIMUZAFF ARNAGAR/2022 
Dated :03/08/2022 

To, 

M/s TEHRI PULP AND PAPER L TO UNIT 1 

9th K.M stone Bhopa Road Muzaffarnagar,MUZAFFAR NAGAR,251001 
Tehsil :MuzaffarNagar 

District :MUZAFF ARNAGAR 

Sub:- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and 
Transboundary Movement) Rules, 2016 

1 

2 

3 

4 

A 

1. Number of authorization and date of issue 17515 and 03/08/2022. 

2. Reference of application (No. and date) 16681133 and 09/06/2022 . 

3. Mr SACHIN AGARWAL ofM/s TEHRI PULP AND PAPER LTD UNIT 1 is hereby 
granted an authorization based on the enclosed signed inspection report for generation, 
collection, utilization, storage and disposal or any other use of hazardous or other wastes or 
both on the premises situated at 9th K.M stone Bhopa Road Muzaffarnagar . 

Details of Authorisation 

SNo. Category of Hazardous Authorised mode of disposal Quantity( ton/annum) 
Waste as per the Schedules or recycling or utilization or 
I,II and ill of these rules co-processing, etc. 

CATEGORY 33.2 AS PER THROUGH TSDF 0.125 MT/Annum 
SCHEDULE I (Contaminated 
Cotton Rags Or Other Cleaning 
Materials) 

CATEGORY 33.1 AS PER THROUGH TSDF 1.5 MT/ Annum 
SCHEDULE I (Empty 
Barrels/Containers /Liners 
Contaminated With Hazardous 
Chemicals /Wastes) 

CATEGORY 5.1 AS PER THROUGH TSDF 0.375 MT/Annum 
SCHEDULE I (Used Or Spent 
Oil) 

CATEGORY 33.2 AS PER THROUGH TSDF 3.0 Mt!Annum 
SCHEDULE I (Contaminated 
Cotton Rags Or Other Cleaning 
Materials) 

1. The authorization shall be valid for a period of 02/08/2027 from the date of issue of this letter 

2. The authorization is subject to the following general and specific conditions (please specify 
any conditions that need to be imposed over and above general conditions, if any). 

General Conditions of Authorization - Digitally signed by RAKESH 
RAKESH KUMARTYAGI KUMARTYAGI 

Date: 2022.08.11 21:30:14 +05'30' 
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I. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 
15. 

The authorised person shall comply with the provisions of the Environment (Protection BY 
1986, and the rules made there under . 

The authorisation or its renewal shall be produced for inspection at the request of an officer 
authorised by the State Pollution Board . 

The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous 
and other wastes except what is permitted through this authorization . 

Any unauthorized change in personnel, equipment or working conditions as mentioned in the 
application by the person authorized shall constitute a breach of his authorisation. 

The person authorised shall implement Emergency Response Procedure (ERP) for which this 
authorisation is being granted considering all site specific possible scenarios such as spillages, 
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at 
regular interval of time . 

The person authorised shall comply with the provisions outlined in the Central Pollution 
Control Board guidelines on Implementing Liabilities for Environmental Damages due to 
Handling and Disposal of Hazardous Waste and penalty . 

It is the duty of the authorised person to take prior permission ot the State Pollution Control 
Board to close down the facility . 

The imported hazardous and other wastes shall be fully insured for transit as well as for any 
accidental occurrence and its clean-up operation . 

The record of consumption and fate of the imported hazardous and other wastes shall be 
maintained . 

The hazardous and other waste which gets generated during recycling or reuse or recovery or 
pre-processing or utilisation of imported hazardous or other wastes shall be treated and 
disposed of as per specific conditions of authorisation . 

The importer or exporter shall bear the cost oflmport or export and mitigation of damages if 
any 

An application for the renewal of an authorisation shall be made as laid down under these 
Rules. 

Any other conditions for compliance as per the Guidelines issued by the Ministry of 
Environment, Forest and Climate Changes or Central Pollution Control Board from time to 
time. 

Annual return shall be filed by June 30th for the period ensuring 31st March of the year . 

The Unit will file the renewal application at least 2 months prior to the expiry of this Order. 

B Specific Conditions of Authorization 

1- The unit will submit the proof of depositing the requisite processing fees of application in a month 
otherwise this authorization will stands automatically cancelled. 

2- The wastes must be safely collected in leak proof containers and shall be duly marked in a manner 
suitable for handling, storage and transport and the packaging shall be easily visible and be able to 
withstand physical conditions and climatic factors. All hazardous waste containers/bags shall be 
provided with a general label as given in Fonn 8. The storage area should be at an isolated spot in 
the premises and must be fenced, covered and duly marked. 

3- The authorized person/agency shall ensure that no adverse impact on the air, soil and water 
including groundwater takes place due to activities for which authorization has been requested. 

4- Comprehensive safety measures must be followed in handling of wastes and the staff must be 
Digitally signed by RAKESH 

RAKESH KUMAR TYAGI KUMARTYAGI 
Date: 2022.08.11 21:30:42 +05'30' 
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properly trained. 

5- It is brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme 
Court in W.P. (c) 657 of 1995, no industry covered under Hazardous Waste (Management and 
Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It is 
also provided in the same order that industries which are not complying with the conditions shall 
not be allowed to operate. Hence in case you fail to apply for authorisation before its expiry or fails 
to comply with conditions of the earlier authorisation issued to you, closure order shall be issued 
against your industry without any further notice. 

6- The applicant must file returns on prescribed Form 4 along with a compliance report of this letter. 
You should also maintain records on Form-3 and present it to Board's inspecting officials. 

7- In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution 
Control Board at the earliest along with details of mitigative and remedial measures taken. 

8- It is also the mandatory duty of the occupier of industry as well as operator of a facility to develop 
suitable waste treatment and disposal facility and the design of the facility must be approved by the 
Board. Details along with the project report must be sent in this regard within fifteen days of receipt 
of this letter, otherwise the industry shall become member of a common TSDF and the industry 
shall start sending the Hazardous waste already stored along with the Hazardous waste generated at 
present at this TSDF. The proof of valid membership ofTSDF along with proof of disposal of 
hazardous waste to TSDF shall be sent to U.P. Pollution Control Board within three months. 

9- The authorised person shall not receive, collect, or store any hazardous waste from any 
unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any 
other reprocessing unit it must be ensured that such unit is fully complying with environmental 
requirements and has a valid author~sation of the Board. 
1 0- In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All 
spillages ofhazardous chemicals, used containers of hazardous chemicals such as flammable, 
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes 
must be suitably and safely handled. 

11- Proposal regarding waste minimization and reuse of wastes must be sent. Details of any 
recovery/ reuse system must be sent within two months. 

12- It is within the powers and functions ofthe U.P. Pollution Control Board to suspend/ cancel the 
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and 
Trans boundary Movement) Rules, 20 16. 

13- The stored waste shall not be taken out of the storage area except with the written permission of 
the State Pollution Control Board in this regard. 

14- You are directed to display online data outside the main factory gate with regards to quantity and 
nature of hazardous chemicals being handled in the plant including waste water and air emissions 
and solid hazardous waste generated within the factory premises. Necessary compliance should be 
sent within fifteen days of receipt of this letter. RAKESH KUMAR Digitally signed by RAKESH 

KUMARTYAGI 
TY A G I Date: 2022.08.11 21 :30:58 +05'30' 
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fiY 
15- It is the mandatory duty of the authorised person to comply with the guideline for transportation 
ofhazardous waste in accordance with Rule 18 ofThe Hazardous and Other Wastes (Management 
and Transboundary Movement) Rules, 2016. Guidelines in this regard have been issued by Central 
Pollution Control Board from time to time. 

16- You are directed to provide the complete details regarding the quantity of hazardous waste 
stored in the factory premises within a month. 

17- You are directed to provide all hazardous waste generated in the factory to any TSDF operating 
in the state for the treatment and disposal and send the compliance report to the U.P. Pollution 
Control Board at the earliest. 

18- Status report of hazardous waste stored in premises available storage capacity and future action 
plan for permanent safe disposal of hazardous waste shall be submitted within one month. 

19- Ground water monitoring report of premises shall be submitted within one month. 

20- Industry will follow the various provisions of the Hazardous and Other Wastes (Management 
and Trans boundary Movement) Rules, 2016. 

21- The authorised actual user of hazardous and other wastes shall maintain records of hazardous 
and other wastes purchased in a passbook issued by the State Pollution Control Board along with 
the authorisation. 

( Authorized Signatory ) 

RAKESH KUMAR TYAGI DigitallysignedbyRAKESHKUMARTYAGI 
Date:2022.08.11 21:31:14 +05'30' 

UTTAR PRADESH POLLUTION CONTROL BOARD 

Copy to: To the Regional Officer, U.P.Pollution Control Board, MuzaffarNagar to ensure the 

compliance of the conditions imposed in the certificate. for information and necessary action . 

RAKESH KUMAR TYAGI DlgitallysignedbyRAKESHKUMARTYAGI 
Date: 2022.08.11 21:31:28 +05'30' 

CEO/EE, 1/C Circle, ____ _ 

455



UPPCB 

UTTAR PRADESH POLLUTION CONTROL BOARD 
TC-12V, Vibhuti Khand,Gomti Nagar, Lucknow-226010 

Phone:0522-2720828,2720831 Fax:0522-2720764 Email: info@uppcb.com Website: www.uppcb.com 

Ref. No : 17504/UPPCB/MuzaffarNagar(UPPCBRO)IHWM/MUZAFF ARNAGAR/2022 
Dated :27/07/2022 

To, 

M/s TEHRI PULP AND PAPER L TO UNIT 2 

9th Km Stone , Bhopa Road , Muzaffarnagar,MUZAFFAR NAGAR,251 001 
Tehsil :MuzaffarNagar 
District :MUZAFF ARNAGAR 

Sub:- Authorisation issued under the provisions of Hazardous and Other Wastes (Management and 
Transboundary Movement) Rules, 2016 

I 

2 

3 

4 

1. Number of authorization and date of issue 17504 and 27/07/2022 . 

2. Reference of application (No. and date) 16669832 and 04/07/2022. 

3. Mr SA CHIN AGARWAL ofM/s TEHRl PULP AND PAPER LTD UNIT 2 is hereby 
granted an authorization based on the enclosed signed inspection report for generation, 
collection, utilization, storage and disposal or any other use of hazardous or other wastes or 
both on the premises situated at 9th Km Stone , Bhopa Road , Muzaffarnagar . 

Details of Authorisation 

SNo. Category of Hazardous Authorised mode of disposal Quantity( ton/annum) 
Waste as per the Schedules or recycling or utilization or 
I,II and III of these rules cO-IJrocessing, etc. 

CATEGORY 33.2 AS PER THROUGH TSDF 0.175 MT/Annum 
SCHEDULE I (Contaminated 
Cotton Rags Or Other Cleaning 
Materials) 

CATEGORY 33.1 AS PER THROUGH TSDF 2.0 MT/Annum 
SCHEDULE I (Empty 
Barrels/Containers /Liners 
Contaminated With Hazardous 
Chemicals /Wastes) 

CATEGORY 5.1 AS PER THROUGH TSDF 0.50 MT/Annum 
SCHEDULE I (Used Or Spent 
Oil) 

CATEGORY 34.2 AS PER THROUGH TSDF 5.0 MT/Annum 
SCHEDULE I (Sludge from 
treatment of waste water arising 
out of cleaning I disposal of 
barrels I containers) 

1. The authorization shall be valid for a period of 26/07/2027 from the date of issue of this letter 

2. The authorization is subject to the following general and specific conditions (please specify 
any conditions that need to be imposed over and above general conditions, if any) . 

A G I C d't' fA th • t' RAKESH KUMAR Digitally signed by RAKESH enera Oll 1 lOllS 0 U or1za lOll - KUMARTYAGI 
TV AGI Date:2022.08.1121:32:36+05'30' 
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1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

The authorised person shall comply with the provisions of the Environment (Protection f!!J 
1986, and the rules made there under . 

The authorisation or its renewal shall be produced for inspection at the request of an officer 
authorised by the State Pollution Board . 

The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous 
and other wastes except what is permitted through this authorization . 

Any unauthorized change in personnel, equipment or working conditions as mentioned in the 
application by the person authorized shall constitute a breach of his authorisation. 

The person authorised shall implement Emergency Response Procedure (ERP) for which this 
authorisation is being granted considering all site specific possible scenarios such as spillages, 
leakages, fire etc. and their possible impacts and also carry out mock drill in this regard at 
regular interval of time . 

The person authorised shall comply with the provisions outlined in the Central Pollution 
Control Board guidelines on Implementing Liabilities for Environmental Damages due to 
Handling and Disposal of Hazardous Waste and penalty. 

It is the duty of the authorised person to take prior permission ot the State Pollution Control 
Board to close down the facility . 

The imported hazardous and other wastes shall be fully insured for transit as well as for any 
accidental occurrence and its clean-up operation . 

The record of consumption and fate of the imported hazardous and other wastes shall be 
maintained. 

The hazardous and other waste which gets generated during recycling or reuse or recovery or 
pre-processing or utilisation of imported hazardous or other wastes shall be treated and 
disposed of as per specific conditions of authorisation . 

The importer or exporter shall bear the cost of Import or export and mitigation of damages if 
any 

An application for the renewal of an authorisation shall be made as laid down under these 
Rules. 

Any other conditions for compliance as per the Guidelines issued by the Ministry of 
Environment, Forest and Climate Changes or Central Pollution Control Board from time to 
time. 

Annual return shall be filed by June 30th for the period ensuring 31st March of the year . 

The Unit will file the renewal application at least 2 months prior to the expiry of this Order. 

B Specific Conditions of Authorization 

1- The unit will submit the proof of depositing the requisite processing fees of application in a month 

otherwise this authorization will stands automatically cancelled. 

2- The wastes must be safely collected in leak proof containers and shall be duly marked in a manner 
suitable for handling, storage and transport and the packaging shall be easily visible and be able to 
withstand physical conditions and climatic factors. All hazardous waste containers/bags shall be 

provided with a general label as given in Fonn 8. The storage area should be at an isolated spot in 

the premises and must be fenced, covered and duly marked. 

3- The authorized person/agency shall ensure that no adverse impact on the air, soil and water 

including groundwater takes place due to activities for which authorization has been requested. 

4- Comprehensive safety measures must be followed in handling of wastes and the staff must be 
Digitally signed by RAKESH KUMAR 

RAKESH KUMAR TY AGI TYAGI 
Date: 2022.08.11 21 :32:50 +05'30' 
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properly trained. 

5- It is brought to your notice that as per the order dated 14.11.2003 passed by the Hon'ble Supreme 
Court in W.P. (c) 657 of 1995, no industry covered under Hazardous Waste (Management and 
Handling) Rules, 1989 (as amended) shall be allowed to operate without valid authorisation. It is 
also provided in the same order that industries which are not complying with the conditions shall 
not be allowed to operate. Hence in case you fail to apply for authorisation before its expiry or fails 
to comply with conditions of the earlier authorisation issued to you, closure order shall be issued 
against your industry without any further notice. 

6- The applicant must file returns on prescribed Form 4 along with a compliance report of this letter. 
You should also maintain records on Form-3 and present it to Board's inspecting officials. 

7- In case of occurrence of an accident, complete details on Form-11 must be sent to U.P. Pollution 
Control Board at the earliest along with details of mitigative and remedial measures taken. 

8- It is also the mandatory duty of the occupier of industry as well as operator of a facility to develop 
suitable waste treatment and disposal facility and the design of the facility must be approved by the 
Board. Details along with the project report must be sent in this regard within fifteen days of receipt 
ofthis letter, otherwise the industry shall become member of a common TSDF and the industry 
shall start sending the Hazardous waste already stored along with the Hazardous waste generated at 
present at this TSDF. The proof of valid membership ofTSDF along with proof of disposal of 
hazardous waste to TSDF shall be sent to U.P. Pollution Control Board within three months. 

9- The authorised person shall not receive, collect, or store any hazardous waste from any 
unauthorised occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any 
other reprocessing unit it must be ensured that such unit is fully complying with environmental 
requirements and has a valid authorisation of the Board. 

10- In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All 
spillages of hazardous chemicals, used containers of hazardous chemicals such as flammable, 
corrosive, explosive and toxic nature must be safely collected and stored. Non-compatible wastes 
must be suitably and safely handled. 

11- Proposal regarding waste minimization and reuse of wastes must be sent. Details of any 
recovery/ reuse system must be sent within two months. 

12- It is within the powers and functions of the U.P. Pollution Control Board to suspend/ cancel the 
authorization issued under the Rule- 6(2) of The Hazardous and Other Wastes (Management and 
Trans boundary Movement) Rules, 20 16. 

13- The stored waste shall not be taken out of the storage area except with the written pennission of 
the State Pollution Control Board in this regard. 

14- You are directed to display online data outside the main factory gate with regards to quantity and 
nature of hazardous chemicals being handled in the plant including waste water and air emissions 
and solid hazardous waste generated within the factory premises. Necessary compliance should be 

'th' fift d f . t f th' 1 tt Digitally signed by RAKESH sent w1 m 1 een ays o rece1p o 1s e er. RAKESH KUMAR TYAGI KUMARTYAGt 
Date: 2022.08.11 21:33:03 +05'30' 
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15- It is the mandatory duty of the authorised person to comply with the guideline for transportation 
of hazardous waste in accordance with Rule 18 of The Hazardous and Other Wastes (Management 
and Trans boundary Movement) Rules, 2016. Guidelines in this regard have been issued by Central 
Pollution Control Board from time to time. 

16- You are directed to provide the complete details regarding the quantity of hazardous waste 
stored in the factory premises within a month. 

17- You are directed to provide all hazardous waste generated in the factory to any TSDF operating 
in the state for the treatment and disposal and send the compliance report to the U.P. Pollution 
Control Board at the earliest. 

18- Status report of hazardous waste stored in premises available storage capacity and future action 
plan for permanent safe disposal of hazardous waste shall be submitted within one month. 

19- Ground water monitoring report of premises shall be submitted within one month. 

20- Industry will follow the various provisions of the Hazardous and Other Wastes (Management 
and Trans boundary Movement) Rules, 2016. 

21- The authorised actual user of hazardous and other wastes shall maintain records of hazardous 
and other wastes purchased in a passbook issued by the State Pollution Control Board along with 
the authorisation. 

( Authorized Signatory ) 
Digitally signed by RAKESH KUMAR 

RAKESH KUMAR TV AGI TYAGI 
Date: 2022.08.11 21:33:17 +05'30' 

UTTAR PRADESH POLLUTION CONTROL BOARD 

Copy to: To the Regional Officer, U.P.Pollution Control Board, MuzaffarNagar to ensure the 

compliance of the conditions imposed in the certificate. for information and necessary action . 
RAKESH KUMAR TYAGJ DigltallyslgnedbyRAKESHKUMARTYAGI 

Date: 2022.08.11 21:33:32 +05'30' 

CEOIEE, 1/C Circle. ____ _ 
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GROUND WATER DEPARTMENT 
(Namami Gange & Rural Wlter Supply Department) 
MiniStry of Jal Shakti 
Government of Uttar Pradesh 

Form 8 (C) 

[See Rufe 8{1 )] 

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW I EXISTING WELL 
FOR INDUSTRIAU COMMERCIAU INFRASTRUCTURAL OR BULK USER OF GROUND 

WATER ' 

[Under Section 14 of the Uttar~ Ground Water Management and Regulation Act, 2019.) 

AUTHORIZATION/ NO-oBJECTION CERTIFICATE NO: NOC012696 
VAUD FROM 31/03/2022 TO 30/03/2027 

(UIS10(1) of the Uttar P1'ade8h Ground Water Management and Regulation Act. 2019} 

egisb'ation No.: 202202000387 

Name Ill the OWner SACHIN N!.RAWAL 

G. M. ENVIRONMENT TEHRI PULP AND 
PAPER UMITED 

Company Addreu 9TH I<M.BHOPA ROAD.MUZAFFARNAGAR. Authorization Letter Download 
1Sqlft.-1mf . 1lftlm'"' 

• Addren of ttw Applcent 1 22,SOUTH BHOPA ROAD, NEW MANOI,MUZ~ANAGAR,UTTAR llpplieatfoft Form Serial UZRil0322NIH0108 
PRADESH No. 

Date of SUbmlaalon 

LOcation Particulars 

Plot NoJKhasra No. 

'lrd Ho./ttolclng No. 

28/02.12022 

Muzaffar Nagar 

9TH KM BHOPA ROAD,M\JZA.FFARNAGAR 

Particular of the EJdattng wen and Pumping Device 

Date of 20/0311997 
Conatruotlon/Sinldng of 
the Well 

TJJM of Well Tube Well/BOring 

Industrial 

Stratner Position (For TUbe WeU) 

Type of Pump Used 

Operational Devfc:e 

SUbmeraible 

Electric Motor 

Block MUZAFFARNAGAR 

Munldpelfty/COrpcntlon No 

Depth of the Well (In 

meter) 

Aasembly Size( For Tube 

Well) 

H.P. of the Pump 

Ratw of Withdrawal 

(m3/hr.) 

WA 

125.00 

30.00 

l60.00 
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-~ of EneiiJization (In Case of Electric Pump) 'TI/03/1997 .® 
Maximum Allowable Rate 150.00 Maximum Allowable 7.00 

of WJthdrawlll (rlhr.): Running Hours Per Dey: 

Maximum Allowable Annual Extntetlon of Gn:lund Watr. 367500.00 

This No-ObJection certificate authorizes the owner applicant (user) to sink a wefl in the location speeHied at St. (2) for extraction of ground water at a 
rate not exoeedlng that as shown at Sl. {31), for Running Hours per day as shown at Sl. (3k), and for maximum aUowable annual extraction of QJ'OtB'ld 

' water as shown at Sl. (3k) and is valid 1ubject to the observance of the conditions stated overleaf. 

GENERAL CONDmONS: 

• In case of any change of ownership of the proposed well, fresh authorlzatton bas to be obtained. 
• No chMge of location, deslgn. rate of withdrawal and pumping Clevice In retJP81Ct of the proposed well as Indicated at Sl (2) and (3) of this 

certificate shall be made without prior permission of the Competent Authority. Alty deviation in this regard &hall lead to cancellation of ttlis 

autborization 
• Forlht ptll'pOSe of measuring and recording the quemlty of ground water extracted, every satd user shall affix digital water flow metefS 

(cenrorming to Bts/IS standatda) having telemetry system in the abstraction structure. whk;h record rate and quantum of~ at outlet of 
~ deVices and It $hall be presumed that the quantity recorded by the meter has been extm:ted by the said uaer, until the contrary ia proWid 

Tlwmte of extraction of ground water from tM well • tlhown In Item 3(k} shall not exceed to the recorded rate from water meters 
• 'fJie concerned Authority reserves the right to artop ~of ground water from the well due to quality ha:r:ards or any other reaSOils. If the 

8itUatlon so demands 

• In cue of any change of ownerlhip of the exleting wei, fNIIh registretion has to be obtained. 
• No dlange of location. desiQrl, rate of wfthdrawal and pumping device In respect of the eldlting well as indicated at Sl. (2} and (3) of this certlftarle 

at.~! be mede without prior permiAIDB of 1he Competent Autholity. Arly deviation In 1hls regard shall lead to cancellation of this regfstratl"on 
• In case, any of the particulat$ I information fumiahed b)' the applicant In his application for i8SU8nce of this registration is found t o be incorrect 

during venfieation at any subsequent.ltage. d\la registFatioo Is liable for cancefletion. 
• 'The Certificate of Authorization/ NOC shal be valid for a period of five years from the date of issue.. The applicant shall have to appty for relleWal 

through a fresh application. at leHt ilillety days prior to expiry of Its validity. 
• Cortstruction of piezometers and lnst.allat1on of digital water level recorders with teler'Mtry shaH be mendatory for user. Depth and zone tapped of 

piC!ometer should be commensunrte wl1h that of the pumping well. The data. obtained from digital water level recorders shall be made available 
to this office on monthly basis 

• Gu!deHnes for tnltaUit!on of Plezprnetlrl and tbtir Mon!tpring 

\1 

Piezometer is a boreweU /tubewell UMd ~ fw me.aurtog the water level by lowering the tape/ sounder or automatic water level measuring 
equlpmenllt Is aJso used tl;> take water $aiTipfe for water quality teat1ng when ever needed. General guidelines fot lnstalllttlon of pieZometers are 
as followS: 

• The piezometer Ia to be Installed/constructed at the minimum of 50 m distance from the pumping wei~ through which 9fOU'ld water is 

being withdrawn. The diameter of the piezometer shoukf be about 4• to 6". 
• The depth of the piezometer llhould be ttame as ia case of the pumping well from which gtoood water 16' being abetr&cted. If, more than 

one pieZomelera are installed the second piezometer should monitor the thallow ground water regime. It will facilitate shallow as weft as 
deeper ground water aquifer monltoflng. 

• No. of plezomettn to be constructed & Type of Wlter level monitoring mechanlarn shafl be as per below table: 

Monitiring Mechanism 
S.No Quentum of Ground water withdrawal (cum/day) No.of piezometets required 

Manual OWLR with Telemetfl 

1 «10 0 0 0 

2 11-50 1 1 0 

3 ~500 1 0 

4 >500 2 0 2 

• The measuring frequency ahoulcl be monthly and accuracy of meosurement should be up to em. the reported measurement should be 
given In meter upto two decimal 

• For masurement of water level sounder or automatic water level recorder (AWLR)I Digital Automatic water level recorder (DWLR) with 
telemetry system ahould be uaed for accutiiC)'. 

• The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube welts 1\a$ been stopped 

for about four to slx hours. 
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. ............. ._....,_.....; ......... , ••• 1{ __ ............ ~---·"";,......,_,® 
pi"''ffded for bringing the pieZOmeter into 1M HydrOgraph MonitOt1ng System for Ground Water Department. Utter PN'l 'fllllad tor ICS 

v.lidatlon. 
• The gRM'ld water quality has to be monitored twice In e year during pre-monsoon (May/ June) and post-monsoon (C:II::ti:,._Nclwemberj 

periods. QuDilty may be got 111181yzed from NABl approved lab. Besides, one sample (1 It c..,acity bottle) to the concerned Okector. 
Ground Water Department, Uttar Pradesh. for chemical analysis. 

• A Pennanent display board should be installed at pfez.ome.Ur/Tube wells site for proyiding the location. piezometer/ tube well runber. 
depth and zone Ulpped of ptezomererltube well for standard refenmcing and ldentlficatlon . 

• Any other slte"specfflc requirement regarding ~faty and access for measurement maybe taken care of. 
• Any other condition(s) that may be imposed by the concerned Aathartty. 
• In eaM, any of the particulars I Information furnished by the app1cant In hie application for issuance of 1hla permit Is found tc be incOJT~ N'IJU 

verification at any subsequent stage. this pennit is liable for cancelation. 

• SPECtRe CONDmONS: 

• (A) for lnduatrial User: No Objection CertifiCate for ground watl!f at~ action by fndustrle$ shall be granted subject to the following apecific 
conditions: 

• i) No Objectlon CertifiCate shall be granted only In such cases wtwe local gcJIIel'l'lment water supply agencies are not able to 9iUPPfJ tltt desired 
quenUty of water. · 

• II) All Industries shall be required to adopt IIJtm wester etlicllnt 'teCivlologles so as to reduce Gtependence on ground water resources. 
• iii) All Industries abstracting ground water in excess of 100 rriJ/d shalf be required to undertalce annual water audit through Confederation of lnclan 

Industries (CU)I Federation Indian Chamber of Cornmeroe and lflduatry (FlCCI)J Nattonal Productivity Counctl (NPC) certified auditors and ~ 
audit reports within three montht of completion of the nme to Ground Water Department unar Pradesh. All such .Industries sha11 be required to 
reduce their ground water use by at least 2ot. over the next ti..-e years through appropriate means. 
lv) Construction of obeervatlon well(s) (plezometer)(s) Wftt1kl the JQmlses and Installation of appropriate water level monitoring mechanism a. 
mentioned in General Condition no.1 0 shall be mandatory for Industries drawing/ proposing to draw more than to rrr'ldlly of ground water and. 
MonltorlnQ of water level shaU be dona by the prOject proponent. The piezometer (observation well) .m.u be oonatruc:ted at a minimum distence of 
50 m from the bore weiVPI'oductlon well. Depth and aquifer zone tapped In the piezometer shall be the same as that of the pumping well wella 
Monthly water level date shall be submitted onf'10e to the Ground Water Oepanment. UP. 

• v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premiseS. Industries which lifl!llbfy to polllbl 
ground water (chemieaJ, phanneceutical, dyes, pigments, paints, textiles. tannery. pesticides/ insectickles. fertilizers, slaughter house. explosives 

· etc.) ahall S10fe the harvected ndn water In surface stcqge tanks for use In the Industry. 
• Vtj ~flection of treated/ untre81ed waste water into aquifer system is rtrietly prohibited. 

• vii) Industries which are fikely to cause ground water pollution e.g. Tanninv. Slaughter Houses. Dye, Chemil:al/ Petrochemical. Coal washeries. 
OCher hazardous units etc. (aa per CPCB list) need to undertake necessary well head protection measures to ensure preventiOn of ground water 
pollution. 

• (B) lnfrastructural Uler: The No Objection Certificate for ground water abstraction will be granted subject to the following ,tpeCJflc QOOdltlons: 
• i) In case of lnfrasti'UCture projects that require dewatering. proponent shall be required to carry out regular monitoring of dewatering dUicharge 

rate (using a digital water flow meter) and submit the data online to Ground Water Deportment. UP as applicable. MonJtorlng ll!COI'ds and re51Jits 
should be retained by Che proponent for two years, for Inspection or reporting as required by DhArict Ground Water Management Counc11. 

• II) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, when ground water requlremene is more then 20 m3 /day 

The water from STP shall be utilized for toilet flushing, car washing, gardening etc 

~ :07106/2022 

Place:Muzafflr Nepr 

This certificate ,is electronic811y generated and does not require digital signature 
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/ GROUND WATER DEPARTMENT 
(Namami ~ & Rural Water Supply Depdttment) 
Ministry of .Jal Shakti 
Government of uttar Pradesh 

Fonn8 (C) 

(See Rule 8(1 )] 

• 
@ 

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW I EXISTING WELL 
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND 

VVATER ' 

[Under Section 14 of the Uttar Pradesh Ground water Management and Regulation Act, 2019.] 

Name of the owner 

AUTHORIZATION/ NO-oBJECTION CERTIFICATE NO: NOC018076 

VALID FROM 31/03/2022 TO 30/03/2027 
{UIS10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019) 

SACHIN AGRAWAL 

DellgnltiOn ' G. M. ENVIRONMENT Company Name TEHRI PUlP AND 
'Q'<' Jinr;ft 1ST ;m:r PAPER LIMITED 

Company Addreu 9TH KM,BHOPA ROAD,MUZAFFARNAGAR Au1hor1ZaUon Letter Download 
'llii1rr.4t 81RIJ . li'IRhm Q;( 

Address of the Applicant 122,SOUTH BHOPA ROAD, NEW MANDI,MUZAFFARNAGAR,UTTAR ' Application Fonn Serial MZFN0322NIN01 Qo 
~ ~. 

Date of SUbmission 

Loca11on Particulars 

District 

Plot No./Khacra No. 

.. ...,. Mo./Holding No. 
\,...> 

01/03/2022 

Muxaffar Nagar 

9TH KM BHOPA ROAD.MUZAfFARNAGAR 

Pirlk:ular of 1he Existing Well and Pumping Device 

Dateof 20/0311997 

COI1structloni'Sinl of 
the Well 

Type of Well Tube WeiVBortng 

Purpoae of well Industrial 

Strainer Position (For TUbe Well) 

Type o1 Pump Used 

Operational Device 

SUbmersible 

8ectrlc Motor 

Specimen ~ure 

Block MUZAFFARNAGAR 

Municipality/Corporation No 

Depth of the Well (In 

meta') 

Anernbly Slze(For Tube 
Well) 

H.P. of the Pump 

Rate of Withdrawal 

trlhr.) 

N/A 

125.00 

30.00 

150.00 
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- 2710311 ~f/7 

.0 
_..of Eitellfzalton (lA Case of Electric Pt.mp) • 
Mulmum A8owNble Rate 150.00 MIU&mwnAIIowable 8.00 
of wtthclra• .. (rlhr.): Running Howa Pw 0.,: 

Maxi""'"' .......... Annual Extrectlon of Ground Water: 420000.00 

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for extraction of ground water 11t a 
rate not soeeding that as shown at 51. (3j), for Running HCMS per., as shown at Sl. (Sk), and for maximum allowable annual extraction of ground 

water as shown at Sl. (3k) and is valid ~to the observanc:e of the con<lftlons stated owrteaf. 

GENERAL CONDITIONS: 

• In cne of any change of ownership of the propoeed well. freeh IU1hortzatlon has to be obtained. 
• No change of location, design, rate of withdrawal and p~ device in respect of the proposed well as Indicated at Sl. (2) and (S} of th1s 

~·shall be made without prior pennl$8ion of h Comp«ent Authority. Any devhrtlon In thic r.gard shall lead to cancellation of this 
autlorization 

• Few 1he purpose of measuring and recordfnv the quantlt)' of ground water extracted. every said user shat affix digital water flow meters 
(QQII(omKng to BIS/IS standards) having ~ ... In the abstraction atnlctufe, which record rate and quantum of extraction, at outlet of 

• fiiWAIIIIo9 devices and It aheU be presumed that the quantity l'4lCOI'ded by the meter has~ 8.l(tracted by the said user. until the contrary Is pttlOied. 

The Mite of extraction of ground water from the well aa 8hownln Item 3(k) shall not exceed to the reoorded rate from water meters 
• The IICtV.lel'ned Authority I'888I'Ve8 the right to s:tllp extraction of grOtl'td water from the wei due 10 quality hazards or any other reasons if the 

.-.oon so demands 
In ceee of any change ot ownetd1ip of the extating wd. fresh registration has to be obtained. 

• No change of location, design, rate of wltttclrawal and pumping device In respect of the exlsUng W.U ea lnd~ at Sl. (2) •nd (3) of .this cenlfiC8te 

shell be made w"hout prior permlaslon of the Competent Authority. Any deviation in this regard shall lead to Qll'lC:ell8tlon of this registration 
• 11'1 cue.~ of the perticulanJ I information f\1111Wted by 1tle applicant in hl5 epptication for Issuance of this registration is found to be incorrect 

dtnJg verification at any subsequent stage, this regl8lration is liable for cancellation. 
• The c.micate of AuthoriZation/ NOC ahlllll be valid fora period of ftve yeets from the date of issue. The applic:8nt &hall have to apply for renewal 

thnxJgh a fresh epplioation, at least ninety days prior to expiry of its validity. 

• Construction of piezometers and installation of digital water level recorders with telemetry shell be mandatory for user. o.pth and zone tapped of 
pieXOmeter should be commensurate with that of the pumping well. The data, obtained ftom digital water level recOider& &hall be mede available 
to this offtce on monthly basis 

• GuldeiiDn fw !nataJiatlpn of Plupmttlrs and their MQnltorlno 

Pluometsr Ia a borewell ttubewetl uead qnly for measuring the water level by lowering the tape/sounder or automatic water leotel meaauring 
equipment. It Is ~ used to take water aemple for waier quality testing when ever needed. General guideUnaa for installation of pieZometers are 
88fuflows: 

o The piezometer Ia to be lnStdedlconetructed at the minimum qf 50 m distance from 1he pumping well through which ground water Ia 
being withdrawn. The diameter of the piezometer should be about~ to 6". 

o The ct.pth of the ~ometer 8hould be same as iiJ caee of the pumping well fn:nn which ground water ts being abstracted. If, more ttlan 

one piezometers are installed the set:ond piezometer should monitor the shallow ground water regime. It wHI facilitate shallow as well as 
deeper ground water aquifer monitoring. 

o No. of pie:Zometers to be constructed & Type of water level monitoring mechanism shall be as per below table: 

Monitlrlng Mechanism 
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required 

Manual OWLR with TelemetrY 

1 •10 0 0 0 

. 2 11-50 1 1 0 

3 50-500 1 0 

4 >500 2 0 2 

• The measuring frequency should be monthly and accuracy of measurement should be up to em. the reported mHsurement should be 

given In meter up1o two decimal. 
o Fat measurement of water level sounder or automatic water level recorder (AWLR)t Digttal Automatic water level recorder (DWlR) with 

telemetry system should be used for accuracy. 
o The measurement of water le¥elln piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped 

for ebout four to six hours. 
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- ~ 
o All the details regarding coordinates, reduced level (with respect to mean level). depth. zone taped and assembly~ sho~ 

providect for bltnglng the pieZometer Into the Hydrograph Monitoring System for Grotlnd Water Department Uttar Pradesh. and for its 
velkletion. 

o The ground water quality has to be monitored twice In a year during pre-monsoon (May/June) and post-monsoon (October/November) 
perioda. Quality may be got enelyz:ed from NABL approved.lab. Besides, one sample (1 It capadty bottle) to the concerned Director. 
Ground Water Department. Uttar Pradesh. for chemical~· 

• A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well m~mber. 
depth and zone tapped of plerometerttube well for standard referencing and identification. 

• Nrt other site specifiC requirement ~ lafety and access for measurement may be taken care of. 
• Any other condition( a) that may be Imposed by the ooooemed AI.Jthority. 
• In case, any of the particulars I infotmation furnished by the appblt In hts application for Issuance of thta permit 18 found to be incorrect duftng 

verification at any SubseQuent stage, this permit Is liable for cancellation. 
~ 

• SPECIFIC CONDmONS: 
• (A) For Industrial User. No Objection Certificate for ground watet extraction by tndllatriea shaD be granted subject to the fotlowlng specific 

conditions: 
• I) No Objection Certfficate shall be granted only In such cases where local government water supply agencies are not able to supply the desired 

q~ofwater. 

• 10 All industries shaH be required to adopt latest water efticlent tedlnologtes 80 as to reduce depenclence on ground water resourceS 
• OJ) All Industries abstracting ground water in 4tXCieH of ,00 rn31d shell be required to undertake annUal water audit through Confederation of Indian 

lndwltf1es (CII)/ Federation Indian Chamber of Commerce and Industry (ACCI)I National Productivity Council (NPC) certified auditOr$ and submn 
audit~ within th'" months of completion of the aame to Ground Water Departmenr Uttar Pradesh. All such Industries shatl be required to 
reduce their ground water use by at least 20t. over the next five years through appropriate means. 

t.. _ • iv) Conatructlon of obeervaUon well( a) (piezometer)( a) within the premises and installation of appropriate water level monitoring mechani~m as 
~ mentioned In General Condition no. l 0 ahall be ITt8l\datory for Industries drawing/ proposing to draw more then 1 0 m3 /rWJ of ground wa1er and. 

Monttoting of water level shall be done by the project proponent The piel011'18ter (observation well) shall be constructed at a minimum distance of 
• SO m from the bore weiVptOduc:tkln well. Depth and aqulfel' zone tapped In the piezometer shall be the same as that of the pumping well/ wells. 

Monthly water level data shall be &Ubmltted online to the Grouffif Water Oepartrnent, UP. 
• v) The proponent snail be requirecf to adopt roof top ~aln water harvesting~ recharge in the pro;ect premitH. lndustrtes whietl are llbly to ~ 

Qfound water (chemical, pharmaceutlcal, dyes, pigments, paints, textiles, t111nnery. pestlcktes/ Insecticides, fertilizers, slaughter house. explosiv~ 
etc.) shall store the hBMtsted rain water in surface IJtorate tanks for use in the induatry. 

• vt) Injection of treated/ untreated W88te water Into aquifer system Is strictly prohibited. . 
• vk) industries which are likely to cause ground water pollution e.g. Tanning. Slaughter Houses. Dye, Chemical/ Petrochemical. Coal washerit!'i. 

other hazwdous units etc. {as per CPCB liet) need to undertake necessary well head protection tnaas!llft to enaure pre¥80tlon of ground water 
pollution. 

• (B) lnfrutnlctural User: The No Objection Certif'lcate for ground water abetraction will be granted subject to the following specific conditions· 
• I) In case of infrastruc:Wre project$ that require dewatering. proponent ahan be required to carry out ~ar monitoring of dewatering discharge 

rate (ustng a digital water flow meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and resufts 
should be. retained by the proponent for two years, foe Inspection or reporting&$ required by District Grcu1d Water Management Council. 

• il) ln5tallation of Sewage Treatment Plents (STP) shall be mandatoly for MW projects, where ground w•ter requlfement Is mora than 20 m3 /dtJy. 
The water from STP shall be utilized for toilet flushing. car wa$htng. gardening etc 

~ :fJ7/0612D22 

Place:Muzaffar toc1w 

This certificate Is electronically generated and does not require digital signature 

.. 
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GROUND WATER DEPARTMENT 
(NamiHlli Geage & Rural Watff Supply Deplftmm) 
Ministry of .Jal Shakti 
Government of Uttar Pradesh 

Form 8 (C) 

[See Rule 8(1 )1 

-

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW I EXISTING WELL 
FOR INDUSTRIAlJ COMMERCIAL/INFRASTRUCTURAL OR BULK USER OF GROUND 

VVATER . 

(Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act. 2019.) 

AUTHORIZATION/ No-oBJECTION CERTIFICATE NO: NOC018699 
VALID FROM 31/03/2022 TO 30/03/2027 

(UIS1 0(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019} 

leglstratlon No.: 202203000002 

Name af the OWner SACHIN AGRAWAl 

Dalgnation G. M. ENVIRONMENT Company Name TEHRI PULP AND 
• $q=ft a;n~r PAPER LIMITED 

OclmpMy AddNn 9TH I<M.BHCIPA ROAD,MUZAFFARNAGAR. Authorizetlon Letter Downloed 
.. ., qwr vfti&Rq 

Address of the App(k:ant 122.SOUTH BHOPA ROAD, NEW MANOI,MUZAFFARNAGAR.UTTAR Applk:lltfon Form Sertel MZFN0322NJN01 l 0 
PRADESH No. 

DIM of Submluion 

Loca1ion Particulars 

Plot No~ No. 

'lard No./Holcllnt No. 
\...,. 

01/03/2022 

Muzaffar Nagar 

9TH KM BHOPA ROAO,MUZAFFARNAGAR 

Particular of the EJdsting Well and Pumping Device 

Deteaf Z0/03/1997 

Construc:tloniS of 
the Well 

Type of Well 

Purpose of well 

Type of Pump Used 

Opemional Device 

Tube Well/Boring 

Industrial 

SUbmersible 

Electric Motor 

MUZAFFAANAGAI< 

MuniclpaUty/Corporation No 

Depth of the Well (fn 

rl'letW} 

Ass.nbly Slze(For Tube 
Well) 

H.P. of the Pump 

Rate of Withd,.wel 

(ml/hr.) 

N/A 

125.00 

30.00 

150.00 
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Ill 

"' of Energlzation On Cue of Electric Pump) 28/0S/'19'97 

.@ 
oMaxinun Allowable Rate 150.00 Maximum Allowable 8.00 . 
of Wlththwat (rn31br.): Running HOurs Per 0.,: -
Maxlmwn .AJtow.ble Annual &trec:tlon of Ground Water. 420000.00 

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at Sl. (2) for extraction of ground water at a 
mte not exoeedino that as shown at Sl. (3j), for Rumlno Houn; per day H shown at Sl. (3k), and for maxlmum allowable annual extraction af ground 

water as shown at Sl. (Sit) and Is valid subject to the obee~ of the condltlona stated overleaf. 

GENERAL CONDITIONS: 

• In case of any change of ownerahlp of the propond wet~ fn!sh authorization has to be obtained. 
• No Change of location, design, 111te of withdrawal and pumping device In l'l'specl of the proposed well as indicated at SL (2) and (3) of thle 

certificate shall tMt made without pt1or permlaslon of the Compet~ Authority. ArrJ devlatloo In Ulls regard shall lead to cancellation of this 
authorization 

• For1he purpose of rneesurtng and recording the quantity of ground water extra~ fftef'1 saki user shall affix digital wa'htf fklw meters 
(conforming to BIS/ IS mndanfs) having teleme1fy ayatMn in the abstraction structure, which record rate and quantum of extrac:tiOO. at outlet at 
pumping devices and It shaU be presum4ld that the quantity recorded by the metv hu been extracted by the said user, until the. contrary Is pnhl8d 
The rate of extraction of ground water from the well as shown lfl item 3(k) shallllQt exceed to 'the recot'ded rate from water meters • 

• The ~ned Authonty ~serves the right to stop extraction of ground water from the welt due to quality hazards or any ather reasons. If the 
situation 80 demands 
In case of any change of ownership of tt1e exlcllng well. fresh r"91stratlon haa to be obtained 

• No dtenge of locallon, design, rate of wlthdrawel and pumping deYice in respect of the ftlatlog well as indicated at Sl. (2} and (3) of this certifica1e 

shaH be made wl1ttoiJt prior permlaaion of the Competent Authority. Any deYietton in this regard shellleed to OIIOCellatlon of thia regi.strafion 
• In case. any of the pai1ieulafs !InformatiOn fumJshed by the app.llcant In his application for Issuance of this regls1rwtion is fo1llld to be incorrect 

during verifi~ at any subseqi.HNrt stage , thhs reglstnrtlon Is liable for cancellation. 
• The certlflcate of Authorization/ NOC shall be valid for a period of five years from ihe data of Issue. The applicant shall have to apply for renewal 

thlough a fresh appliCation, at least ninety days prior to expiry of Its valldlty. 
• COnstruction of piezometers and installation of digital water level reoorders with telemetry shall be mandatory for user. Depttllllld zone tapped of 

p!ezorneter should be commensurate wirh that of the pumping well. The data, obtained from cllgitel water level recorders shall be made awileble 
to this office on monthly basis 

• · GulcMI!nts fpc l!!!lahtlon of Plezomefm one! tbtir Monitoring 

Piezometer Is a borewell /tUbewell ullfld only for measuring the water level by lowering the tape/ sounder or automatic water level measuring 
equipment. It Ia also used to take water Hmple klr water quality testing when e...-er ~- General guidelines for Installation of piezometers are 

asfdlows: 

o The piezometer Ia to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water Is 
being Withdrawn. The diameter of the piezometer should be about .f' to 6•. 

o The depth of the pieZometer should be same as is case of the pumping well from which ground water Is being abstracted. If, more th8n 
one piezometers are Installed the second piezometer should monitor the shallow ground water regime. It wiD factlltate shallow as well 8$ 

deeper ground water aquifer monitoring. 
• No. of~ to be constructed & Type of water levef monitoring mechanism shall be as per below table: 

S.No Quantum of Ground water withdrawal (cum/day} 
Monitil1ng Mechamam 

No.of piezometers required 
Manual DWLR With Telemetry , <10 0 0 0 

2 11-50 1 , 0 

3 50-500 1 0 

4 >500 2 0 2 

o The measuring ffequency should be monthly end accuracy of measurement should be up to em. the reported measurement should be 
given in meter upto two decimal. 

o For measurement of water level sounder or automatic water level recorder (AWLA)I Digital Automstlc water Jeotel recorder (DWtR) with 
telemeuy system should be used fOf accuracy. 

o ~measurement of water level In piezometer shoukl be taken, only after the pumping from the surrounding tube wells has been stopped 
for about four to six hours. 
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• • r§ 
• All the details regarding coordinateS, reduced leYel (wtth respect to mean hwal), depth, zone taped and assembly lowered sho 

provided ftK bringing the pkmlmeter into the l-fYdrOgraph Monitoring System for Ground Water Department, Uttar Pradesh, and fO!' its 
validation. 

• Ttut ground water quaflty has to be monitored twice In a year during pre-monsoon (May/ June) and post-monsoon (~/November) 

periods. Quality may be got analyzed from NABL approved lab. Besides. one sample (11t capacity bottle) to the concemed Dlrectot'. 
Ground Watllr Department, Uttar Pradesh, for cherM:aJ analysis.. 

• A Permanent display board should be Installed at pletometer!Tube wei Ia site fof providing the location, piezometer/ tube well ttumber, 
depth and zone tapped of pitz.ometer/t.Ube well for standetd referencing and identification. 

• lvly other site specific requirement regarding 98fety and access for measurement may be taken care of. 
Awf other condition( a) that may be Imposed by the concerned Authoflty. 

• In cese. any of th.s particulars I informatlOfl furnished by the applicant rn hl8 epplicatlon for Issuance of this pennlt IS found to be ~ during 

verification at any subsequent stage, this permit is liable for car'ICellatlon. 

• SPECIFIC CONDITIONS: 
• (A) Far lnlluatrial User. No Objection Certificate for ground weter extntct1on by Industries shaH be granted subject to the following specifiC 

conditions: 
• I) No Obiectlon CertifiCate shall be granted onfr In such e:aM8 whwe local go¥tii'IYneiYt water supply egenciell are not able to supply the desired 

quantity Of water. 
• il) AU industries shall be required to adopt IBtest water efficient technologies so as to ~educe dependence on ground water resources. 
• Ill) All industries abstracting ground water In exoeu of 100 m'/<1 shall be AlqUk'ed to~ annual water audit through ConfederatiOn of Indian 

Industries (CH)/ Federation Indian Chamber of Comtl1elce and Industry (FICCOI National Pt'oductlvlty Council (NPC) certtfied auditors and submtt 

IWdit reports within thl't!IB months of completion of the same to GI'Ot.lnd Water Department Uttar Pradesh. Afl such Industries shall be required lo 
· reduce their ground water use by at feast 20'l. ovar the next five yean; through appropriate means. 

IV) Con«ruction of observation well(&} (plezometer)(a) within the premises and instaUatlon of appropriate water leYel monitoring mechanism as 
' mentioned In General Condition no.1 0 shall be rnandalcry for Industries drawing/ proposing to draw more then 10 m3 /day of ground water and 

MonitOring of water level shall be done bV the project proponent. The piezometer (observation well) shalf be constructed at B minimum distance of 
50 m from the bore weiVprodtJcllon well. Depth end aquifer zone tapped in the piezometer shall be the same aa that of the pumping well/ wen.. 
MOftthly ~ter level ~ shall be submitted onRne to the Ground Water Department, UP. 

• v) The proponent shall be required to adopt roof top rein water harvesting/ recharge in the project ~mlses. Industries which are likely to pol~ 
ground water (chemical, pharrnaceuUca~ dyes, pigment~ paints, textiles, tannery, pestlcides/ insecticides. fertilizers, slaughter house. exploeives 
etc..) shall store the harvested rain water in surface stomge tanks for use in the industry. 

• VI) iqeetlon of treated/ wrtreated wa~Jte water into aquifer ay&tem Ia strictly prohibited. 

• vii} Industries whk;h are likely to cauee ground water pollution e.g. Tanning. Slaughter Houses, Dye. ChemiceV Petrochemical, Coal washeria. 
other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water 
pollution. 

• (B) tmrastructwal Ucer.lhe No Objec:tlon Certificate for ground water abstraction will be granted saj)ject to the following specific conditions: 
• I) In case of Infrastructure project's that require dewatering. proponent shall be I"Bquired to carry out regular roonttortng of dewatering dlscflarge 

rate (using a digital water flow mater) and submit the data online to Ground Water Department, UP aa applicable. Monitoring records and results 
should be retained by the ptoponent for two years. for Inspection or reporting as *fU!red by District 6rollnc:l waw Mtmagement Council. 

•. 10 Installation of Sewage Treatment Plants {STP) shall be tnanda1oly for new ptOjecbr. where ground water requirement is lllCft then 20 m3 ldl#t. 
The water from STP shall be utilized for toilet flushing. car washing. gardening etc 

~$117/061211rJ. 
Place:Mta.affar Nagar 

Thls certificate Is electronically generated and does not require digital signature 
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® 
About Central Pulp & Paper Re~earch Institute (CPPRI) 

CPPRI is a premier research institull· anJ Llll tllltonwnoU.\ orgam:atwn under Depurtment fur P1omotion of 

Industry & lnternul Trude, Ministry of Commeru? and lndustn (Jfn'et nment nflndia Tht! mslttute ts dedicated 

to the servic.·es (}/Pulp & Paper Industry. Located at St.Jht.JI'tlnpur L 11ur Pradesh the institult! hu.f .~late oj 

artluboratories undfacilities ltith traint!d, dedit·atl!d and high~\ I!Xpt!nentl!d s~·wntisl.\ to ntrn out quality 

rt!.\eurch work and render tt!t'hnicul und ~·tmsultun~ 1 \t'n /Le m I'UrWIIS uret.J.\ uj puper muJcing mduding 

Em·irunmentul \1anagement. 

About Em·ironmental Management Di\·ision , CPPRI 

The Environmentul Managemt!nl Division of Cf'PRI t:~ '\ 4BL ataeditult!d for una(vsis of wuter and wu.~te 

li ater. ambient air monitoring and stuck em is.\' tuns monilormg The dil'ision is rt!cugni=c!d hv 1·arwus 

regulatory authorities. pulp. paper and ullied industries us u ~·t!nlrt of experttse m mntat of errvironmt!ntal 

monitoring and addre.~sing \'ariou.\ em·ironmentul i.uues related tu Pulp & Puper lndu.!;tn· The division 

has world c/uss fucilities and expertise to L'an:\ olll R& D u.\ lt't•// ,u render te,·hnical und consultant')' 

st!n·ices related to ETP performunct! eruluatton and adt!qUt.J(\ us.\t!Hmt!nt. ETP upgradatiun trouh/e 

shooting. Environmental 4udit. H t.J/er Audit . 4tr m mttormg etc. The division .~en·es as u nodul ugeno to 

assist Central Pollution Control Board f( PCB! in rt 1:tt'W mg und revi.wm uf em·ironmental dischargt! and 

emission norms fi'r Indian Pulp and Paper lndustn Uent!ratwn uf datu base on pollution load generatt!d b.v 

Indian pulp and paper industrv and vunous t~·Jues refuted to tnrmmmental sustuinahilit) nflndian Pulp & 

Paper Industry. The Environmental ,\-tanagement Div ht1s also u.uisted CPCB m preparatwn and .mcc. , •sfitl 

implementation of "Charter on II tl{er Rt!t'l'l'iin~ & Pollution Prt'n'n/ttm m Pulp & Pu~r lndustn· ul Ganga 

River Bu.~in in Pulp & Paper \Jill of l "'". Prudesh and l 'ttarulrhand" f>rl!sent(l' tht! divi.wm 1s u.Histing 

( 'f>( 'Bus third pur~\' in monitnrmg of Gronil f>ol/wmg Industries m tht• Rircr Ganga & l amunu Bu.\ ill .mne 

lust 6 years 
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Prrfurnrqnrr Evaluation of£.-ri.\ting t:TP- Trhri Pulp tmtl Pu{)(r Limjtrd. L nit-/. ~lu:nflurnug11r 

® 
l. BACKGROllND OF THE !\11LL 

Tehri Pulp and Paper Limited. l nit- I is located at 9lh km Stone. Bhopa Road. 

MuzafTamagar. Uttar Pradesh. fhc spatial coordinates of the mill are I atitude: 

29.470921 and Longitude: 77.794957 The mill \\as established in the )'ear I 997. 

The mill is a waste paper rec}cled tiber based paper mill producing packaging kraft 

paper. The mill's consented production capacit) is 250 TPD kraft paper from \\aste 

paper. The mill has valid consolidated consent to operate under Section 25/ 26 of 

the Water (Prenntion & Control of Pollution) Act 1974 (Annexure I) , under 

Section 21 / 22 of the Air (PreH ntion & Control of Pollution ) Act 1981 

(Annexure I) and Authorization under the pro\·isions of Hazardous and other 

Wastes (Management & Transbounda11· Mon ment) Rules 2016 (Annexure II ). 

2. OBJECTIVE OF THE REPORT 

The main objective of the report is to C\aluate the performance of existing effluent 

treatment plant in context of compliance '"ith stipulated discharge norms. 1 o CarT) 

out the study CPPRI team of scientists "isited the mill on 08.10.2024 tor collection 

of relevant data and information as well as composite sampling of etlluent from 

various units of ETP . 

3. MANl'F ACTURIN(; PROCESS 

The mill uses indigenous and imported v.aste paper for production of packaging kraft 

paper of di tTerent quaJit} as per market requirement. The waste paper is processed m 

hydra pulper for pulp production. The pulp is cleaned and screened through poir. high 

density cleaner. turbo separator. centricleaners and slotted screen followed by 

refining to attain the required 0SR tor production of required paper grade. Most of the 

unit operation except washing of pulp and sizing chemical starch preparation is 

completed with back \\ ater generated from \ arious sections. The flo\\ sheet of 

manufacturing process is indicated in Fi~.-1. 

H, 0 .J.,._O"""" 
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Pt..{jnmqn<f ~ ..... .,;.., of l!xNi•e ETP ~ T ... ri Pule gnd Pgpu U!Jittd. L !!it· I , .llu;effjtmarat @ 
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Fig.-1: Prm:eu Flow Slleet of Tellri Pulp and Paper Limited, Vnit-1 

't-1.-'~..._ ~ 

'Ul''' 
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J>erlimrwo.- E'S!B•tlog a(£xJ.orl .. fTJ> Tthri """' anJ Pwxr Umlw/, l 'nh-1 , llii.W/i>m.,•• ® 
4. FRESH WATER CONSllPMTION 

The mill has three submersible horc \\ells equipped \\ith electromagnetic tlo\\ meters 

(Fig.-2) with valid ground water NO( (Annexure-Ill) tor extraction of the ground 

water to meet water requirement of the mill. 

~ w~ ~ 

BORWELL NO 2 FLOW 

METE" 

Fig. -1: Borewe/1 Flow Meter at Telrri Pulp and Paper Limited, Unit-/ 

Most of the process operations im ol\ed are completed \\ith back \\ater after 

treatment through Sedicell and Primar: Clarifier and fresh water is used onl) in pulp 

washing. paper machine showers. cogeneration power plant including cooling tower. 

sizing chemical (starch) preparation etc. fhe mill maintains log book for daily fresh 

water consumption and the log book of last 3 months tresh water consumption in 

annexed as Annexure-IV 

Based on the information gi\cn h~ mill the tentati\~ section \\ise fresh \\Ulcr 

consumption at I ehri Pulp and Paper I imited. l nit-1 is indicated in Table-t 

3 

k~~---- E-~ 

l,.,y I ''' 
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'"'""""""' E•PI•atjon ot !;.<isJinr ETP - T <hri l'ulo !IIIJII'pPf! LimiJ<d. I nil-/ . MHORffamwr ® 
Table-t: Fresh Water Consumption in Tehri Pulp and Paper Limited, l nit- I 

S. No. Particulars Water consumption 

m3/d* 
- + --

l. Pulp Mill (Washer) 486 
") Paper Machine 286 
3. Sizing chemical preparation 58 
4. Cogeneration Pov.er Plant including 636 

Cooling fo\\-er 
-

5. Domestic/Mise use I 10 
t-

Average Fresh Water Consumption, m3/da~ 1476 

Specific Fresh Water Consumption, m3/t p11prr 
r 

7.43 

Basis: Average reported paper production in last 3 
months= 198.5 TPD 

-- _____.___ 

*Data provided by the mill 

5. WASTE WATER GENERATION & ITS CHARACTERISTICS 

The main source of ,..,·aste \\ater is excess back v.ater of paper machine. pulp 

screening & cleaning etc. Around 90~o fresh "'"ater consumed ends up as v.aste 

v.ater. The mill maintain log books of dail) "'"ash: v.ater generated , v.aste v.ater 

discharged and recycled. The last 3 months Jog books of v.aste water generated. v.aste 

water discharged and recycled from Sedicell & Prirnaf) Clarifier are annexed as 

Annexure V, VI & VII respecti\el). 

The characteristics of ra"'" v.aste v.atcr collected and anal) zed at CPPRI are indicated 

in Table 2. 

Table-2: Characteristics of Ra\\ \\ aste \\ ater Generated at Tehri Pulp and Paper 

Limited, L nit-1 

Parameters 

Effluent Volume, m-~/day* 

pH 

~s. mg_ll ___ _ 
TDS. mg/1 
COD. mg/1 

BOD. mg/1 

\'alue 

2936 
6.33 
1126 
2692 

1598 

625 

*Based on the log book of last 3 months provided by the mill (Annexure J] 

'r-1'?~- & ... ~ 

4 ~)It\~ 
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Per(""''flll'( £!oglu!ldotJ o(f.<i•fing ETP- M•l Pulp ••d PaD(' Umjt.O, I nl•l , Mu;pflamu•ur@ 

6. EXISTING EFFLUENT TREA T!\1E~T PLANT 

The effluent treatment system is based on comentional activated sludge process. >\s 

indicated in ETP Layout (Fig-3) and depicted in Photographs (Annexure-VIII). the 

combined effluent is first collected into Equalization I ank. From Equalization fank . 

effluent is passed through Hill Screen follov.ed b) Sedicell. fhe outlet of Sedicell is 

fed to Primary Clarifier for further remlnal of suspended solids. 

The Primary Clarifier outlet is biologicall) treated in Aeration 1 ank based on 

activated sludge process. I he aeration tank is prm ided vvith ditlused aeration S)'stem 

with 480 diffusers and 2 60 liP Blm\-ers (1 1500 m ' hr air discharge) capacit) to 

maintain the dissohed oxygen le\ el required liJr proper metabolic acth it} of 

microbial culture. In aeration tank. the essential nutrients are added for facilitating the 

growth of microorganisms. Post aeration. the v.aste v.ater is clarified in a Secondal] 

Clarifier followed b) tertiary treatment through Dual Media Filter. 

J'he tibre recovered through Hill Screen & Sedicell is reused in pulp mill. fhe 

undertlo\\ of primar) clarifier is de\\atered through belt titter press. While a part of 

secondary sludge is re-circulated back into aeration tank and the rest is disposed otT 

after dev.atering through belt titter press. 

The mill has online monitoring S) stern and dedicated E fP lab for monitoring of 

pollution parameters. The flow sheet of existing Effluent Treatment Plant is 

indicated in Fig.-3 and detailed specifications are ~i\ en belo" in Table-3: 

Table 3: Design Specifications of Existin~ ETP at Tehri Pulp and Paper Limited. 

llnit-1 

s. 1 Details llimensions l Purpose 
No. 

I - -- -------1 

l. I Equalization tank 12m .S .5m 4rn To a\oid fluctuation 
I Capacity : 270 m~ 

") I Hill Screen- 2 No. 3m 3m 

5 

- ·-

I 

in etlluent 
characteristics 
Reco\ eJ] of libre 

"H'-:J-49vv G; .... ~ 
~,,,1~ 
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3. Sedicell 1 0:10m 
1 

SWD: 3.5 m 
Volume: 310 m' 

l RecO\ eT) of fibre and 
reduction in pollution 
load to ETP 

1 reatment Capacity: 180 m1 hr 
rl --~~r-------------~~-0~:~19.~8 1n -- -=~~~-F-~--~-m-o-v-~--o-f----~, Primary Clarifier 4. 

S\\ D: 5.57 m Suspended Solids 

5. Aeration Tank 
1 Capacit) : 1625 m 

Dimension: 
38.5m :!2.5m 5 m 
1 otal Capacity : 433 I m' 

I 
Aeration I ype : DitTused Aeration 
No of Blowers : 2 

I 
Air Discharge C apacit} : 
~500 m1 hr each 
No. of Ditlusers: 480 

~--~---------------+~~~ 

6. 

7. 

8. 

Secondary Clarifier 

Multi Grade Filter-
2 Nos. 
I +I (Standb}) 
Sludge Dev.atering 
System 
(Combindly used tor 
both the units) 

0:19.3:!m 
SWD: 1.43 m 

1 Capac it) : I 005 m3 

75 m 1 'hr each 

T) pe : Belt Filter Press 
Capacit) (dT) basis) : II fPD 
Inlet ( onnsistenq : 2° o 

Outlet Consistenc)' : 25 °o 

-- ~ 

For remO\al ofCOD. 
BOD and other 
pollution parameters 

For recirculation and 
remm a) of excess 

1 biologi~ ~iomass I 

For polishmg ettlut:nt 
quality 

I Sl d . . I • u l.!e ~ . aev. atenng 
I and disposal 

The mill has installed V notch at E1 P Inlet. l ltrasonic tlo\\ meter at ETP outlet & 

electromagnetic tlo\\< meter at Rec)cling pipe line. The mill has installed OCEM~ 

S)' stem at tina) discharge point to monitor the qualit) of treated eflluent. 

6 
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F:TP Inlet 

P~rformunce l::t•q/uatiull lJ{I::xiuing ETP Tehri Pulo and Paper Limited. llnit-1, Mu:affamagar 

RecoH~red fibre Pulp Mill <Ill - - - - - --I ------, 

q 
.-- · 

Equalization Tank 
( 270 ml) 

I Filtrate 

q Hill Screen 
(02 Nos.) 

L---------------------

Final 
llischa r~c 

Sludge for l)ispo~a I 

MGF-2 Nos. 
(75 mlfhr 

each) 

q Sediccll 
(180 ml/hr) q 

Primal") Sludge 

Primar~· 

Clarifier 
(1625ml) 

.,.._ - - - - - - - - - - - ~ 

Belt Filter Pren 

Stcondu~· 
( lariflff 
(625 ml) 

.,.._ - -- -1 

I 

Aeration Tank 
Capacity 
(4331 mJ) .,. __ 
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Fig.-3: ETP layout at Tehri Pulp and Paper Limited, l nit-1, Muzaffarnagar, l .P. 
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7. Performance E,·aluation of E~isting ETP 

Based on the analysis of composite samples collected during the mill "isit. the 

performance efticiency of indi"idual units of E I P as well as 0\erall El P is 

summarized as under: 

7a. Performance of Primary Treatment (Hill Screen + Sedicell + Primary 

Clarifier): 

Performance of Primary Treatment is gi\en in Table-4 and Indicated in Fig-4. 

Table-4 

Parameter I ETP Inlet I Prima11 Clarifier : Reduction, 
Outlet 

I 

o;o 

- + 

TSS, mg/1 1126 102 909 

TDS, mg/1 2692 I 2476 

t-
8.0 

COD, mg/1 1598 I 1178 26.3 
-t 

BOD, mg/1 625 447 28.5 
- -- -

1000 90 9 

90 0 

80 0 

c: 700 
.2 600 .... 
"" :I 500 ., 
C1l 

40 0 ~ I a: 
2o 3 28.5 

'#. 
30 0 

20 0 Iii 80 ... 
10 0 

00 

TSS TDS <OD BOD 

Fig.-4: Performance of Prima11 Treatment 
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7b. Performance of Secondaf1' Treatment (Aeration Tank + Seconda11· 

Clarifier): 

Performance of Secondaf) Treatment is given in Table-S and Indicated in Fig-5. 

Parameter 

TSS, mg/1 

TDS, mgll 

COD, mg/1 

BOD, mWI 

1000 

90 0 

80 0 

c 700 
0 600 ·,;: 
1,1 
:s 500 "0 
Gl 

400 a:: 
~ 

300 

20 0 

10 0 

00 

Table-S 

Primal)· Clarifier T Secondan j' Reduction, 
Outlet Clarifier Outlet % 

(Inlet to 

t 
Aeration Tank) 

102 
37 I 63.7 

2476 1438 41.9 

1178 136 88.5 
I 

447 21 ____ _L 95.3 

95.3 
88 

63.7 

•: 4 9 

T55 TDS COD BOD 

Fig.-5: Performance of Seconda11· Treatment 
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7c. Performance ofTertia11· Treatment (Multi Grade Filter) 

Perfonnance ofTertial) I reatment is giH:n in Table-6 and indicated in Fig-6 

Parameter 

TSS. mg/1 

coo.~ 

BOD,m 

40 0 

35 0 

30 0 
c 

.£! 25 0 -v 
::s 20 0 "C 
cu 

ex: 15 0 ?f 

10 0 

50 

00 

Table-6 

Scconda11 Multi Grade Filter Reduction,% 
Clarifier Outlet (Final Discharge) 

37 

1438 

136 

21 

37.8 

l I 

II 

TS 

l 5 

TD' 

+-
23 

1417 

125 

16 

23.8 

lOD BOD 

Fig.-6: Performance of Tertiary Treatment 

~4-?.....v 
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-4 

37.8 

1.5 

8.1 

23.8 
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7d. Overall performance of Effluent Treatment Plant (ETP) 

The overall performance of Effluent Treatment Plant (ETP) at is gi"en m Table-7 

and indicated in Fig.-7: 

Table-7 

I Parameter I Reduction, % 
-

ETP Inlet ETP Outlet 
(Final Discharge) 

I J 

TSS, mg/1 1126 
I 

23 98.0 J 
TDS, mg/1 2692 I 1417 47.4 

I I 
COD, mg/1 1598 125 

i 
92.2 

I 
BOD, mg/1 625 16 97.4 

I ....___ 

98 0 97 i 
1000 .il 92.2 

90.0 

800 

c 700 

-~. 60.0 illl 17 1 u 
:I 500 "C 
Cll 
a:: 40 0 

'* 300 

20 0 

10 0 

0.0 

TY:> TO:> C( D BOD 

Fig.-7: o, era II Performance of Effluent Treatment Plant (ETP) 
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8. OBSERVATIONS 

Based on the studies carried out. the follo\\ing arc the obseT\ations with respect to 

performance evaluation of the existing ETP: 

• Tehri Pulp and Paper l imited l nit- I located at 91
h K. M. Stone. Bhopa Road. 

Muzaffamagar-251 00 I, Uttar Pradesh is a \\aste paper based paper mill producing 

kraft paper. 

• The mill has a valid consolidated consent to operate under Section 25 26 of the 

Water (Prevention & Control of Pollution ) Act 1974) . under Section 21 22 of the 

Air (Prevention & Control of Pollution ) Act 1981 and Hazardous Waste 

Authorization under the provisions of Hanrrdous and other Wastes (Management 

& Transboundary Movement) Rules 2016. 

• The fresh water is sourced by the mill from ground \\ater. I he mill has 'talid NOC 

from Ground Water Department. l Jttar Pradesh tor extraction of ground \\ater with the 

help of three bore wells common!} used tor the both units in the same premises. 

• Electromagnetic tlo\\ meters \\ ith totalizer are installed on bore \\ells to monitor the 

fresh water consumption on regular basis. 

• Separate energ)' meter is a\ ailable at I 1 P to monitor p<mer consumption on regular 

basis. 

• Based on the average of last 3 months production and fresh water consumption the 

specific fresh water consumption is around 7.43 m 1 l paper \\hich is \\ell "'ithin the 

Charter norms. 

• The mill maintain log books of dail) fresh \\ater consumption . \\aste "ater 

generated . waste water discharged and recycled . 

t-f.o.+ovv-
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The mill has full-tledged ETP including Equalization fank. Hill Screen. Sedicell, 

Primary Clarifier. Secondal) Treatment ( <\eration fank Secondar) Clarifier) and 

Tertiarv Treatment (Multi Grade Filter) to treat the mill etlluent. 

• The Aeration Tank is equipped "ith 2 air blowers and 480 diffusers to maintain the 

desired le\el of oxygen required for degradation of organic biomass. 

• The MLSS level in the aeration tank has been found to be satisfactOI). The details of 

the anal)' sis of MLSS is indicated in Table-8 

Table-8: Characterisation of MLSS 

I S. No 
-

Parameters Value 
r ~ 

1 MLSS. mg/1 3830 

I ., 
MLVSS. mg'l :!264 

As indicated in Fig.-8 the SVl of the Ml SS collected \\as detennined at the site. The 

SVI was found to be 117 ml g \\hich is satisfactol) . 

Fig.-8: SJ '/ Determinatimr 

13 
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• The mill has ETP lab with trained manpo\\er for monitoring of pollution 

parameters 

• All the analysis has been carried out as per latest version of standard test methods 

as summarized as under : 

S.No Parameters Standard Test Methods 

I pH IS 3025 ( Part-11 ): 2022 
., TSS IS 3025 ( Part-17): 2022 

1---· 
3 TDS IS 3025 (Part-16): 2023 

4 COD IS 3025 (Part-58): 2023 
- -

5 BOD IS 3025 (Part-44): 2023 

6 Color IS 3025 (Part 4) : 2021 

7 SAR IS 11624 : 201Q 

• The performance of Primal") Treatment (Hill Screen + Sedicell -r Primal") 

Clarifier) appears to be satisfactof) in conte:-..t of 90.8 ° o reduction in 1 otal 

Suspended Solids (TSS). 

• The performance ofbiological S)Stl!m (Aeration Tank & Secondary Clarifier) also 

appears to be satisfactory 'hith 63.70.o. 41.9°'0. 88.5°'0 & 95.3 °o reduction in rss. 
TDS. COD & BOD respecti\el~. 

• The Multi Grade Filters (MGF) also pro\ ides polishing to efiluent quality by 

providing 37.8%. 1.5~o. 8.1°/o & 23.8 °o reduction in TSS. IDS. COD & BOD 

respectively. 

• The overall performance of existing ETP appears to be satisfactol') "ith 980.o. 

47.4°o. 92.2 o,o and 97.4 °o reduction in TSS. f DS. COD & BOD respecti\el,. 

1 

1 

l 

I 

~ 

I 
I 
I 

l 

II 

~~0~---~ 
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• The 0\•erall perfonnance of ETP seems to be satisfactolj also in context ot the 

tinal discharge characteristics compl) ing v.ith discharge norms as under: 

Parameter ·1 Tertiary Treatment 1 
Consent Charter 

Outlet Discharge Norms 
( Final Discharge) Norms 

I pH 7.60 
I 6.5- 8.~ I fi5- 8.5 
,. 

I I TSS , mg/1 23 30 30 
+· 

TDS, mg!l 1417 1600 1600 
,. 

I COD, mg/1 125 150 150 
+ 

BOD, mg/1 16 20 I 20 
f----- - ~ 1 

Color , PCll 69 150 
I 

150 
-----r· <!--

SAR '2.97 8 8 .. ----' 

• fhe online continuous em iron mental monitoring S} stem ( OCEMS) is installed and 

was operational at the time of\ is it. 

• The mill has installed Belt Filter Press for dewatering of ETP sludge and its disposal. 

9. CONCLliSION & RECOMMENI>ATIONS: 

• Based on the studies analysis of effluent samples conducted by CPPRI. the 

performance of the existing E l P ( Fig.-3) comprising of Equalization I ank. Hill 

Screen, Sedicell. Primary Clarifier. <\eration Tank. Secondary Clarifier and MGF 

appears to be satisfactory in context of reduction m pollution load and compliance 

to consent charter norms. 

• The performance of the existing E I P has been e\aluated based on the composite 

effluent samples collected b}' CPPRI on 08.10.2024 from \arious units of r TP. The 

total production. rav. material furnish . fresh v.ater consumption. v.aste v.ater 

generated. discharged and rec} cled on da} of sampling are indicated in 

Annexure-IX. 

• The performance of ETP rna} 'at") depending upon the grades of v.astc paper used. 

grade of paper produced. total paper production. ETP operating conditions 

15 
~o-L9vv~ 
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including adequate aeration. Ml SS I ~\cl . retention provided in each unit. regular 

ETP monitoring etc. 

• The mill is advised to install spra) filter or other suitable de'vice after pnmary 

clarifier for further imprO\ing qualit) ot recycling backv.ater into process. 

• To achieve the designed performance from l I P. it is necessar} to operate it under 

optimum conditions so as to meet the emironmental discharge standards. Follov.ing 

are the suggested measures. the mill should adopt lor proper and optimum operation 

ofETP: 

Ensure proper and optimum conditions as per the designed specification and 
manufacturer"s instruction. 

Avoid fluctuation in etlluent tlov. and pollution load so as to reduce the shock load to 
biomass and the system as a v.hole. 

Ensure proper addition of nutrients In the a\!ration tank (BOD: N: P- 100:5:1 ). 

Maintain required leovel of Ml SS concentration (2000-3000 mg/1) in aeration tank 
b} ensuring proper microbial grov. th. 

Maintain desired le'vel of DO in the aeration tank ( 1-~ mg 1). 

Ensure periodic & time I)' v. ithdrav.al ot sludge from the clarifiers. 

Proper maintenance of electric motors and pumps etc. 

HP~vv-~ 
____ End of the Report 1.1f I tt ( 
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About Central Pulp & Paper Research Institute (CPPRI) 

CPPRI is u premier reJeurL h tnstiiUIL and 1.111 uu/tmomou.' 11 ~am:atum undet Depul'lml!nt fur Pwmotwn of 

/ndustn & lntl!rnal Trudl! Ministrr of ( ·,mmen' and /ndu1tn (,owrnml!nt of India. Tht m!JIIIIIIL ts It Jiwtt: 

the sen·ices of Pulp & Paper lndustt') /.o,·,ued at .\'ahw·anpw lllar Pradl!sh . the msllllll~: ha.1 slut~: of art 

laboratories and faci/itie.1· with train~.:J J~.:JiwtcJ anJ high~\ ~.:xpenenteJ .Htenti.lh to turn out quulil_l 

re!iearch work and render /ethnical and , m.,ulltmt 1 l<ll tu., m \'tJIIIIUs un·a~ of pa~·r making mduding 

Em•ironmentul Management. 

About En\'ironmental Management Di\'is ion , C PPRI 

The Em·ironmentul Management Division of ( 'PPRit.\ \ l BL at et edituted for una/} .\' IS of" uter und wU.\'11! wuter. 

ambient air monitoring and ,·tud. emi!i.l'ions monitormg 7'he di1·isiun 1.1 recogni:ed b.\ \'UrtOU.\ regulatory 

authorities. pulp. paper and ullied industries "·' 11 u!nlrt of ,•xpermt m nm"'XI of em•tronmentul monitormg 

and addressing ~·urious envircmmentul is.1ues rt!lated to Pult & Puper /ndu.Hry Thr! diltston has 11 orld 

clas.1· facilities und expertise to ,·urry out R& D us "<!II 11.1 rende1 te~.:hnicul und ~..·onsultant 1 .1en't1..• related 10 

ETP performance evaluation and adequu,:r u.ne.umem. E Tf' upgrudution trouble: Jhooling Em it mmentul 

4udit. Water ~udit . Air monitonng c!IL n,, dili.l/flll .\t'll t .l 1./.1 1.1 nuda/ ugent') to u.Hi!it ( 'entra/ Pollutwn 

Control Board tCPCBJ in rf!\'iewing und 1'<!\'/.Wm 11/ •' 111'11 111711/tnla/ dis, hur}{l! uml <!llltHwn !Willi~ '''' lndiun 

Pulp and Papa Industry. Gt:nerution of duta ha.~l un poll/Ilion loud xenerated h1 /ndiun pulp 1.1nJ pupt!r 

industry· und \'ariolls issue.' related 111 l'll\'trrmmll1/ul \Ustainul>i/111 of Indian Pulp & P1.1per lndustn Tht 

Environmental \fa/IU~I!mt!nt Di1 has also <I.Ht~h .I ( {'( 8 111 preparutwn and .\1/lLL'.nju/ impltmdllalltll/ of 

"('hurter on Watt!r Recrding & Pollullon P1 '- \ Lllllll/1 m Pulp <( PLtpu llldll.ltrl of <Jangu Ri1 1 Bwm 111 Pulp & 

Paper Mill ()f l 'llar Pradt!sh and l 'lluraklumd f'rewnth tin di1 tston t.\ u.l'.\1.\'ltnR ( 'P( '8 as third par~ m 

monitoring of (;ro.ul) Pollutin~ /ndu.~trh .1 111 thl Rin•1 ( Jl.lllga & t <1111111111 B,z.\in sin," Ia.~ I IS \ t!ur.~ 
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1. BACKGROUND OF THE MILL 

Tehri Pulp and Paper I imited. l nit-2 is located at 9lh km Stone. Bhopa Road. 

MuzatTamagar. Uttar Pradesh. I he spatial coordinates of the mill are Latitude: 

29.470921 and Longitude: 77.794957. lhe mill v.as established in the year 1997. 

The mill is a v.aste paper rec) clcd tiber based paper mill producing packaging kratt 

paper. fhe mill's consented production capacit) is ~50 fPD kraft paper from \\aste 

paper. fhe mill has \alid consolidated consent to operate under Section 25/ 26 of 

the Water (Prenntion & Control of Pollution) Act 197-' (Annexure I) , under 

Section 21 / 22 of the Air (Prevention & Control of Pollution) Act 1981 

(Annexure I) and Authorization under the pro\ isions of Hazardous and other 

Wastes (Management & Transboundal') \10\ement) Rules 2016 (Annexure II ) . 

., OBJECTIVE OF THE REPORT 

The main objecti\e of the report is to e\ aluate the performance of existing etlluent 

treatment plant in context of compliance '"ith stipulated discharge norms. To caff) 

out the study CPPRI team of scientists "isited the mill on 08.10.2024 for collection 

of relevant data and information as \\ell as composite sampling of etlluent from 

various units of ETP . 

3. MANl'FACTURING PROCESS 

The mill uses indigenous and imported v.aste paper tor production of packaging kraft 

paper of different qual it) as per market n:quirement. fhe \\aste paper is processed in 

h}dra pulper for pulp production. I he pulp is cleaned and screened through poir. high 

densit} cleaner. turbo separator. ccntricleancrs and slotted screen folhmed b) 

refining to attain the required 0SR for production ol required paper grade. Most ol the 

unit operation except \\ashing of pulp and sizing chemical starch preparation is 

completed with back \\ater generated from \arious sections. I he tlo\\ sheet of 

manufacturing process is indicated in Fig.- I. 

H P..i..E"""" ~ l ~ 
VT(II) 
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Waste Paper c::::>( II_ dr ~htlpcr J Q Plastic Rejects 

( Pulper l'it J 
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11 
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Fig.-/: Pmces.\ Flow sheet tif Tel1ri Pulp 11nd Paper Limited. l'nil-2 
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4. FRESH WATF.RCONSliPMTIO:>I v 
The mill has three submcrsibk bore \\ells equipped Vvith electromagnetic tloVv meters 

(Fig.-2) with valid ground \\ ater NOC (Annexure-Ill) for extraction of the ground 

water to meet water requirement of the mill. 

TPPL 

~I 't ~ ~ 

BORWELL NO 2 FLOW 
METE" 

Fig.- 2: Borewe/1 Flow Meter til Tellri Pulp and Paper Limilttl, {in/1-2 

Most of the process operations imol\ed are completed Vvith back v.-ater after 

treatment through Sedicell and Prima~ Clarifier and fresh water is used onl~ in pulp 

washing, paper machine shoVvcrs. cogeneration po\\er plant induding cooling tower. 

sizing chemical (starch) preparation etc. I he mill maintains log book tor dail) fresh 

Vvater consumption and the log book of last 3 months fresh Vvater consumption in 

annexed as Annexure-IV 

Based on the information gi,en b~ mill the tentati\e section wise fresh \\ater 

consumption at Tehri Pulp and Paper l imited. l nit-2 1s indicated in Table-t 

~~w~~ 

~'"' 
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Table-1: Fresh Water Consumption in Tehri Pulp and Paper Limited, l nit-2 

S. No. Particular10 Water con11umption 

m3/d* 

l. Pulp Mill 1280 
~ 

2. Paper Machine 489 
-- l 

3. Sizing chemical preparation 73 
- -- - ----1 

4. Cogeneration Po\\-er Plant including Po~er & steam is I 

Cooling Tov.cr sourced from sister unit 
i.e. 1 ehri Pulp & Paper 

~ 
L imited2 l nit-1 

I 
5. Domestic use 10 

~ - . 
A"·erage Fresh Water Com.umption, m1/da}' 1852 

~ -
Specific Fresh Water Consumption. m3/t papcor 7.47 

Basis: Average reported paper production in last 1 I 

months= 248 TPD 

*Data provided by the mill 

5. WASTE WATER GENERATI0'4 & ITS CHAR-\CTERISTICS 

The main source of \\aste water is excess back \\-ater of paper machine. pulp 

screening & cleaning etc. Around 90°'o fresh v.ater consumed ends up as v.aste 

water. 1 he mill maintain log books of dail) \\aste \\ater generated . v.aste \\ater 

discharged and rec} cled. The last 3 months log hooks of \\aste water generated. waste 

water discharged and recycled arc annexed as Annnure \,VI & VII respecti\el} 

The characteristics of rav. v.aste water collected and anal} zed at CPPRI are indicated 

in Table 2. 

Table-2: Characteristics of Raw Waste \\ater (;enerated at Tehri Pulp and 

Paper Limited, Unit-2 

Parameters 

Etlluent Volume. m3 'day• 

pH 

~ 

Value 

2418 

6.06 

~(~w~ 

~'"' 
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Per[Ormancl! E11aluation tJ(Existim: ETP - Tehrl Pulp and Paoer Umittd. Vni1·1. M11ZIIffamuar ® 
TSS. mg I 953 

TOS. mgll ~449 

COD. mgll I 1687 

BOD. mg I 598 

*Bawd Oil lilt! log hook oflatt/ 3 numtln prm·ided by tile mill (A nnexure J) 

6. EXISTI"i(; EFFLl E~T TREAT\IE~T PL .\.~T 

I he eftluent treatml!nt S)Stem i!:> based on ~l)mcntional ac.:ti\ated sludge process. <\s 

indicated in E fP Layout (Fig-3) and Depicted in Photographs (Annexure-\ Ill ), the 

combined etl1ucnt is tir"t collected into I qualization 1 ank. From Equalization l'ank. 

cllluent i~ passed through IIIII Screen follo\\cd b~ Sedic.:cll. 1 he outlet of Sedic.:dl ts 

fed to Primal) Claritier for further r~mlnalofsuspended solids. 

1 ht' Primar~ Clariticr outlet is biologicall~ treated in <\eration Tank based on 

activated sludge process. fhc aeration tank i-; prm ided \.\.ith di tfused aeration S}stem 

\\lth 4MO diffusers und ~ hO! II' hhmcr~ (:2 :?-'00 m1 hr air discharge) capacit) to 

maintalll th~ dissoh ed OX) gcn le\ d rc4uin:d tor proper metabolic ac.:ti\ity of 

microbial c.:Piture. In ueralllillldnlo.. till' cs~~nti.ll nutrients are added tor facilitating the 

growth of microorganisms. Post aeration. the \\ash! \\atcr is clarified in a Secondary 

Clariti~r l(lliO\\'ed b) tertiaf) treatmcntthwugh Dual Media Filter. 

1 he !ibn.: teCll\l.:rcd through llill "i~rc :n & Scdic.:dl is reused ;n pulp mill. fhe 

undertlov, of primaiJ claritil!r is dC\\nlCrcd through belt tilter press. \\ hile a part Of 

secondary. sludge is re-circulated back into aeration tank and the rest is di~posed otT 

aner dc\\:.ltcring through belt litter press. 

I he mill has online m•.m1toring s\ stem and dl!di~atcd l I P lab for monitoring of 

pollution par<.!mctcrs. I hL lhm shL~l nf c'\i:.ting I rtluclll I rcatmcrat Plant is indicated 

in Fig.-3 and detailed spe\~lfication~ Jl t gi' ~n 111 Table-3 . 

.... 

495
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Table 3: Oesign Specifications of Existing ETP at Tehri Pulp and Paper Limited, 

Unit-2 

s. 
No. 

1. 

1---

2. 

3. 

I 4 .. 

14. 

5. 

6 

7. 

-
Details 

Equalization tank 

r--, 
Htll Screen- 2 No. 

Sedicell 

Primary Clarifier 

Aeration Tank 

r 

Dimt"n!'ion~ 

I 

1'2 
Ca 

m 5.5m 4m 
acit) : :!70 m ~ 

J I x3m 
I 

0 
H€: 

I 12 

7.0 m 
ght: 3.5 m 
m~ hr 

I 

'0 JQ.28 m 
D: 3.5 m I S\ 

Ca acit~ : I 005 m' 

I -
Dir 1enston: 
37. 21m 18m 1.05 m 
Total Capac it) : 204 ~ m' 
Aeration I) pc . Diffused 
No of Blo\\ers : 2 
Air Discharge C'apacit} : 
2500 m' hr 
Ditlusers: 480 

Secondary Clarifier ' 0 : 11.).32 m 
S\\D: 3.43 m 
Capacit) . I 005 m' 

Multi Grade Filter-! I Cap.: 75 m hr 
No. 

Sludge Dewatering j Type : Belt Filter Press 
System Capac it) (dlJ basis) : II r PD 
(Commonly used for Inlet Connsistency : 2° o 

both the units) Outlet ( onsistenc)' : 25 ° o 

Purpose 

t To avoid fluctuation 
in effluent 
characteristics 
Recm.eT) of tibre 

RccO\ el) of tibre and 
reduction in pollution 
load to [ TP 

+-
For remO\ al of 
Suspended Solids 

I For removal ofC'OD. 
BOD and other 
pollution parameters 

For recirculatiOn of 
return sludge and 
remO\ al of excess 
biololl.ical biomass 
For polishing etlluent 
qualit} 

ts"ludge dewatering 
and disposal 

The mill has installed Y notch at l I P Inlet. l ltrasonic tlo" meter at f fP outlet & 

electromagnetic tlo\\ meter at Rl!c~cling pipe line. I he mill has installed OC FMS 

system at tina! discharge point to monitor the qualit:- of treated etlluent. 

't:,r,~W" ~~ 
6 
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ETP Inlet 

Prrfom111nce £••a/uatiot1 ofEx/.r;tlng £TP- T~hrl Pu/o and Pqp~r Limited. Unil-.2. Mu;affamag11r 

Reco\'Cred fibre Pulp Mill <Ill - - - - - - 1- - - - - - - , 

.-- ... 
Equalization Tank 

(270 IDJ) 

I Filtrate 

I 

Hill Screen 
(02 Nos.) 

L---------------------

Final 
Di .. char~e 

~ludge for l>ispo<ial 

MCF-1 No. 
(7S ml/hr) 

Belt Filler Press 

Sedicell 
(120 ml/hr) 

Primar~ Sludge 

Primar, 
Clarifirr 
tiOO~ ml) 

.,._ - - - - - - - - - - - _. 

+- ---1 
I 

SKondu~ 

Aeration Tank 
Capacity 
(2043 mJ) 

< 'larifirr ~ • 4 - -
(IOO~ml) I I 

I 
I I I 
I I I 

L-------L-~~~~~~~------J 

Fig.-3: ETP la)·out at Tehri Pulp and Paper Limited, llnit-2, Mu.t:affarnagar, l.P. 

"'"'"' Q 42 '-./ 
7 
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frrl'urttrm!t t.YI!/!•don ofE.\!'lif!t ETP- l<h<i /'q/p wut Pana Umjtrd. tflit-1 • • lla;.offpm•••' ® 
7. Performance E\aluation of Existing ETP 

Based on the anal) sis of composite samples collected during the mill 'isit. the 

performance efticiency of indi\ idual units of I TP as ~ell as m erall ETP is 

summarized as under: 

7a. Performance of Primal')· Treatment (Hill Screen + Sedicell + Prima11· 

Clarifier): 

Performance ofPrimai) lreatment is gi,en in Table-4 and Indicated in Fig-4 

Table-4 

Parameter 
I ETP Inlet Pri mal)· Clarifier 1 Reduction, 

Outlet OJo 

TSS, mg/1 I 
95~ 78 91 8 

I - t· 

TDS, mg/1 2449 2219 9.4 
• 

COD, mg/1 1687 1058 37.3 
t 

BOD, mg/1 598 429 28.3 

1000 

90 0 

80 0 

c 70 0 
.~ 60 0 -~ so 0 ~ 
w 
a: 40 0 
~ 

300 

20 0 

10 0 

00 

T~ TD (( ) BOD 

Fig.-4: Performance of Primal') Treatment 

'rf ? -l9"""" ~~$:f R 
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Pu{ormqnq Evq/uation o(£\i~ting £TP- Trhri fulp qnd Papa l.imilrc/, { air-1. Jlu:aJlqmqgar @ 
7b. Performance of Secondaf1 Treatment (Aeration Tank + Seconda11 

Clarifier): 

Performance ofSecondaf') Treatment is gi\en in Table-5 and Indicated in Fig-5 

Tablc-5 

Parameter Inlet to Secondary Reduction, 
Aeration Tank Clarifier Outlet 0/o 

TSS, mgll 78 34 56.4 
-

TDS, mgll ::!21<) 1515 I ~1.7 

COO, mg/1 105 8 1 ~ I 86.4 

BOD, mg/1 42<) 23 I 94.6 
I 

94 6 
100 0 86 4 

90.0 

BOO 

c: 70 0 56 4 
0 ... 60 0 
u 
:s 50 0 "C 
~ 
IX 40 0 l•l 31 7 
':.<' 

30.0 

200 

100 

00 

TSS ) I I ) BOD 

Fig.-5: Performance of Seconda~ Treatment 

~P+2v./ e.~ 
1..-S\ I I\ \ 'V\!Vi 

9 
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&rf- """""""" ofEJtn!ng ETP T•hrl Ode gad,_..- l 'nl!-1 , MB_.,., @ "' 
7c. Performance of Tertiary T reatment (Multi Grade Filter) 

Performance ofTertial) Treatment is given in Table-6 and indicated in Fig-6 

Parameter 

TSS, mg/1 

TDS, mg/1 

COD, mg/1 

BOD, mg/1 

Color, ClJ 

600 

50 0 

c: 40 0 
.9 -1.1 
:I 300 ~ 
Cl a:: 
~ 200 

100 

00 

Table-6 
~ 

1 Secondan· Multi Grade Filter Reduction. % 
Clarifier Outlet (Final Discharge) 

1 
34 15 5'i.Q 

I ____, 
1515 1504 0.7 

--
144 

I 
138 4.2 

I 23 18 I ~ 1.7 I 

I 
I · - 435 I I 108 61 
! 

55.9 

~ I 

43 5 

i I 21 7 

~ 42 
0.7 

TSS U:> cc ) BOD ( ,,, 

Fig.-6: Performance of Tertiary Treatment 

)() 

~~~-.,./~ 
~,,,,~ 
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Perlim"""'' Ew#•allon p(fmi"'"< ~TP- [<hri fu/1! and Pap<d.inittd, Bril-l, .4f•;g{fa'""'"' ~ 

7d. The overall performance of Effluent Treatment Plant (ETP) 

The overall performance of Etlluent Treatment Plant (ETP> at is gi\en in Tahle-7 

and indicated in Fig.-7: 

Parameter ETP Inlet 

TSS, mg/1 I 953 

rros, mgll I 2449 

I --
COD. mg/1 1687 

BOO, mg/1 I 598 
L_ 

98 ~ 

100 0 
_] 

900 

80 0 

70.0 
c: 
.2 600 -u 
:s 50 0 '0 
CIJ 
a: 40 0 
~ 

30 0 

20 0 

100 

00 

TSS 

Table-7 

) 

I 

I 

ETP Outlet 
(final Discharge) 

15 

1504 

138 
·- -

JR 

'-l 

LULJ 

Reduction, % 

' 98.4 

I 
38.6 

91.8 

I 97.0 

q "" 0 

BOD 

Fig.-7: On·rall PerformanCl' of Effluent Treatment Plant (ETP) 

II 

~~-l?vv- L-~ 
'Vi' I''\~ 
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Per(ormant.·e E~·q/ualien oftxiHine ETP- Tt!ltri Pulp 11m/ Ptmt!r Umilt!ll. l l!it-2 .. nu:.afftlfllllf!tlr 

® 
8. OBSERVATIONS 

Based on the studies carried out. the ti)llO\ ... ing are the obsenations "ith respect to 

perfonnance evaluation of the existing ETP: 

• Tehri Pulp and Paper Limited l nit-2 located at 91h K. M. Stone. Bhopa Road. 

Muzaffamagar. Uttar Pradesh is a "aste paper based paper mill producing kraft 

paper. 

• The mill has a valid consolidated conseHt to operate under Section 25 26 of the 

Water (Prevention & Control of Pollution ) Act 1974) . under Section 21 22 of the 

Air (Prevention & Control of Pollution ) <\.ct 1981 and Hazardous \\ aste 

Authorization under the prO\ isions of Hazardous and other Wastes (Management 

& Transboundai')· Mo\ ement) Rule~ 2016. 

• The fresh water is sourced b) the mill from ground "ater. I he mill has \alid NOC 

from Ground Water Department. l ttar Pradesh lor extraction of ground "ater with the 

help of three bore wells common)} used tor the both units in the same premises. 

• Electromagnetic tlow meters with totalizer are installed on bore wells to monitor the 

fresh water consumption on regular basis. 

• Separate energy meter is a\-ailable at I I P to monitor po\\er consumption on regular 

basis. 

• Based on the aYerage of last 3 months production and fresh "ater consumption the 

specific fresh water consumption is around 7.47 m1 t paper which is well "ithin the 

Charter norms. 

• 1 he mill maintain log books of dail) fresh \\ater consumption . "aste "ater 

generated . waste \\ater discharged and rec) ded . 

H .o-iPvv-- ~~~ 
12 ~I \I'~ 
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&rrorm.n« EW!Iu.Uwo effu!>ting ETP- T ehri Po/p l1!!d Paw Umjkd. I 'nj(·l . Mu;e//Wqawc ® 
• The mill has full-fledged ETP including I:qualization Tank. Hill Screen, Sedicdl. 

Primary Clarifier. secondat") treatment (Aeration fank Second81) Clarifier) and 

tertiary treatment (Multi Grade Filter) to treat the mill etlluent. 

• The aeration tank is equipped \\ith ~ air blowers and 480 diffusers to maintain the 

desired le\el of oxygen required lor degradation of organic biomass. 

• The MLSS level in the aeration tank has been found to be satisfactory . I he details of 

the analysis ofMLSS is indicated in Table-S 

S. No I Parameters 

Table-8: Characterisation of !\1LSS 

Value 

1 
MLSS. mg I 

1-----
MLVSS. mgll 2 

4763 

3138 
---< 

As indicated in Fig.-8 the SVI of the Ml SS collected "as determined at the site. I he 

SVI was found to be 88 ml!g "hich is quite satisfactol') . 

Fig.-8: SJ '/ Determi11lllio11 

~...\....ovv 
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Ptrfwlll!l!'ct E"""ation afExl>llne ETP- T <hri ""'e and Paw Um/f<d. ! 'nl!-l , !fH;g/IQmaa., ® 
• The mill has ETP lab with trained manpov.~r for monitoring of pollution 

parameters 

• All the analysis has been carried out as per latest "ersion of standard te"t methods 

as ~ummariLt:u a~ unuc:r : 

Parameters i Standard Test Methods 

1 I pH IS 30~5 (Part-11 1. 2022 

12 I TSS ---t I' 3025 (Part 17): 2022 

h- 1 TDS IS 102-" !Pan-ltl)· 2011 -14 I COD l iS 3025 <Part-58): 2023 
I 

j5 1
son IS 3025 ( Part-44 ): 2023 

16 I Color 
I -

IS 3025 (Part 4): 2021 
-

17 ISAR IS 11624 . 2019 

• The performance of Prim aT) I reatment (Hill Screen + Sedicell Prim aT) 

Claritier) appears to be satisfactof) in context of 91.8 ° o reduction in Total 

Suspended Solids (TSS). 

• The performance of biological treatment S}~lt:m (Aeration rank & Secondaf)' 

Clarifier) also appears to be satisfactol") \\ ith 56.4~o. 31. 7~o. 86.4~o & 94.6 ° o 

reduction in TSS. TDS. COD & BOD respecti\ el). 

• The Multi Grade Filters ( MGF) also prm ides polishing to etTiuent qual it) b~ 

prmiding 55.9~o. 0.7~o. 4.2°o. 21.7 and 43.5°o reduction in ISS. I OS. COO. 

BOD & Color respecti\el). 

• The O\erall performance of existing El P appears to be satisfactof)· with 98.4~o. 

38.M·o. 91.8~o and en ° o reduction in I SS. IDS. COD & BOD respecti\ el). 

14 

\L.P.O+.-~ G:~ 
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Performance Evaluation tl/ Exi.\lim: ETP- Tehri Pulp gml Pgorr LimitaJ. l"nit-1. Hu:aflqmggar 

The overall perfonnance of ETP seems to be satisfactol) also in context of th~ 

final discharge characteristics compl) ing "'ith discharge nonns as under: 

! Parameter 

pH 

TSS, mg/1 

TOS, mg/1 

COD, mg/1 
f-

BOD, mg/1 

Color, PCtt 

SAR 

-
Tertia~) 

Ot 
lfinal [ 

7 

1: 

I 

Treatment 
tlet 
ischar~ 

76 

5 

04 

38 

8 

6 

3. 12 

Con~cnt I Charter 
Discharge Norms 
~orms 

6.5 - 8.5 I 6.5-8.5 

·-3o I 
-30 

I <1600 <1600 
-
ISO 150 

~0 20 

150 150 

8 8 

• The online continuous em ironmental monitoring S\ stem (OCEMS) is installed and 

was operational at the time of' is it. 

• The mill has installed Belt Filter Press for de-watering of FTP sludge and its disposal. 

9. CONCLllSION & RECOMMENDATIONS: 

• Based on the studies anal}sis of etlluent samples conducted by CPPRI. the 

perfonnance of the existing ETP (Fig.-3) comprising of Equalization Tank. Hill 

Screen, Sedicell. Primary Clarifier. t\eration I ank. Secondary Clarifier and MGF 

appears to be satisfactory in context of reduction in pollution load and compliance 

to consent charter nonns. 

• The performance of the existing E I P has been e\aluated based on the composite 

eftluent samples collected by CPPRI on 08.10.2024 from \ arious units of El P. fhe 

total production. rav. material furnish . fresh -water consumption. v.aste -water 

generated. discharged and rec)cled on da) of sampling are indicated m 

Annexure-IX. 

® 

\l'-fO +e v../ (.;;;.~ 
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• The performance of ETP rna~ v;n: depending upon the grades of waste paper used. 

grade of paper produced. total paper production. ETP operating conditions 

including adequate aeration . MLSS Le"¥el . retention pro"¥ided in each unit. regular 

ETP monitoring etc. 

• The mill is advised to install spra) filter or other suitable de"¥ice after pnmaJ) 

clarifier for further improving qualit) ofrec)cling back\\ater into process. 

• To achie"¥e the designed performance from ETP. it is neceSSai) to operate it under 

optimum conditions so as to meet the em ironmental discharge standards. f ollo\\ing 

are the suggested measures. the mill should adopt for proper and optimum operation 

ofETP: 

Ensure proper and optimum conditions as per the designed specification and 

manufacturer's instruction. 

Avoid fluctuation in etlluent tlo\\ and pollution load so as to reduce the shock load to 

biomass and the system as a \\hole. 

Ensure proper addition of nutrients In the aeration tank (BOD: N: P- I 00:5: I). 

Maintain required le\el of MLSS concentration (~000-3000 mg I) in aeration tank 

by ensuring proper microbial gro\\1h. 

Maintain desired le"¥el of DO in the aeration tank ( 1-2 mg 1). 

Ensure periodic & timely withdra\\al of sludge from the clarifiers. 

Proper maintenance of electric motors and pumps etc. 

Note:- This report is based 011 the technical information's provided by the mill & 

analysis of effluent sample collected 011 tire day of sampling & cannot be 

deemed to be a certificate for any legal implications. 

_ ____ _ End of the Report ____ _ 

~7~vv G-~~ 
'V) ,~ 

16 

506



.~. ' ANNEtuRE!-R 1Lt.A NON JUDICIAL 

:!. 
l i Cerdftcate No. I Certificate Issued Date 

Account Reference 

~ Unique Doc. Reference 

i Purchased by 

~ Oescriptlon of Document 

l Property Description 
!f 

~ Consideration PriCe (As.) 

f First Party 

l Second Party 
j Stamp 'luty Paid By 

J Stamp Duty Amount(Rs.) 

I! 
l , 
i 

I 
l 
I! 
t 

I 
:! 
l 
::! 
s 

~ . 
- ...... - .4 .f": , . • ' ' • . /./'·~~: !'-.:~- -:_:.· ·c 
·:. ~~>-J}-Y- ·:.~.J~-:i!· 
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Governme~_t ~! U~r Pr~d~-~~ 

e-Stalftp 

: . IN-UP27719933976259U 

··- 18-0ct-2022 08:13PM 

NEWIMPACC (SV)I up14743004/ MUZAFFARNAGAR SADARI UP-MJF 

SUBIN-UPUP1474300448164383915004U 

Tehrl Pulp and Paper Ltd 9th km Bhopa Road MZN 

Article 5c General Loan Agreement 

Not Applicable 

Tehri Pulp and Paper Ltd 9th km Bhopa Road MZN 

Not Applicable 

Tehrt Pulp and Paper Ltd 9th km Bhopa Road MZN 
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SUPPLY AGREEMENT 

!I~A/FE'.J 

Nuvoco Vistas Corporation Limited 

AND 
.. .. 

. ~ ~ 

. ~ 
,P" 

~ 
:r 

Tehri Pulp and Paper limited (Unit 1&2) 

~ THlS SUPPLY AGREEMENT ("Agreemenn is made at Mumbai on 1st day of November 2022 
~ 
~ r~n.1L2022">. _ .•.. .. 

~ 
For Tehrf Pulp a Paper ltd. 

~ 
Dill!Ctor 
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" ® 
Nuvoco Vistas Corporation Umited, a Company incorporated under the Companies Act, 
1956, having its registered office at Equinox Business Park Tower-3, 4th floor, LBS Marg, 
Kurla (West), Mumbai 400070. and its Eastern Operations OffiCe at DLF IT Park- 1, Block C, 
11th floor. New Town, Rajarhat. Kolkata 700 156- India, hereinafter referred to as ·Nuvoco·, 
(which expression shall unle~s it be repugnant to the context or meaning thereof, be 
deemed to mean and include its affiliates, successors-in- interest and permitted assigns) of 
the FIRST PART; 

And •• 
Tehri Pulp and Paper Limited, 9 KM Stone. Bhopa Road, Muzaffam~.P.) having 
its registered office at 216, Agwwal Prestige Mall, Plot No. 02. Community Centre, Rani 
Bagh, PitiMipura. New Oelhi-110034 which expression shalt, unless repugnant to the 
meaning or context thereof, include its successors and assigns of the SECOND PART. 

,.~ 
NUVOCO & Tehri Pulp and Paper Umited shall be individually referred to as Party and 
collectively as Parties. 

~" ., r:: X *' I. 0 <:-'t-~ ~ ~ I ~'tf- .,.<f )o.~"fl ~ 
: if!. ~l(,~c ... : ... ~~,~~'+- 5 
\ ~·· ~~- I -'* ~~~;;.:_:_/d~. 

··,~{jY 

; 

~ 
A. Nuvoco is an entity engaged in the business of manufacturing and sale of different 

types and grades of cement. Nuvoco has the capability, expertise and experience in 
using its cement manufacturing process for the purpose of disposal/co-processing of 
waste material in an environmentally-friendly manner, while simultaneously 
producing cement of 'desired quality in a single combined o~ through the 
cement kilns at its cement plants all over India. ~~·-"(I:" 

B. Tehri Pulp and Paper Umited, Muzaffarnagar is undertaking to supply plastic 
waste (hereinafter referred to as "Waste"), in various states across India, and is 
desirous of delivering this waste to the Nuvoco . Cement Plant for its scientific 

disposal/co-processesing. 

~,_ 
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! @ 
NOW IT IS 'HEREBY AGREED AS FOLLOWS: 

1. Supply and Disposal 

i. Subject to and in accordance with the terms and conditions set forth in this Agreement, 
Tehri Pulp and Paper Umited, Muzaffamagar shall deliver the Waste to Nuvo_co ~· or 

co-processing through Harshit Trading Company thereof. v"Q 

ii. Tehri Pulp and Paper Umited, Muzaffarnagar hereby represents and assures Nuvoco 
that it will obtain and maintain all approvals, clearances, registrations or any permission 
needed to supply the Waste to Nuvoco Plant for co-processing as also comply with all 
applicable laws issued by Central and State Government and Stat~. 
Authorities or agancle.i. Upon request of Nuvoco, Tebri Pulp and Paper Limited, 
Muzaffarnagar shall furnish copies & field visits to its sites thereof for Nuvoco's record 
as Nuvoco is assured also to comply with the guidelines for co-processing of plastic 
waste in its Kiln as per rule '5 (b)' of Plastic Waste Management Rules, 2016 fDiilti" 
subsequent (amendments) in the rules. ~ • 

iii. Tehri Pulp and Paper Umited, Muzaffarnagar hereby specifically agrees and confirms 
that it is fully authorized to undertake the work entrusted herein and will adhere ~the 
provisions of the Environment Protection Act, 1986 read with plastic waste manag ment 
rule 2016 and subsequent (amendments) in rules and any other applicable ru s, as 
amended from time to ti~. . .~ 

iv. Nuvoco shall process and dispose-of the Waste delivered by Tehri Pulp and Paper 
Umited, Muzaffamagar by co-processing of the plastic waste in its Kiln as per rule '5 (b)' 
of Plastic Waste Management Rules, 2016 and its subsequent (amendments) in the rules. 

v. Parties shall carry out monthly reconciliation of Waste accepted by Nuvoco. t? 
vi. Tehri Pulp and Paper Umited. Muzaffamagar hereby specificaJiy agrees and confirms 

that all wastes for co-processing in Nuvoco cement plant from its premises will be only 
carried out thorugh M/s Harshit Trading Company who has been engaged as a facilitator 
by Nuvoco for the supply. g 

~ /~ 
/·~· ·\ I :. . ) 

I "'~.~~~~4 1 \ ~r;[;:.~.'fJ~ ~ ~ 
For~~~~ ~~,; 

Director 
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® 
2. Facilitator 

Nuvoco has engaged facilitator M/s Harshit Trading Company for facilitation of different 
activities i.e., Segregation, Sorting, Drying, Shredding & Transportation of waste as desirous 
for co-processing in its Cement plant after the waste has been carried from Tehri Pulp and 
Paper Umlted, Muzaffamagar. 

3 Disposal Certification 
p'd'Jtift 

Subject to and in accordance with the terms and conditions set forth in this Agreement 
Nuvoco shall issue a certificate to Tehri Pulp and Paper Umited, Muzaffarnagar, certifying 
the scientific disposal of the monthly quantity of Waste delivered by Tehri Pulp and Paper 
Umlted, Muzaffamagw and accepted for disposal by Nuvocp-et1f\e Cement plants within 

10 days after the month end.supply. Nuvoco shall issue Di~sal Certificate to Tehri Pulp 
and Paper Umited, Muzaffamagar. t"'l~ 

Nuvoco will issue the waste disposal certificate mentioning the name of Tehri Pulp and 
Paper Umited, Muzaffamagar, (Unit 1&2) along with the quantities of Waste delivered 
through the facilitator at the Nuvoco Cement Plants. 

;; 

~/Jill ... 

4 Confidentiality G 
During the Term, the Parties may have access to or obta certain confidential 
information from either party. The Parties undertake to maint · confidentiality of 
information so derived and not, either by itself or through its employees, agents or 
subcontractors, disclose to any third party or use for any purpose other than mentioned 
in this Agreement, witho4t the written permission, except as may be required under any 
law. This clause will not apply to information available in public domain. 

5 Torms and Tlll'nlination: ~,tJ<"' 
5.1 Term 

This Agreement shall be valid and binding from the date of its execution till two (2) 
years of its execution. The Parties may mutually agree to extend the period of this 

Agreement by such additional period as they may deem fit. 

~ 
5.2 Termination 

5.2.1 

,..~ ,..!,...~~ 
Otrector 
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@ 
I. Any permission is found to have not been obtained or maintained by Tehri Pulp and 

Paper Umited, Muzaffamagar with respect to collection, supply, storage and delivery 
of Waste. . :. 

n. Any permission is found to have not been obtained or maintained by Tehri Pulp and 
Paper Umited, Muzaffainagar in relation to allowing the delivery and disposal of the 
relevant Waste at Nuvoco Cement Plant. 

• 
5.2.2 Parties may terminate the Agreement after giving a notice in writing of Sixty (60) 

days to the other Party of its intention to terminate the Agreement . 

5.3 Commercial Terms .,.~,: 

5.3.1 All commercials terms as applicable in this agreement will be settled between Tehri 
Pulp and Paper Umited, Muzaffamagar and M/s Harshit Trading with respect to 
handling of the waste in the premises of Tehri Pulp and Paper Umited, 
Muzaffamagar and its transportation from Tehri Pulp and Paper Umited, 
Muzaffarnagar to the ·facilitation yard prior to sending the waste from facilitator 
premises to Nuvoco Cement Plant for co-processing. ..~ · 

5.3.2 Based on the commercial terms as agreed between M/s Tehri Pulp and Paper 
Umlted, Muzaffamagar and M/s Harshit Trading, Nuvoco & the facilitator M/s 
Harshit Trading will be having separate commercials for the same. 

~,..,r:r-

6 Force Majeure 

The Parties hereby agree that in the event performance, in whole or in part, of any 
obligation under this Agreement, by any Party hereto, is prevented by circumstances or 
events that are beyond the reasonable control of such Party, or by causes against which 
the Party could not reasopably make provision (including but not limited to acts of God, 

strike or lockout, fire, explosion, shutdown of Cement Plant for any reason, failure of 
essential means of transportation or communication, riots, insurrections, tidal waves, 
flood, earthquakes, industrial disturbance, inevitable accidents, war (undeclared or 
declared), embargoes, blockages, legal restrictions or governmental restrictions and the 
like), pandemic, epidemic, the Party who is prevented from performing shall be excused 
from performing for a reasonable period of time, taking into account the cause and its 
duration (or potential duration) . 

. ~ 

,.,~~~~· 
Dhctor 
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7 Governing law &. Dispute Settlement 

i. This Agreement shall be construed and interpreted in accordance with and governed 
by the laws of India and the courts at Mumbai, India shall have jurisdiction over all 
matters arising out of or relating to this Agreement. 

JJ,J~ftft 

ii. The Parties agree that any dispute, difference, disagreements arising out of or relating 
to this Agreement roi,spute1 shall be first sought to be settled through amicable 
discussions between high level officials of each Party and if no amicable settlement to 
any such Dispute is achieved within sixty (60) days of the notice of ~spute 
existing by either Party to the other, then the Parties shall resolve such Dispute 
through arbitration. The arbitration shall be governed by the Arbitration and 
Conciliation Act, 1996. The Parties will at first seek to mutually agree to a sole 
arbitrator and in the event the Parties are unable to agree to a sole arbitrator within a 
period of sixty (60) days from the date of issuance of a notice for arbitration, then 
each party will appoint one arbitrator and the two arbitrators so appointed shall 
nominate the third arbitrator and the panel of such three· arbitrators s7'11 ndertake 
the arbitration. The seat of arbitration shall be New Delhi, Delhi. 

It$ 
8 Miscellaneous 

i. No Waivers 

No failure on the part of any Party to exercise, and no delay in exercising, any right, 
power or privilege hereunder shall operate as a waiver thereof or a consent thereto; 
nor shall any single or partial exercise of any such right, power or privilege preclude 
any other of further exercise thereof or the exercise of any other right, power or 
privilege. The remedies provided are cumulat~nd not exclusive of any remedies 
provided by applicable law. / 

li. Entire Agreement ytfJ-;N• 

This Agreement constitutes the entire agreement between the parties and includes 
all promises and representations, express or implied, and supersedes all other prior 
agreements and representations, written or oral, between the Parties relating to the 
subject matter hereof. Anything which is not constituted in this instrument is not 
part of this Agreement 

~ 
iii. Amendments 

far~·~~ 
Director 
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Any amendment of 'any provtston 
evidenced in writing and signed 
Muzaffarnagar and Nuvoco. 

iv. Further Assurance 

of this Agreement shall be effective if i(§) 
by both Tehri Pulp and Paper Limited, 

~-

Each Party shall promptly take such actions and execute such documents as are 
necessary to give full effect to the rights of the other Party contained in and/or 
contemplated by this Agreement. 

v. Rights Cumulative . 
r--

The rights, powers, privileges and remedies provided in this Agreement are 
cumulative and are not exclusive of any rights, powers, privileges or remedies 
provided by law or otherwise. 

vi. Assignment .. ' "r 

'"' 
Tehri Pulp and Paper Limited, Muzaffarnagar shall not assign or transfer their 
rights or obligations under this Agreement withtt the written consent of Nuvoco. 
Notwithstanding anything contained herein, no consent of Tehri Pulp and Paper 
Limited, Muzaffarnagar shall be required for n assignment by Nuvoco to any 
third party. 

vii. No Partnership 
,.~ftlt·· 

a. Neither this Agreement nor the performance by the Parties of their respective 
obligations under it shall constitute a partnj~Ship, joint venture or any association 
of persons between Nuvoco and Tehri Pu(P and Paper Limited, Muzaffamagar 
or between Nuvoco, Tehri Pulp and Paper Limited, Muzaffarnagar and any 
other person. 

·• t.. 

b. Each Party shall perform its obligations under this Agreement as an independent 
counter-party and not as an agent, employee or representative of the other Party. 

For Tehri Pulp & Paper Ltd. ~ 

Director 
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Tehri Pulp and Paper Umited, Muzaffamagar also agrees to indemnify Nuvoco~ 
and its directors or employees, from and against all losses, actions, proceedings, 
claims, demands, costs, wards, and damages however arising, directly or indirectly, as 
a result of breach of this Agreement due to action or inaction . 

ix. Partiallnvalidity/Severability • 
If any term or provision of this Agreement shall be held to be illegal, void or 
unenforceable in whole or in part, the term or provision shall to that extent be 
deemed not to form part of this Agreement and the enforceability of the remainder 
of this Agreement shall not be affected. In that event. the Parties ag~negotiate 
in good faith to reach an equitable agreement, which shall give effect as nearly as 
possible to the intention of the Parties as set out in this Agreement. 

' • • t('-f .. _ .. 
x. Exclusivity 

Tehri Pulp and Paper Limited, Muzaffarnagar in consideration of Nuvoco agreeing 
to undertake the disposal of the Waste at the Cement Plant, hereby represents and 
assumes Nuvoco that it shall supply the entire Waste that it g;erates exclusively to 
Nuvoco or such group company or affiliate of Nuvoco as voco may in writing 
notify Tehri Pulp and Paper Umited, Muzaffamagar unde kes not to enter into 
any discussions, negotiations. agreements or arrangements o any nature for the 
disposal of Waste generated by it with any other person/party. 

tid~ 
xi. Compliance 
Tehri Pulp and Paper Limited, Muzaffarnagar shall comply with all laws, rules and 
regulations, insofar as they are binding upon or affect operations of Tehri Pulp and 
Paper Limited, Muzaffamagar shall fully comply with the Pl~atic aste Management 
Rules 2016 rRules1 and all statutory modifications/amendm t thereof, and shall 
perform its services/obligations and discharge its duties u der this Agreement in 
accordance with these Rules or any prescribed guidelines under these Rules or by State 
Pollution Control Board/Central Pollution Control Board. t~~ -~~ ~ 

IN WITNESS WHEREOF, the parties hereto have executed this Agreement as of the day and 
year first above written. 

For Tehrf Pulp a Paper..., 
~ cz r-::. c 

Director 
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. . 
. ~ 

For Tehri Pulp and Paper Limited (Unit 1&2) 

Name: Sachin Agarwal 

For Tehn Plllp a ...,_. Lbf. 

ctm .... ~ (Signature &StJ'I Director 

Witnesses 1: 

Name: Ki~~or K~mar ~ta 

&-~ 
(Signature) 

Witnesses 2: 
&~ 

Name·s .w1 ~~~~\p.tM> . 
~ \l.'t ~ {,\01 

__, I -~~t')"'~ 

PRER~~Gl 
N T.h-RY 

UUZA· A.QNllf"ee 

. - ·, , NOV 'lfl? 

'fflf' For Nuvoco:-

~• ....;:::::=-~, 

~
-'S, 

... ,. 

' 
~
MBAI ,_ ... 

~ 

~ 
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INDIA NON JUDICIAL !a~ 

e Government of Uttar Pradesh 

~ .... N<! 
5! 

8 Certificate No. 
~ 

Certificate Issued Date 

{i Account Reference 

Unique Doc. Reference 
s c Purchased by 

- Description of Document 

Property Description 

~ Consideration Price (As.) 

First Party 

~ Second Party 

i Stamp Duty Paid By 

Stamp Duty Amount(Rs.) 

~ 
i> 

;, .. 
8 
l -
g 

~ 

2 

-·~ . 

3 

~ 

- - - ·-

A"'~E)\) ~E!5'_-'gq l (J1 

- IN-UP52561428029033V 

06-Jul-2023 10:14 AM 

NEWIMPACC (SV)/ up14743004/ MUZAFFARNAGAR SADARI UP-MJF 

SUBIN-UPUP1474300400145905572115V 

Tehrl Pulp and Paper Ltd 9th km Bhopa Road MZN 

Article 5e General Loan Agreement 

Not Applicable 

Tehri Pulp and Paper Ltd 9th km Bhopa Road MZN 

Not Applicable 
Tehrl Pulp and Paper Ltd 9th km Bhopa Road MZN 

100 
(One Hundred only) 

~;j_'f 
. (~ ·~ 

\t' \ ~--.-' ,, ' ~ ~ ~ 
~-=· 

! 
AGREEMENT FOR CO-PROCESSING NON RECYCLABLE SOUD WASTE 

~ .. 

:! 

BETWEEN 

K K Duplex & Paper Mills Private Limited (First Party) 

AND 
TEHRI PULP AND PAPER UMITED-Unit 1&2 (Second Party) 

: This Supply Agreement {"Agreement"} is made at Muzaffarnagar(U.P.) on 1st day of October 

: 2023 ("01.1 0.2023 '). 

L -

# 
!(f .•• , - t' ·- - ( 'l". A.. t-'ap.:or ... -

{!( •• ~..._,... 
i 

For 

R. ... 

~ " ... ~,.. . . 

2. ',~~;'d:: ·:~'$.€~.0-.~23· .: 
. ' 

• '1.1 .:;1 .,.,. 

::t 

% 

• 

::t 
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@ 
-K K Duplex & Paper Mills Private Limited, Jansath Road, Muzaffarnagar, (U.P.) a ~ 

Company incorporated under the Companies Act, 1956, having its registered office at 8.5 '"' 
Km Jansath Road, Muzaffarnagar-251001U.P. - India, hereinafter referred to as "K K 
Duplex··, (which expression shall unless it be repugnant to the context or meaning thereof, 
be deemed to mean and include its affiliates. successors-in- interest and permitted assigns) 
of the FIRST PARTY; 

And 

M/S TEHRI PULP AND PAPER UMITED (SECOND PARTY) having its registered office at 
216, Agarwal Prestige Mall, Plot No. 02, Community Centre, Rani Bagh, Pitampura, 
New Delhi-11 0034 which expression shall, unless repugnant to the meaning or context 
thereof, include its successors and assigns of the SECOND PARTY. 

K K Duplex & Tehri Pulp and Paper Limited shall be individually referred to as Party and 
collectively as Parties. 

WHEREAS 

A. K K Duplex is an entity engaged in the business of manufacturing and sale of different 
types and grades of Paper Board and use pre-processed plastic material for co-processing 
& utilization to power plant. K K Duplex has the capability to safely Pre-process the waste 
material in an environment friendly manner and converting waste to energy recovery in 

'J 
c: 

the power plant boiler. "'-

B. TEHRI PULP AND PAPER UMITED, Muzaffarnagar (Second Party) is undertaking 
,..- -- -::--:- .to supply plastit waste (hereinafter referred to as "Waste", in various states across 

'· ~;;, J I'n'61.ia, and is desirous of delivering this waste to the K K Duplex and Paper Mills Pvt 

, y--i'\t"td~ant for its scientific disposal/co-processing. 

·( ~~~~.)~~ti '. .sl_~r\' ~ -.~/' - I \ '(' . ~"'-Jcf' 0 , 
\ . ' . ~ ~ ..... .' 
' ~ c-z.'f..lo)v:'. rsJ.EREBY AGREED AS FOLLOWS: 
~,- \.) /. 

·OV 'J. :d 
·-~Supply and Disposal 

£;~ 

i. Subject to and in accordance with the terms and conditions set forth in this Agreement, 
Tehri Pulp and Paper Limited, Muzaffarnagar (SECOND PARTY) shall deliver the 
Plastic Waste to K K Duplex for co-processing thereof. 

KKDu.,, 
~,..-. p ,..,.. ' ... . 

~~~A' ..... J 
Dir -
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@ 
ii. Tehri Pulp and Paper Limited, Muzaffarnagar (SECOND PARTY) hereby represents 

and assures K K Duplex that it will obtain and maintain all approvals, clearances, 
registrations or any permission needed to supply the Plastic Waste to K K Duplex Plan~$ 
for co-processing as also comply with all applicable laws issued by Central and Sta 
Government and Statutory Bodies, Authorities or agencies. Upon request of K K Duplex, 
Tehri Pulp and Paper Limited, Muzaffamagar (SECOND PARTY) shall furnish copies 
& field visits to its sites thereof for K K Duplex's record as K K Duplex is assured also to 
comply. with the guidelines for co-processi~g of Plastic Waste Management Rules. 2016 
and its subsequent (amendments) in the rules. 

iii. Tehri Pulp and Paper Limited, Muzaffarnagar (SECOND PARTY) hereby specifically 
agrees and conf irms that it is fully authorized to undertake the work entrusted herein 
and will adhere to the provisions of the Environment Protection Act 1986 read with 
plastic waste management rule 2016 and subsequent (amendments) in rules and any 
other applicable rules, as amended from time to time. 

iv. Parties shall carry out monthly reconciliation of Waste accepted by K K Duplex. 

v. Tehri Pulp and Paper Limited, Muzaffarnagar (SECOND PARTY) hereby specifically 
agrees and confirms that all wastes for co-processing in K K Duplex and Paper Mills Pvt 
Ltd plant from its premises will be only carried out its own. 

2 Disposal Certification 

Subject to and in accordance with the terms and conditions set forth in this Agreement, K K 
Duplex shall issue a certif icate to Tehri Pulp and Paper Limited, Muzaffarnagar (SECOND 
PARTY), certifying t he scientific disposal of the monthly quantity of Waste delivered by 
Tehri Pulp and Paper Limited, Muzaffamagar (SECOND PARTY) and accepted for 

~osal by K K Duplex at the Paper plants within 10 days after the month end supply. K K 
. Duple hall issue Disposal Certificate to Tehri Pulp and Paper Limited, Muzaffamagar 

/: p~Ng , RTY). 
. .;( . "'"' ..,>· \ : ( ~¢'~«.~g_at$f.i ll issue the waste disposal certificate mentioning the name of Tehri Pulp and 

l ':.('~ -~~~~ei'-~l tl!!t , Muzaffarnagar {SECOND PARTY) along with the quantities of Waste 

\ ~'.~,ge~~er ·~ e K K Duplex Paper Plant. 
.--___/~""\(.• I ~ • 

, )\ ''1.. Co~fidentiality 
· ·~-..=..::.::D~ring the Term, the Parties may have access to or obtain certain confidential 

information from either party. The Parties undertake to maintain confidentiality of 
information so derived and not, either by itself or through its employees, agents or 
subcontractors, disclose to any third party or use for any purpose other than mentioned 

__ , 
1'. P· ·. & Pbper ~Mi _ -· 

~~ 
'-·t'~ 
:::::-' ..... 
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® 
in this Agreement, without the written permission, except as may be required under any 
law. This clause will not apply to information available in public domain. ~.;f. 

3 Terms and Termination: 

3.1 Term 
This Agreement shall be valid and binding from the date of its execution till One (1) 
year of its execution. The Parties may mutually agree to extend the period of this 
Agreement by such additional period as they may deem fit. 

5.2 Termination 

5.2.1 This Agreement can be terminated by K K Duplex, by giving 15 days' notice period, 
on any of the following grounds: 

I. Any permission is found to have !lOt been obtained or maintained by Tehri Pulp and 
Paper Limited, Muzaffarnagar (SECOND PARTY) with respect to collection, supply, 
storage and delivery of Waste. 

ll. Any permission is found to have not been obtained or maintained by Tehri Pulp and 
Paper Limited, Muzaffamagar (SECOND PARTY) in relation to allowing the delivery 
and disposal of the relevant Waste at K K Duplex Paper Plant. 

5.2.2 Parties may terminate the Agreement after giving a notice in writing of Sixty (60) 
days to the other Party of its intention to terminate the Agreement. 

5.3 Commercial Terms 

5.3.1 All commercials terms as applicable in this agreement will be settled between M/s K K 
Duplex and Tehri Pulp and Paper Limited, Muzaffarnagar (SECOND PARTY) . 

5.3.2 Tehri Pulp and Paper Limited, Muzaffarnagar (SECOND PARTY) shall organize to 
transport the plastic waste to KK Duplex's processing plant at its own cost and risk 
and shall arrange to deliver the agreed quantum of plastic waste through road 

/' f A~ortation as per the mutually agreed delivery schedule. 

( 

~tJ. · I';_ \ 

~ J'RfC '•~ ~ ~~ ·~ \ 
·• • G~R 

'"'~~· '"" 1eo1!)r, Ai 
'l~~~ 
~ . ... t ~--~ ----- , ______ _ 

t\K 

~j 
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5. Force Maj eure ® 
The Parties hereby agree that in the event performance, in whole or in part, of any 
obligation under this Agreement, by any Party hereto, is prevented by circumstances or 
events that are beyond the reasonable control of such Party, or by causes against which 

the Party could not reasonably make provision (including but not limited to acts of God, ~ 

strike or lockout, fire, explosion, shutdown of Paper Board Plant for any reason, failure ~p.1. 
of essential means of transportation or communication, riots, insurrections, tidal waves, 
flood, earthquakes, industrial disturbance, inevitable accidents, war (undeclared or 
declared), embargoes, blockages, legal restrictions or governmental restrictions and the 
like), pandemic, epidemic, the Party who is prevented from performing shall be excused 

from performing for a reasonable period of time, taking into account the cause and its 
duration (or potential duration). 

6. Governing Law. & Dispute Settlement 

i. This Agreement shall be construed and interpreted in accordance with and governed 
by the laws of India and the courts at Muzaffarnagar, (U.P.), India shall have 
jurisdiction over all matters arising out of or refating to this Agreement. 

ii. The Parties agree that any dispute, difference, disagreements arising out of or relating 
to this Agreement ("Dispute") shall be first sought to be settled through amicable 
discussions between high level officials of each Party and if no amicable settlement to 
any such Dispute is achieved within sixty (60) days of the notice of such Dispute 
existing by either Party to the other, then the Parties shall resolve such Dispute 
through arbitration. The arbitration shall be governed by the Arbitration and 
Conciliation Act, 1996. The Parties will at first seek to mutually agree to a sole 
arbitrator and in the event the Parties are unable to agree to a sole arbitrator within a 
period of sixty {60) days from the date of issuance of a notice for arbitration, then 
each party will appoint one arbitrator and the two arbitrators so appointed shall 
nominate the third arbitrator and the panel of such three arbitrators shall undertake 

,..... ---::::- the arbitration. The seat of arbitration shall be Muzaffarnagar, (U.P.}. 
#_,;: · .. \ A. 
~ ~-~sce~neous 

cot.\ -·.J"~\ \ ~ ' 9R\:" • . . 
' . I "' ~: ~~f'» IWai.;ers 

~l'l ll ,~&b h. 

~
~ J{tljai'ri.Jre on the part of any Party to exercise, and no delay in exercising, any right, 

, . \.: ~~ or privil~ge hereund.er shall ~perate as a wai~er thereof or a ~o.nsent thereto; 
_ _ ': ~shall any smgle or parttal exerc1se of any such nght, power or pnv1lege preclude 

any other of further exercise thereof or the exercise of any other right, power or 
privilege. The remedies provided are cumulative and not exclusive of any remedies 
provided by applicable law. 

"'"'L-' - • 

-~~ 1.. 
\t( Du ~x & P& oer Mll :>vt.L 

~t\..~~.~.) 

\) 
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ii. Entire Agreement ® 
This Agreement constitutes the entire agreement between the parties and includes 
all promises and representations. express or implied, and supersedes all other prior 
agreements and representations, written or oral, between the Parties relating to the 
subject matter. hereof. Anything which is not constituted in this instrument is not 
part of this Agreement. 

iii. Amendments 

Any amendment of any provision of this Agreement shall be effective if it is 
evidenced in writing and signed by both KK Duplex and Tehri Pulp and Paper 
Limited, Muzaffarnagar (SECOND PARTY}. 

iv. Further Assurance 

Each Party shall promptly take such actions and execute such documents as are 
necessary to 9,ive full effect to the rights of the other Party contained in and/or 
contemplated by this Agreement. 

v. Rights Cumulative 

The rights, powers, privileges and remedies provided in this Agreement are 
cumulative and are not exclusive of any rights, powers, privileges or remedies 
provided by law or otherwise. 

vi. Assignment 

Tehri Pulp and Paper Limited, Muzaffarnagar (SECOND PARTY) shall not assign 
or transfer their rights or obligations under this Agreement without the written 

__ consent of K K Duplex. Notwithstanding anything contained herein, no consent of 

"· /1-AJ- , ehri Pulp and Paper Limited, Muzaffamagar (SECOND PARTY) shall be 
· j~~l • re ired for an· assig~ment by K K Duplex to any third party. 

, ... ,.....~, ,, ~t ~ 

I ~ : , tf';•· nership ~/ J 
l t-.11.. • ,,G~~ 

'. '"..,.:·; ••~ i ~er this Agreement nor the performance by the Parties of their respec:tive 
' ~.j' ·- ·.. igations under it shall constitute a partnership, joint venture or any association 

of persons between K K Duplex and Tehri Pulp and Paper Limited, 
~- Muzaffarnagar (SECOND PARTY). 

<K 0 n & PAr' M1ll) ~ 

c :;ii> ,.-;;Ac ~ ~~ 

""cr.W:' 
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® 
b. Each Party shall perform its obligations under this Agreement as an independent 

counter-party and not as an agent, employee or representative of the other Party. 

viii. Indemnification: 

Tehri Pulp and Paper Limited. Muzaffarnagar (SECOND PARTY) agrees and~.:~ 
undertakes to indemnify K K Duplex for any liability, claims, legal actions against K K 
Duplex or any of its directors or employees, arising out of any negligent action or 
wilful misconduct of Tehri Pulp and Paper Limited. Muzaffarnagar (SECOND 
PARTY). 

Tehri Pulp and Paper Limited, Muzaffarnagar (SECOND PARTY) also agrees to 
indemnify K K Duplex and its directors or employees, from and against all losses, 
actions, proceedings, claims, demands, costs, wards, and damages however arising, 
directly or indirectly, as a result of breach of this Agreement due to action or inaction. 

ix. Partial Invalidity/Severability 

If any term or provision of this Agreement shall be held to be illegal, void or 
unenforceable in whole or in part, the term or provision shall to that extent be 
deemed not to form part of this Agreement and the enforceability of the remainder 
of this Agreement shall not be affected. In that event, the Parties agree to negotiate 
in good faith to reach an equitable agreement, which shall give effect as nearly as 
possible to the !ntention of the Parties as set out in this Agreement. 

x. Compliance 
Tehri Pulp and Paper Limited, Muzaffarnagar (SECOND PARTY) shall comply with all 
laws, rules and regulations, insofar as they are binding upon or affect operations Tehri 
Pulp and Paper Limited, Muzaffamagar (SECOND PARTY) shall fully comply with the 
Plastic Waste Management Rules 2016 ("Rules") and all statutory 
modifications/amendment thereof, and shall perform its services/obligations and 
discharge its duties under this Agreement in accordance with these Rules or any 
prescribed guidelines under these Rules or by State Pollution Control Board/Central 
Pollution Control Board. 

~ ' '" ';.. ,~/ ~~~1\\ ~~\ 
o .... ~ c,P..~ . oC~~'' 1~ :1 

u~~tr~·\ ~~~ ~ ij 
\Y~~* ~#' 

',__, / 

c:::::: 
A 

~I.e--{ 
~K 0 plex ~ ,.... ~ ., ~~ Ills ~ 11. 

~~ 
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-or~@ 
IN WITNESS WHEREOF, the parties hereto have executed this Agreement as of the day and 
year first above written. 

For Tehri Pulp and Paper Ltd For K K Duplex & Paper Mills Pvt Ltd 

Name: Sachin Agarwal Name: Bharat Agarwal 

~:.A• _, 

(Signature &Stamp) (Signature & Stamp) 

Witnesses 1: 

Name: Kishor Kumar Gupta 

House No. 59, LaiBa.~: __ fl 
Gandhi ColontQ~ar 

e~~ 
(Signature) 

Witnesses 2: 

~ 
Name: Sunil Kumar 

House No. 58, laiBagh 

Gandhi Colony, Muzaffarnagar 

(Signature) 

NAC.A 

P-~n~l ~A "'~ . ,.., 
I' .. U 'l.·R 

MUZ.A.FF,RNAGAR 

3 0 q:p 1023 

1~nl:.ic 
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BOREWELL WATER SAMPLES ANALYSIS REPORT (PRE MONSOON) 
SAMPLING DETAILS 

lAIIIomory 51,.,.. Code : EMC/WS/69028/24 Report No ET 8t A/WS/6~/24 
I Work Order NO. • Dllte : 68964/24 • 13.05 2024 

D.te: 20 05 2024 

Name and Add~s of Customer 1 M/s Tehri Pulp & Papers Ltd. Order RefeNnee ; 
Through e-mail 9111 Km Stone, Bhopa Road, 

Muzaffamapr, Uttar Pradesh 
Sampfe Description/Type 

Samp4il'lllocatlon 

Borewell Water S4mple t Sample Collected by 

8orrwt1ll No.1 sample Quantity I Packina 

Laboratory Representative 

2 L x 1 No.PVC can 

~e of Sampllftl 
~=-=------jl- 100 ml Sample for Ffuoride 

13 OS. 2024 Date of Receipt of Sample 13 os 2024 -- --------------sampllna Procedure As per IS: 3025 (Part 1} 1987 Reaff 2019; IS :10500 ,2012 Recent Amendment 

Date of Start of Anatysls 14 05.2024 Date of Cornpletlon of Analysis - 20 05.2024 

TEST REPORT 
S.No. Test(sl conducted 

i 
Unit Test Result Requl~nt/DesiJable limtt TMt Method -- 1 

2 

3 

..L 
Colour 

Odour 

hste 

pH 

Turbidity 

---
Haz~n Colourless 

Odourtess 
-------1---=-

Tasteless 

712 

NTU - 050 

25 

A&reeable 

Aareeable 

6 S-8 5 

10 

IS:l02S (Part 4) 1983 Reaff 2019 

15:3025 (Part !1)1983 Reaff 2018 

4 

5 

6 

7 

8 

9 

10 

11 

Total Dissolved Solids 

Total Hardness 

Chloride (as Cl) 

Calcium (as ta) 

~gnesium (as Mg) 

--+----~ • --
ma/L t 360 20 

• ---

--~IS:-:30=-=--25:-(::-:-P,ut 7&8)l984 Reaff 2017 

15:)025 (Put 11) 1983 Reaff 2021 

IS:3025(Part 10) 19&4 Reaff2017 

15:3025 (Part 16) 1984 Reaff 2017 

15:3025 (Part 21)2009 Aeaff 2019 

lZ. 

1l 
14 

-+ 
Sulphate (as so, ) 
Iron (as Fej 

Fluoride (as F) 

Nitrate (as NOtl 

15 t Lead (as Pbl 

16 1 Zmc (as Zn) 

r-
t 

l 

Chromium (as Cr..,.- ~ 
18 j Pestle~ 
19 MPN of Coliform count /tOO l'ftl 

17 

~~ 

::~ ~ ::7~ 
ms/L --t 36.20 

rng/L l 11.6 

ITI&/L J 38 00 

r'lll/l l 0 10 
mt/L 0-16 

"'Ill 2 2 
n11fl ~ NO 

ma/1 3 8 

mall 1: 0 003 
,.tl N1l 

ms/l Nil 
~--

t-

2000 

600 

1000 

200 

100 

400 

1 

lS 

15:3025 (Part 32) 1988 Reaff 2019 

------+-15:3025 (Part 40) 1991 Ruff 2019 1 
IS:30ZS (Part 46)1994 Re.tf 2019 

IS 3025 (Part 24)1986 f'te~ 2019 

-----::,S-:::30-::-2~5=-(Part 53) 2003 fleaff 2019 

IS: 3025 (Part 60) 2008 Aeaff 2019 
---:lc::-5 -30~25 ( Part3Ail9ii -Reilft 2019 45 

ooo·-=-1--- IS;3025{Part 47) 1994 Reaff2019 

IS:302S(Part 49) 1994 Reaff 2019 IS 
----

DOS 15:3025 (Pi1rt52) 2003 ANft 2019 
---1-

Nal AOAC 

10 (£.Cot;.:Absent) IS : 1622 - 1911 

Q...ft:~ 
• AuthOrli'ed sr'patory 

Rema~: • ' BIRECfOflt 
- [nvrronR~ • The above multi are ttlaled onty bttftti ~an the Sample Endorsement of ptod 1 '" · · . 

• Ttli5 report is nat to~ reproducl!d ,..;ollrar In ~" lo cannot be used as~ In tM 1. n~'Ml · . · lll"'-
any.cMrtlslnt IMCfia wfdloul our IIPKial Pl'ftllaian itt lllll'itilt&. ~.dlc'llpur Rajputan, RoorQe 
5a!ll ... wit be.,.. GyM .lfter 15 Qys "' rwpartllll ..... otflel WISe tpKiflild 
tt.port refers to the Saml* llltlmlttad to us and nat drawn II¥ ETAA Lab •• unlnl mentleMd ocMNilse 
Result In ~rtlltheses II from subcontrlldor 

"' +91·9137112609 
+91·9536066031 

·• oshWonl_lakha,..edllfmalt com 
eontae~atat.s com 

• www emcfeosflnglaborafollel.com 

Khasra No. 1102 
Industrial Area. Satempur Rajputan, 
Roorkee • 247 667 (UHarokhand) 

@ .-150,1: 
e -~ 
~~~ 
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BOREWELL WATER SAMPLES ANALYSIS REPORT (PRE MONSOON) 
SAMPLING DETAILS 

[ Report fllo_ ET & A/WS/6896512• uboratory Sample Code : EMC/WS/6920Jq '14 Date: 20 05 2024 

~ Walle CJinMr No. A o.te : 6896!1/24 & 13 05 2024 

I Name ;utd Address of Customer I M/s Tehri Pulp & Papers ltd. 
gttt Km Stone, Bhopa Road, 

Sample Description/Type 

Sampliftl Loc:ation 

Dilte of Sarnpllnc 

Sampllnt Procedure 
D~e of Start of AntilysiS 

r s.~. 

2 

3 

4 

5 

Testis) condiK'tH 

Colour 

Odour 

Taste 

pH 

r Turbidity 
' 6 Total Dissolved SOlids 

7 Total Hardness 

8 t Chloride (as 0) 

9 Calcium (as GJ) 

io \ Mapesium (as M&) 

u I Sulphate (as so~> 
u+kon (as Fe) 

Fluoride (as F) 

Order Reference : 
Throuah e--mail 

j Muzaffarnagar, Uttar Pradesh 

J Borew~ll Wat~r Sflmple l Sample Collected by 

~~WJ!ll No.2 Sample Quantity I PadUns 
j . 

13 05.2024 _ Dlte of Receipt of Simple _ 13 OS 2024 

Laboratory Repre~ntatiw 

2 L x 1 No.PVC can 

100 ml Sample for Fluoride 

As per IS: 3025 (Part 1) 1987 Reaff- 2019; IS :lOSOO ,2012 Recent Amendment 
14.05.2024 J Dlte of Completion of An1lysis -----2o"""'o~s~2-::-02"""'4--· 

TEST REPORT 
-r---:-:--:------r--=Tes-.t Result rl 7Req- u-=-i,.- m- e_n_t/:::0:--es-:-lrabllt limit Unit Test Method ~ 

T Coeourleu ~ ~ JS:3025 (Part •l 1983 ~aff2019 Hazen 

Odourle$$ I Agrreabfe 15:3025 (P•rt S) 1983 Reaff 2018 1 
Tasteleu • Aart~able ' 15:3025 (Part 7&811984 ~aff 2017 

7 28 6 5-8 5 15:3025 {Part 11) 1983 Reaff 2021 

-~--N:=Tu---+-- a so - 1 o 15:3025 (Part 10)1984 Reaff 2017 - -m&fl 362 820 2000 lS-3025 (Part 16)1984 Ruff 2017 
~ . 

mc/l 122 SO 600 15:3025 (Part 21)2009 !teart 2019 - -'"Ill 31 60 1000 15:3025 (Part 32)1988 Reaff 2019 . -
ms/L 33 90 200 15:3025 (Pan 40)1991 Reaff 2019 

-t---mt/-::-L------9-:2 1 --100 -.s 3025 lPart C6) 1994 "ca-ff-20_1_9 • 

mBI_:______.._ 34.00 ~ 400 ' 15:3025 (Part 24) 1986 Realf 2019 

ma/L 0.22 1 15:3025 (Part 53) 2003 Ruff 2019 
-~ 

m&IL "()"'4'() -r-- ~ ~ 3025 (Part 60) 2008 Re11ff 2019 13 

14 

15 

16 

Nitrate (as NO:J --+ 
Lead (asPbl 

m&/L i S-6 -t--- 45 l IS 3025 ( Part34} 1988 Reiff 2019 

ms/l I 0 0002 0 001 IS:3025(Pirt 47) 1994 Reaff 2019 

Zinc (as Zn) 

17. 1 -chromium (as Cr 31
) 

ms/1 1 7 6 • 15 IS:3025(Part 49)1994 ~atf 2019 

mg/L 0 004 l 0 OS 15:3025 {Part52} 2003 Reaff 2019 

18 
19 

I 

. Pesticide 

MPN of Coliform count /100 ml l ma/L Nil Nil AOAC 

m&/L ! ~ I 10 (E Coli=Absent} IS : 1622 -1981 

~~ - ~CW"f 
NO- NOt OlftdiCI - --
~: I, - - _ En¥ironmentManagementCentre 

• The •bow rHUits are related only to • ~-me sample Enctorumem of ptodiiC\ ~~..,JIU.Arta 
• This rl!pOft is 1t0t ta be reprocluCtd wfltOr..,. Ia ,..tt. e~~~nnot be used as..,.._. in tile counSI,iil'a~ fAiiee 

1ny ldwft'*'l IMCIII wtdlaut OUf JPKialf*mlsllon in wndnl. 
• SaM~* will be cs.sti"'yH after 15 dOllS of repcHtlnt unhll otiN!twta spedfted. 
• "-" r..twrs te tile Sample submlfted to ID and nat*- by flU lab, unless menttan.d atNtwlse­
~ in pMttltMsft Is fnlm subcarltraclaf 

~ .,, -983711 :uot 
•91-f5360U038 

ashwanl_lokhan,..dlllmol com 
contocteemcmtlnglaboratorle• eom 

. www emdfltlnglaborotoriltt c:am 

Khasro No- 1102 

Industrial Area. Salempur la]putan, 
aoorue - 2A7 •• 7 (Uttarakhand) 
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BOREWELL WATER SAMPLES ANALYSIS REPORT (PRE MONSOON) 
SAMPLING DETAILS 

~No f T & ~/68%6/24 laboratDry Sample Code : EMC/WS/69030/23 Dine: 14 OS 2024 

Woril On»f lito & o.t• . D8'966/24 & 1.1 O"i JOJ4 

/ Name and Address of CUstomer J M/s Tehri Pulp & Papers ltd. 
gn. Km Stone. Bhopa Road, 

Order Reference : 
Through e--mail 

Sample Description/Type 

Samplin& Location 

Muzaffamaaar, Uttar Pradesh 
Borewell Water Somple Sampfe Collected by Laboratory Representative 

Bornvell No.3 Sample Q~ntlty I Paddn& 2 L x 1 No PVC can 

100 ml Sample for f luoride 

I 13 OS 2024 Date of Receipt of Sample 13 05 2024 J As per IS: 3025 (Part 1) 1987 Reaff 2019; IS :10500 ,2012 Recent Amendment 

Date of Samplin1 

I SilmpHnc Procedure 

Date of Start of Analysis 

S.No. Testis, CDnducted 

1 Colour -2 Odoor 

3 Taste 

4 pH 
• 5 Tumidity 

6 Total Dissolved Solids 

7 Total Hardness 
I 

8 O!loride las Q) 
I 

9 Calcium (as Ca) 

t 10 } Ma1nes1um (as Mg) 

11 SulpMte (as so.) 
12 lron(Hfe) 

13 Fluoride Cas F) . 
14 Nitr•te (as N01l 
---+-- -
15 Le•d (as Pb) -16 Zinc las Zn) 

17 · Chromium (as Cr ,.) 
I 

18 Pesticide 

1. 

f 
~ 

. --
19 MPH of Coliform count / 100 ml i 

Ch*~-

14 OS 2024 Date of Completion of Analysts 14 OS 2024 

TEST REPORT 

Unit 

Haum 

Test Result 

COlourless 

Odourle'IO~ 

Tastele!>s 

- 8 02 - ... 
NTU 0 74 

mg/l. - 41080 

11'11/l ; 152 00 

~l 56 0 
mg/L ,. 39 4 

"'lfl 1 1s s 
mc/L I 396 

t 
1111/L ~ 0 20 

ma/L 0 40 

m&/l t 7 80 

mi/L 0 0002 

mg/1 ·: 2 9 

mg/L I· 0002 
mg/l N 

~l t. N 
-~-

! Requirement/Desirable limit 

+- 25 

~ 

I 

l 

Agreeabte 

Acreeable 
65-8 s 

10 

2000 

600 

1000 

200 

100 

400 

1 

I S 
45 

0 001 

15 

005 

Nil 
10 (E Coh.,Ab~nt) 

Test Method 

IS:3025 (Part 4) 191!3 Reaff 2019 

t IS:3025(Part 5) 1983 Rtaff 2018 

T IS:3025 (Part 7&8)1984 Re•H 2017 

1 15:3025 (Part 11) 1983 ReaH 2021 

IS 3025 {Part 10) 198-4 ReaH 2017 

IS:302S (Part 16) 1984 Rt•ff 2017 

15:3025 {Part 21) 2009 Reaff 2019 

15:3025 (Part 32) 1988 Reaff 2019 

IS:302S (Part 40) 1991 ReaH 2019 

15:3025 (Part 46)1994 Reaff 2019 

fS:302S (Part 24) 1986 Reaff 2019 

15:3025 (Part S3)2003 Reaff 2019 

IS: 3025 (Part 60)2008 Reaff 2019 

IS :3025 ( Part34)1988 Reaff 2019 

IS:3025(Part 47) 1994 Reaff 2019 

IS:302S(Part 49) 1994 Rttff 2019 

15:3025 (Pan52) 2003 Reaff 2019 

AOAC 

IS : 1622 - 1981 

~•tot"V 
RM'Iotrtt · 

• 
The .. ~ r~hs •re •• ,.c.c~ Oftly . t.m ~""'IN Soti'I'IPie. Endorwment of p~~·nra!!A~ 
lllis report Is not to lie reproduud -"011¥ m iPI ... ., & l,.,l'lollt .,. vSftf as ~deflcl.' m tll~~cl.lt.W'iii, J;W";M ~W: 
.anyadWr'tltlnlrnedlawtthout ~ 141Kia!~lsston 1ft wrttlna- SaiL nl[lt.f Ril;P~t'·HI Rot rkee 

• Sal'l'lple will be destroyed afttr 15 days af ....,ortl,. uniMa othef'w~H spedflecl • 

• Report refers to tM S.mple submitted U) us •nd not drawn by ET&A ub., unless mentioMd Clthetwtsa . 

(.\ +tl .fiJ7112609 
+91 -9Sl,OUOJ!I 

Result In !Nirenthesells froorn tuiKontractor. 

cnhwanl lokhanlitrediftmall c:om 
contac ... mct•sllngloboratorlel com 

- emctes"ngloborotortes.com 

Khosra No. 1102 
Industrial Area. Salempur Rojputan, 
Rocwkee • 247 ''7 (Uttorokhand} 

~ ~jlr1 
ll!'::a. ~A·•,, 
v~:c·· 

~;r.;,. 
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I 

I 

BOREWELL WATER SAMPLES ANALYSIS REPORT (POST MONSOON) 
SAMPUNG DETAILS 

R•part No. ET & A/WS/799f:ttl/24 Laboratory Sample Code : EMC/WS/88024/24 , Date: 28 11 2024 

Wortc Order No. & Date: 79960/24 & 20.11.2024 

Name alid Address Of customer I Mls Tehrl Pulp & Papers ltd. 
9 Km Stone, Bhopa Road, 
Muzaffarnaaar, Uttar Pradesh 

Order Reference : 
Through e-mail 

Sample Description/TYpe 1 ~ell Water Sample Sample Collected by laboratory Representative 

Sampling location 

Date of Sampling 

5amplins Procedure 

Date of Start of Analysis 

S.No. Te1t(s) conducted 

1 Colour 

2 Odour 

3. Taste 

4. pH 

5 Turbidity 

6. Total Dissolved Solids 

7 Total Hardness 

8 ~ Chloridei.scl) 

9 I Calcium (as ca} 

10 Magnesii.DTI (as Mg) 

11 Sulphate (as 504 } 

12 Iron (as Fe) 

13 Fluoride (as F) 

14. Nitrate (as N03) 

Bonwell No.1 

I 
20.11.2024 

Sample Quantity I Padtms 2 l x 1 No. PVC can 
100 ml Sam le for Fluoride 

----t-...::.:::::...:.:.:.:..=:=-='r::::;.~...:...:.:=:..:~- ~ 
Date of Receipt of Sample 20.11.2024 

I As per IS: 3025 (Part 1) 1987 Reaff. 2019; IS :10500 ,2012 Recent Amendment 

2-1~1~~2:2-4------~--~-f----~----~--- ] ----~2~8---0~2~------~ Date o Comp etion .11.2 4 

Analysis 

TEST REPORT 
Unit Test Re!IUit Requlmnent/Oesfr.ble ftmft T•st Metttod 

Hazen Colourless 25 15:3025 (Part 4} 1983 Reaff 2019 

Odourless Agreeable 15:3025 (Part 5) 1983 Reaff 2018 

Tasteless Agreeable "t 15:3015 (Part 7&8) 1984 Reaff 2017 ~ 
7.30 65-8 5 15:3025 (Part 11) 1983 Reaff 2021 

NTU 0.20 1.0 15:3025 (Part 10) 1984 Reaff 2017 

mg/L 308.990 2000 15:3025 (Part 16) 1984 Reaff 2017 
--- --

mg/l 120.40 600 15:3025 (Part 21) 2009 Reaff 2019 

mg/L 30.80 1000 15:3025 (Part 32) 1988 Reaff 2019 

mg/L 32.40 200 15:3025 (Part 40) 1991 Reaff 2019 

mg/L 9.8 100 15:3025 (Part 46) 1994 Reaff 2019 
1 mg/L 34.50 400 15:3015 (Part 24) 1986 Reaff 2019 

--- . ------ ---
mg/L 006 1 15:3025 (Part 53) 2003 Reaff 2019 ____.__ 
mg/L 0.20 1.5 IS:3025(Part 60) 2008 Reaff 2019 

mg/L 3.4 45 15:3015 (Part34) 1988 Reaff 2019 
>---

Lead(a~ - mg/l 15:3025 (Part 47)1994 Reaff 2019 15. 

16. 

17. 

18. 

19 ...____ 

BDL 0.001 

(LOQ-0.01 mg/1) 
Zinc (asZn) mg/1 4.6 15 15:3025 (Part 49) 1994 Reaff 2019 

Chromium (as Cr mg/l 0 .002 0.05 15:3025 (Part52) 2003 Reaff 2019 

Pesticide mg/l Nil Nil AOAC 

MPN of Coliform count /100 ml mg/l Nil 15:1622 -1981 

a.o.~..r. Umlt; LOQ· Urnlt 011 Quantification 

Chec by -
~~CJ.I 

Authorized Sf..,atory 

Remarb: 

• 

• 
• 

~DII'lmed~hii..,~.:.Y~ndorsement _.t.rutirnnm~>nt M:.o,ufl>.man. t f'.An1 _re The abolle reults are related only to tests pern ~ .,. fii"CI'I'tltt a'tteltN!I"'~ lfOI'....-cr. 
This report Is not to be reproduced wflolly or In part & .s fttdence In the ~ ~ ~ Aiioen any 
adftrtistnr rnecllawttt~outour!lpedlllpennlsslon lnwnttnc. Salem pur RllJputan. Roorkee 
Sample will be demo,.d after 15 days of report inc unlns otherwl!e specifiH • 
Repon refen to the Silmpte 1111bmltted to us and not drawn by rr&A Lib., unless mentioned otherwise . 
llnult in parentheses I$ from subc.ootractar. 

" +91-9837112609 
+91·9536066038 

ashwanl_takhoniOredltlmall.com 
c:ontactoemetestinglaboYo~~.com 

Khasra No. 1102 
Industrial Area. Salempur Rajputan, 
Roorkee- 247 667 {Uttarakhand) 
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BOREWELL WATER SAMPLES ANALYSIS REPORT (POST MONSOON) 
SAMPUNG DETAILS 

)- Report Na. ET & A/WS/79961/24 laboratort Sample Code: EMC/WS/88025/24 
I WOftt Order No. & D1te : 79961/24 & 20.11.2024 

I 
Name and Address of Customer I M~s Tehri Pulp & Papers Ltd. 

9 km Stone, Bhopa Road, 
Muzaffarnagar, Uttar Pradesh 

Sample Description/Type J BorfWell Wetter SDmple Sample Co llected by 

5amplinJ Location 8ol'ftVefl No.Z Sample Quant ity I Packlnc 

Date of Sampllnt 20.11.2024 Date of Receipt of Sample 

Date: 28.11.2024 

Order Reference : 

Through e-mail 

Laboratory Representative 

2 L x 1 No. PVC can 
100 ml Sample for Fluoride 

20.112024 

Sampling Procedure As per IS: 3025 (Part 1} 1987 Reaff. 2019; IS :10500 ,2012 Recent Amendment 

I Date of Start of Analysis - 21.11 2024 l =~Completion of I 28.11.2024 

TEST REPORT 

S.No. Tast(s ) conducted Unit Test Result Requirement/Desirable limit ' Test Method 
-

1. Colour Hazen Colourless 25 15:3025 (Part 4) 1983 Reaff 2019 

2 Odour . Odourless Asreeable 15:3025 (Part 5)1983 Reaff 2018 
~ -

3. Taste - Tasteless Agreeable 15:3025 (Part 7&8) 1984 Reaff 2017 
~ - -

4 pH - 7.42 6.5-8.5 15:3025 (Part 11) 1983 Reaff 2021 
f 1 

Turbidity 
-

I 
,_ -

5 NTU 0 .60 1.0 15:3025 (Part 10) 1984 Reaff 2017 

6 Total DISsolved Solids m&{L 340.042 1 2000 15:3025 (Part 16) 1984 Reaff 2017 

7. Total Hardness mall I 150.6 
I 

600 I 15:3025 (Part 21) 2009 Reaff 2019 
I 8 I Chloride (as Cl) ms/L 36.50 1000 15:3025 (Part 32) 1988 Reaff 2019 

~ ~ J Calcium (as ea) 
........ -

m&/l 39.60 200 115:3025 (Part 40) 1991 Reaff 2019 
I I 

10. 

11. 
1--

12. 

13. 

14. ,_...._. 
15. 

~ 

16. 
17 

18. 

19. 

Magnesium (as Mg) m&/l 12.80 100 15:3025 (Part 46)1994 Reaff 2019 -Sulphate (as S04 ) ms/L 37.90 400 15:3025 (Part 24) 1986 Reaff 2019 
- ·- ! Iron (asfe) mg/L 034 1 15:3025 (Part 53} 2003 Reaff 2019 

- -
Fluoride (as F) m&/L ' 0.60 1.5 15:3025 (Part 60) 2008 Reaff 2019 

Nitrate (as N03) mg/L 7.4 
I 

45 15:3025 (Part34) 1988 Reaff 2019 
~ 

T Lead (as Pb) mg/l N.D. 0.001 15:3025 (Part 47} 1994 Reaff 2019 
(LOQ.-0.01 mll/1) - ' 

Zinc (asZn) mg/1 5.8 15 15:3025 (Part 49) 1994 Reaff 2019 
-

Chromium (as Cr "") mg/L 0006 0 .05 15:3025 (Part52) 2003 Reaff 2019 

J Pesticide • m&{L Nil 

l 
Nil 

I 
AOAC 

MPN of Coliform count /100 ml mg/L Nil 10 (E.Coli: Absent) 15:1622-1981 

NO -IIIIM ~ LOQ- Limit of Quandliatlan ~.M~ lrf~~ 
c~~ - I E.T.&A. I ... ~1\ 

Authorized Sianatory 
·--

Remalb: \?o '<t . L11Kt:.~ ~ 
-J?.J pie. £ndor5ementof p~V-el\t..~~-1 

• 1lte above raults are nrlfted only to telts ~ 

• 
• 

In any advertislnl media wlthollt our special permission in writfnl. 
Sample wll be destroyed after 15 dliV$ of repllftlnc unless otherwise specified . 

SalempurRatputan, Roorkee 

Report nrfwrs to the Sample submitted to us and not drawn by ETU l.ab., unless mentlanecl otherwise . 
Result in parentheses is ffom subcontrldol'. 

I 
... 

I 

~ +91·91371 12609 
+91-9536066038 

KhoSla No. 1102 -~~~ 
ashwa nl_lokhontoredNfmall.c:om 
contoctOemctesHngloborotorles.coni 

Industrial Area. Salempur Rajputan. 
Roorkee • 247 667 (uttarakhand) 

. ,~,~~~ 
~201~ 

~ 
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BOREWELL WATER SAMPLES ANALYSIS REPORT (POST MONSOON) 
SAMPUNG DETAILS 

I Raport No. ET & A/WS/79962/24 ~boratorv SampltP Code : EMC/WS/88026/14 Oat.: 28 11 2024 

Work Order No. & Date : 79962/24 & 20 11.2024 

\ Name and Address of Cu5tomer 1 M/s Tehri Pulp & Papers Ltd. 
-+--

Order Reference : 

9"' Km Stone, Bhopa Road, 

~ t Muzaffarn•aar, Uttar Pradesh 
Sample Description/Type • Borewell Water Sample Sample Collected by Laboratory Representative 

ampling Location Borewf!ll No.3 Sample Quantity I Piiaddnl 2 L x 1 No.PVC can 
100 ml Sample for Fluoride I Date of Samplin1 ' 20.112024 1 Date of Receipt of Sample '20.11.2024 

Throush e-mail 

Samplins Procechare ' As per IS: 3025 (Part 1) 1987 Reaff. 2019; IS :10500,2012 Recent Amendment 
1 

Date of Start of Analysis I 21.11.2024 · · · · · ---

S.No. 

1 

2. 
3 

4 ,...___. 
5 

6 

7 

8. 

9 

10 

r--u. 
12. 

13 

14 

15 

16 

17 
'---

18 

19. 

Test(sl conducted 

leok»ur 
I Odour 

_,. 

Taste T-
pH 

t Turbidity 

Total Dissolved Solids 

I Total Hardness 

I Chloride (as Cl) 

[ calcium las~) 
1 Maanesium (as Mel 
I Sulptl;~te (as so. } 
l 1ron (as Fe) 

j Fluoride (as F) 
--

i --I Nitrate (415 NOJI 
Lead (as Pbl 

- ' ~ 
lint (as Zn) 

Chromium (as Cr "') 
--. 
~ 

Analysis 

TEST REPORT 
Unit Te5t Rawlt Requirement/Desirable limit TettMathod 

Hazen Colour1ess 25 15:3025 (Part 4) 1983 Reaff 2019 

Odour less Acreeable 15:3025 (Part 5) 1983 Reaff 2018 

Agreeable 15:3025 (Part 7&8) 1984 Reaff 2017 - Tasteless 

6 5-8.5 15:3025 (Part 11) 1983 Reaff 2021 

1 0 15:3025 (Pilrt 10) 1984 Reaff 2017 

2000 15:3025 (Part 16) 1984 Reaff 2017 

600 15:3025 (Part 21) 2009 Reaff 2019 

NTU 

mBfl 

ms/L 

6.98 

~ 60 
I 13700 

1000 15:3025 (Part 32) 1988 Reaff 2019 
r---~------------------------·-----

200 IS:3025 (Part 40) 1991 Re;~ff 2019 

msfl 
mill 80 

=- 12.40 100 1· 15:3025 (Part 46)1994 Reaff 2019 
ms/l 42 80 400 IS:3025 (P~rt 24) 1986 Reaff 2019 

ms/l I 0.40 ! 1 15:3025 (Part 53)2003 Reaff 2019 

IS:3025 (Part 60)2008 Reaff 2019 

IS:3025 (Part34) 1988 Reaff 2019 

~ 
mi/L 0 .60 1 5 

mg/l 9.20 

mg/L BDl 
(LOQ-Q 01 mg/1) 

mall 3 .6 

mg/l 0.001 

+ 
45 

0001 

15 

0 .05 

15:3025 (Part 47) 1994 Reaff 2019 

15:3025 (Part 49) 1994 Reaff 2019 

15:3025 (Part52) 2003 Reaff 2019 

Pesticide ma/L Nil 1 Nil AOAC 

Nil j 10 (E.Coli<oAbsent) t 15:1622- 1981 MPN of Coliform count/100 ml mg/L 

;~:rm~U.; lOCH~ of ()Ia~ A-~~ -Authori1ed Signatory 

Remarils· 
- DIRECTOR 

1lle ilbow *ulls are related otlly ta tRSts "~~"~.Endorsement of p~¥~ftm~fltre 
This report is not to 1M! reproduced wllolty or In ~ ~Md e mclwnc:• in ttR ~MW~icJtM~.J 
In anyiiCMrtiSin& media without our SIMWI perml5slon in wrfline. Salem!JUI ~lljputan. Roorkee 
Sample will be destro,ed aftet 15 days of reportinc unll!ss otherwi!le s.-:tfled. 

• Report refers to the Sample submitted to 16 and not drawn by ET&A -.111., unless mentioned otherwise. 
Result in parenthe:sells from subcontrac;tar. 

(!I +91-9137112609 
+tl-9536066031 

Khasro No. 1102 @~~~ 

-~ oshwanl lakhanter.dltlmall.com 
contoc ... rnctesKnglaboratort.s.com 

Industrial Area. Salempur Rajputan. 
Roorkee- 247 &67 (uttarakhand) 1.111~.-.. 
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EFFLUENT TREATMENT PLANT OUnET SAMPLE ANALYSIS REPORT 
SAMPUNG DETAILS 

Report No. : Fr&A/WSn1980/24 Laboratory Sample Code : EMC/WSf12044/24 Date: 07.09.2024 
Work Order No. & Dfte: 71980/24 & 03.09.2024 

1 

r Name and Add<ess af I M/s Tehrf Pulp & Papers Ud. 1 
1 Customer Unit I, 9~ Km Stone, Bhopa Road 

Muzaffarnapr, Uttar Pradesh . 

Order Reference · 
Thtou&h e-mail 

Sample Description/Type I ETP Outlet Sample 1 Sample Collected by Laboratory Representative 

.. -
5amplina Location Industrial premises Sample Quantity I Packiftl ± 2 L x 1 No.PVC can 

300 ml sample for BOO 
f Date of Samplfns 03.09.2024 - Date of Aea!lpt of Sample 03.09.2024 

· Sampltn1 Procedure As per IS: 3025 (Part 1) 1987 Reaff. 2019 l 
Date of Sgrt of An.tysls 04.09.2024 Date of Compllltlon of Analysis 07.09.2024 

S.No. Tert(s) concluded Unit 

1 Total Suspended Solids ms/L 

r:j Tot~-""'"' I mgft. i 

ma/L 
I 

3 Total Solids I 

Test Result 

19.590 

1260.550 

1280.140 

TEST REPORT 
(PHYSICAL PARAMEtERS) 

Standards Test Method 

(Effluents dlsch•IJlna In strum_,_) ___ ~---
:w IS: 302S(Part 17} 19U, Reaff. 2023 

Not Specified I IS: 302S(hrt 1611984, Reaff. 2023 

IS: 3025(Part 15) 19M, Reaff. 2023 

{CHEMICAL PARAMmRSl 

S.No. j Test(s)conducted~nh TestResult I St.Jndards t 
_ ~ 

1 
(Effluents dis~~ in stream) 

pH 7.54 s.s-9.5 

Z BOD ~L t 

Test Method J 
IS: 30ZS{Part 11) 1983, R~aff. 2021 

-
1 

3. j COD 

~ f 4 . Oil & Grease 

~~ 
Checked by 

~: 

"' +9l·ft3711.2609 
+91-9536064038 

aahwanl lathaniOr.ctlltmoll.com 
contac-.mctestlnglaborotorles.com 

www.emctestln;lclboral~s.com 

14.80 

mall 86.96 

maiL 4.2 

20 

150 

10 

- ' 

IS: 3025(Part 44) 1993, RN". 2023 

IS: 302S(Part 5812006 Reaff. 2023 

t IS: 3025(hrt 39) 1991, Reaff 2021 

., " (Q(X)EPU4 
1~- . . )\ Authorlzed"Sijiiiory 
·~·· \,· ,,.-

Khasra No. 1102 
lndustrlal Area. Salempur la)putan. 
Roorkee • 247 667 (Uttarakhand) 

-~~J 
• .JSo2tr5 
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EFFLUENT TREATMENT PLANT OUTLET SAMPLE ANALYSIS REPORT 
SAMPLING DETAILS 

I Report No. : ET&A/WS/71981/24 laboratory Sample Code : EMC/WS/72045/24 Date: 07.09.2024 
Work Order No. & Date: 71981/24 & 03.09.2024 

Name and Address of M/s Tehri Pulp & Papers Ltd. Order Reference : 
Customer Unit II, gttt Km Stone, Bhopa Road Through e-mail 

' Muzaffamapr, Uttar Pradesh 
1 Sample Description/Type ETP Outlet Sa mole · Sample Collected by Laboratory Representative 

' 

I 

I Sampllntlocatlon 
' I Industrial premises I Sample Quantity I Packlfll 2 L x 1 No.PVC can 

I f--- - ~Date of Receipt of Sample 
- - 300 ml sample for ~0 _ ---! l Date of Sampling 03.09.2024 03.09.2024 

-~· 

Sampling Procedure As per IS: 3025 (Part 1) 1987 Reaff. 2019 

r- - 1 Date of Completion of Analysis Date of Start of Analysis 04.09.2024 I 07.09.2024 

J S.No. Test(st conducted 

~ t -
1 

1. j Total Suspended Solids 

2. I Total Dissolved Solids 

3. J Total Solids 

S.No. Test(s) conducted 

,___ 
1. pH 

2. BOD 

3. COD 

- -
4. Oil & Grease 

N~~-
Chedcedby 

I 
TEST REPORT 

{PHYSICAL PARAMETERS) 
-

Unit j Test Result Standards Test Method 

- mg/l j ----- (Effluents dlschar1l111 In streamJ - - --··-
16.440 

mg/L i 890.316 

m&/l 906.756 

r-
Unit [ Test Result 

-- ,-- 7.86 

mg/L I 16.20 

mall 94.50 

30 IS: 3025(Part 17)1984, Reaff. 2023 

Not Specified IS: 3025(Part 16) 1984, Reaff. 2023 

IS: 302S(Part 15) 1984, Reaff. 2023 

-
(CHEMICAL PARAMETERS) 

Standards Test Method 

...!:: ff~uents dlscharginJ in ~ream__,_) -+--~---:-::---:-~-:-::--=~ 
5.5-9.5 IS: 3025(Part 11) 1983, Reaff. 2021 

IS: 3025(Part 44) 1993, Re~. 2023 20 

~ ·---+- ---- -
150 

r--mg/L -+--
--- --+---

IS: 3025(Part 581 2006 Reaff. 2023 

IS: 3025(Part 39) 1991, Reaff. 2021 3.6 10 

<v -- ~~(~ 
Authorized Sipatory 

-...I 

Remarks· E · 

_J 

I 

1 

• The .a.ov. resutu are ..-lilted only to tests performed on th~ tnclonement Ill product Is neltt- lnfe Of · • 
· nvrronmentM nagementCentre 
• Thl5 report Is not to be n!producecl wholly Of In part Scan not be used as evtdence In the court ofllw a~~ • ~O~~,Itftar,f<l•a 

without our t~~eclal permission In wrttilll· Salem pur RdJPUtan. Rooliwe 
• Sample will be de$troyed after 15 ct.ys of reportlnJ unless othefwiH speclfled. 
• Report refers to the sample submitted to us end not drawn by £T&A Lab., unless mentioned otherwise. 
• Result In parentheses Is from subcontractor 

"' +91-9837112609 
+91-9536066038 

ashwaniJakhanl@redllfmall.c:om 
contoc:thmctesttn;laboratorles.com 

-.emctestlngloboratories.com 

Khosra No. 1102 
Industrial Area. Salempur Rojputan, 
Roorkee • 247 667 (Uffarokhand) 
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STACK EMISSION MONITORING TEST REPORT 

; Report No. ET&A/SS/81850/25 Laboratory Sampte Code : EMC/SS/81914/25 

Work Order No. & Date: 81850/25 & 25.01.2025 

Name and Addras of J M/s Tehri Pulp & Papers Ltd. 
CUstomer Unit t, gtll Km Stone, Bhopa Road, Muzaffamacar, 

Uttar Pradesh 
SAMPLING DETAILS 

Sample Descrlptlan/rype Stack Monitoring Sample Collected by 

I ~mpllnc Location Shrck t~ttadiid to DG s«i i Sample Quantlty/Paddna 

{1000 KVA:BOO KWJ 
Mt~ke:-CummiM 

Date of Samplin& 1 25.01.2025 

1 

Date af Receipt of Sample 

(01:00P.M to 01:30P.M.) 

SampiJrw Procedure 

Normal operating schedule 
(hr/day) 
Control Measure, (If any ) 

Equipment used 

Type of Stack 

As per CPCB Guidelines : IS : 11255, 15:5182 & IS :13270 

As per requirement Purpose of Monitoring 

Acoustic Enclosure Sampling Duration (mkl.) 

Vayubodha" Stack Sampler I sampli.,. Plan & Procedure 
VSS1 

Mild Steel 
(Material of Construction) 

-!­
Stack height above the cround I 

Date of Start of ArYiysls 

--s=-.-=-2----t-o=-at- e of Completion of Analysis 

level (meter) ~ bove the Roof - Am~entTe~ure f C) 

-----a·------ II 

Location of ~mplln1 Port 2.4 Operatins Load 
fromGl(m) 
Stack diameter at the top (m) 0.250 Stack Temperature (0C) 

Shape of Stack Round Flue sas temperature (Oc) 

r-::--
Type of fuet used HSD Sampline Flow Rate for SPM 

(LPM) 
Quantity of fuel used (ltr/hr.) 150 Velocity of cases (meter/sec) 

I 

Quantfty of emis5ion 790.3686 SampUns Ftow hte Few Gas 
1 dJscharpd (NmJ /hr) (LPM) 

" +91-913711 2£09 
+91·9536066038 

Khasra No. 1102 

t 

ashwanUakhaniOredlrrmaH.com 
contocteemctesHngiOboratOI'Ies.c:om 

Industrial Area. Salempur Rajputan, 
Roorkee- 247 667 (Uttarakhand) 

Date: 27.01.2025 

Order Ref•rence: 
Throuah e-mail 

Laboratory 

Representative 

Glass Fiber Thimble 

- ---
25.01.2025 

Assessment of Pollution 
load 
30 

EMC/TP..03 

25.01.2025 

27.01.2025 

17.8 

--
Normal 

194.3 

180.6 

17.6 

7.2 

1.6 

Pqelof2 

l 

l 

~ 

~ ..$)~! 
l!':!.t. ' ii!ftl«ll,l 
~~-2015 

a#" .... ..-. 
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S.No. I Parameter 

Suspended Particulate matter (lm/kw-hr) 

2 I Sufphur Dioxide (Km/kw-hr) 

3 I OXides of Nitrasen (am/lew-tv) 

J-.- f carbon monoxide {tpn/kw-hr) 4 

5. I Hydrocarbon Csm/kw-hr) 

6. I lead (mi/Nm ) 

~9 ~ .... l 
Checked by "'$-... 

Remarks: 

TEST RESULTS 

-~ 

Test Method 

I 
I 15:11255 (P-1) 1985 

Reaffirmed 2019 

15:11255 {P·II) 1985 
Reaftirmed 2019 

IS:112S5{P·VII) 2005 
Reaffirmed 2017 

15:13270:1992 
Reaffirmed 2019 

I as EN 13256:2005 
BS EN 13649:2002 

f 
USEPA ( P·12) 

.-I Test Result Specification/ 
Umlt-as per CPCB 

I j 0.170 S0.3 

j 0.120 l Not specified 

j 0.580 S9.2 

I 0.240 I :0.5 

4---:-- i 
1.3 

10.0 0 

1 

~atory 
DIRECTOR 

Environment Management Centre 
Khasra No.-1102, tndi.Area 
SalempurRajputan, Roorkee 

PIIIII:ZofZ 

• T1le ;above re5Uits are related only to tests performed- die Sample. Endo..-nt of procluc:t Is Mittler Inferred not Implied. 
• This report Is not to be reprochiced wholly or in .-n a. u.nnot be used • evidence in tM coun of law a should not be used In any lldnrtltlnl 

meciLI without our special pennlulon In wrltlftl. 
• s.mple will be dllstrvyecl after IS dlys of r~portin& unless othetWiie spedtled. 

Repott refers to die SIMple submitted to us and not drawn by ET&A Lab., unless mentioned otMrwlu!. 
• Rewlt in parenthela is from subcontnKtor. 

"' +91-9137112609 
+91· 9536066031 

oshwanl_lakhanMtredllfmall.com 
contocteemctestu,glaborotorleJ.com 

Khasra No. 1102 
Industrial Area. Salempur Rajputan. 
Roorkee • 247 667 (Uttarakhand) 

ow :tV~ 
l~J 

M~;wt5 

r.\ fii!'ftq· 
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STACK EMISSION MONITORINGTEST REPORT 
Report No. ET&A/SS/81851/ 25 Laboratory Sample Code : EMC/SS/81915/25 Date: 27.01.2025 
Work Order No. & Oate:81851/25 & 25.01.2025 

Name and Address of 

Customer 

~~~ Descrtptfon/Type 

SampUn& Location 

~ .............. 
..___ 
' SampUna Procedure 

-
Normal operating schedule 
(hr/day} 

Control Measure, (If any) 

--
Equipment used 

Type of Stack 
jMaterlal of Construction) 
Stack heltrht above the 1round I level (meter} 

f Stack hellht above the Roof 
lnel (meterl 
Location of Sampllna Port 
from GL (m) 
Stack diameter at the top {m) 

Shape of Stack 

Type of fuel used 

Quantity of fuel used (ltr/hr.) 

Quantity of emission 
L!_lschllrJed (NmJ/hr) 

"' +91 -tas7112609 
+91·9536066038 

a1hwanf lakhanlflredllmoll.com 
cantac: ... metestlf\glabofatortes.com 
.....,.., _,....,.etl..,. ... hNftWI•• ,..,."' 

M/s Tehri Pulp & Papers Ltd. 
Unit I, 9111 Km Stone, Bhopa Road, Muzaffarnagar, 
Uttar Pradesh 

SAMPLING DETAILS 
Stack MonitoriAl Sample Collected by 

St«<t attflched to DG Set l ' Sample Quantity/ Packlnl 

IU!i9, KVA=1000 KWJ 

MDite:-cummltu 

25.01.2025 Oilte of Receipt of Sample 

(02:00P.M to 02:35 P.M.) 

As per CPCB Guidelines : IS : 1125.15:5112 a IS :13270 

As per requirement 

Acoustic Enclosure 

Vayubodhan Stack Sampler 

VSSl 
Mild Steel 

5.2 

-

2.4 

0.250 

Round 

HSD 

170 

Purpose of Monitorint 

Sampllna Duration (min.) 

Sampllna Plan & Proudure 

-
Date of Start of AMiysls 

Date of Completion of Analysis 

Ambient Tempet"ature t•ct 

1 Operatin1 Load 

Stack Temperature ret 

Flue cas temperature ('C) 

1 Samplin& Flow Rate for SPM 
(LPM) 
Velocity of pses (meter/ sec) 

I 

Ordlr Ret.rence: 
Throush e-mail 

Laboratory Representative 

Glass Fiber Thimble 

25.01.2025 ~ 
Assessment of Pollution 

load 
35 

EMC/TP-Q3 

1 25.01.2025 __J 
-+---:2r;Jr. 1101.2025 j 

18.6 

Normal 

216.8 

204.2 

15.4 

6 .6 

693.1245 -----t-"Sampling Flow Rate For Gas _j_ l tLPMl __ _ 
2.0 

Khosra No. 1102 
lnduslrlal Area. Salempur lajputan. 
Roorkee - 247 667 (Uttar<*hand) 

Page l of z 

0 
e~ 
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S.No. j Parameter 

I 
1 i Suspended Particulate matter (lmllcw-hr) 

2 ' Sulphur Dioxide (gm/kw-lv) 

3 I Oxides of Nltrocen (JmJkw·hr) 

4 i Carbon monDXide (im/kw-hr) 

5 Hydrocarbon (gm/kw-hr) 

6 I.Nd (ms/Nm,-

f'.l~t C' ~ ..Pt Checked., 6~ 

Remarks: 

TEST RESULTS 

I Test Method 

15:11255 (I'·U 1985 
Reafftrmed 2019 

15:11255 (P-11) 198S 
Reaffirmed 2019 

I 15:11255 (P-VII) 2005 

~ 
Reaffirmed 2017 

15:13270:1992 
Reaffirmed 2019 , 

BS EN 13256:2005 
BS EN 13649:2002 

USEPA (P·l2) 

. 

I 

I 

I 

I 

Test Result Spedftcation/ 
Limit-as per CPCB 

0.240 S03 

0.150 Not specified 

0.950 I S9.2 

0400 I s3.S 

0070 I 13 

<50 100 

(}...1£ ~ .. 
Authorized"Siinatory 

DIRECTOR 
Env;ronmentManagementCentre 

Khasra No. -1102, tndl. Area 
SalempurRajputan, Roorkee 

hle:ZoU 

• The ilbow result5 are related only to tests pe~ on the Sample. Endo!WfN!nt of product It nelltM!r inferred nor Implied. 

• Ttlls report 15 ncn to be reproduced wholly or In part a unnat be used es evidence In the c.aurt of law a sllould not be used In iiiiY illdvertls4n& 
!Mdlil without our special permission In wrttiftc. 
Sample will be destroyed after 1S ~of reponlfll unlns odlerwise spec Hied. 

• Report ~rs to the Sallll* submitted to us ilnd nat dl'ilwn by ET&A t.ll., unless mentioMd otherwbe. 
Rnutt In parentbnes b from subconerKtor. 

0 +tt -9137112609 
+91-9536066031 

ashwanl Jokhan!Oredlllmall.com 
contactOemcteltlnglaboratories.com 

Khasra No. 1102 
Industrial Area. Salempur Ra}putan. 
Roorkee • 247 667 (uttarakhanc:t) 

@ 
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STACK EMISSION MONITORING & TEST REPORT 

I Report No. : ET&A/SS/81852/25 Laboratory Sample Code : EMC/SS/81916/25 
Work Order No. a. Date: 81852/25 & 25.01.2025 

Name and Address of I M/s Tehri Pulp & Papers ltd. 
Customer Unit 1, gth Km Stone, Bhopa Road. Muzaffamagar. 

Sample Description/Type 

Sampling Location 

Uttar Pradesh 

SAMPLING DETAILS 

Stack Monitoring Sample Collected by 

Stacie attached to Boiler & I Sampte Quantity I Pacldna 

1)!!bine 

r Date of Samplln1 25.01.2025 t Dille of Receipt of Sample 
I 

I 
'rar:edure 

r--:- --::---:---:---:-::-­
Normal operatJn1 schedule 
(hr/day) 

Control Measure, (If any) Device 
Installed for pollution control) 
Equipment used 

Emission Source 

(03:15P.M. to 03:45P.M.) 
j As per CPCB Guidelines : IS : 11255 & IS :13270 

24 hrs l Purpose of Monitorf"l 

ESP 1 ..... of ""'" of -lyon 

Vayubodhan Stack Sampler VSS1 j Date of Completion of 

Analysis 

Stack attached lo boiler & Turbine I Ambient Temperature rc) 
(CapacitY 52 TPH & 8 MW) 

------------;-
Type of Stack RCC I Sampllns Duration (min.) 
(Material of Construction) 

Stack heltlht above the lround 
level (m) 

60 

2.0 

I Stad' temperature ('c) 

I Flue aas temperature ('c) 

I 
t 

; 

I 
I Top Diameter of Stade (m) 

r Shape of Stadl Round Sampllnc Flow Rate for SPM I 

I 
, Type of fuel used 

Quantity of Emission Dischai'Jed 
(m

1/hrJ 

~ +91·9837112609 
+f1·95360U038 

oshwanl_lakhanMiredllmall.eom 
contaciOernctestlnglaborotorles.com 
··----- ___ , __ ...,._t:_ ... _._._._. ---

(mJ/mln.) 

Low Sulphur Coal I Velocity of pses 
!_~/Sec) 

50746.0882 ~nne Flow Rate For 
LPM) 

Khasra No. 1102 
Industrial Area. Solempur Rojputan. 
loorkee • 247 667 (uttarakhand) 

I 

I 

Date: 27.01.2025 

Order Reference: 
Through e-mail 

laboratory 
Representative 

Cellulose Fiber 

Thimble 

25.01.2025 

Assessment of 
Pollution load 

25.01.2025 

27.01.2025 

19.0 

30 

104.5 

92.8 

16.2 

5.8 

1.8 

Page 1 of 2 

___J 

~~~~ 
e~~ 

_JCn~n 
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~ 

TEST RESULTS 

r S.No:-} Parameter I Test Method I 

1 J Suspended Partlcuta 15:11255 (P-1) 1985 I 
matter ("'1/Nm,) Reaffirmed 2019 

2 
1 

Sulphur Oioldde (mc/Nm1J IS:l12SS (P-11) 1985 I 
Reaffirmed 2019 

3. I Nitroaen oxides (m&/NmJ) IS:11255(P-VII) 2005 I 
Reaffirmed 2017 

4 r:-....... , .. 15:13270:1992 I 
byYDI.) 

Reaffirmed 2019 

~:t~ 

Remarlls: 

Test Result 

38.2 

7.6 

9.2 

0.03 

I Desirable limit 

50 

Not specified 

I Not specified 

I 1" by volume 

~t'~ 
Authorlud SJiiiltory 

DIRECTOR 
Environment Management Centre 

Khasra No.-1102, lndl. Area 
Sa'<:..,,J~·-q<1'0 •!.1"' Roorke~ 

Plp2of2 

The above resulls olH'e RUI.cl only to test$ perfanned on the s.am!llle. lndorM.,.nt af pocl«t Is rwltllef lnfeff.cl nor lmplecl. 
1111a report Is not to be repyOduced whoHy or 1ft JINirl & CMI not be UMd as evidence in the caurt -'law &thD\IId not be UMd ill any 

idvertisiftl media wlttwlut our specal permluloft In wrftlr11. 
• SAmple wil be destroyed .tter 15 clqs of reponlft& unless odlerwiM spedled. 
• Report refer~ to the sample submlfted to us and not d,_ by nu Lab., unles5 IN!ntioned otherwbe. 
• Result In pa,.nthnn Is from subcantradOr. 

(.1' +91·9837112609 
+91-9WOU038 

ashwanl_lakhanllredlfmall.com 
contac•mctesttnglc:rboratortes.c:om - Khasro No. 1102 

lndyNPsll Area. Solempur Rajputan. 
Roorkee • 247 667 (Uttorakhand) 

(@ ---
9~~5 

ai.'""'.:..r. 
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f\Hl-l €~\J ~{! R ctl ~ c1B 

TEHRIPULP & PAPER LTD. MUZAFFARNAGAR 
Flow chart -Industrial Project -Activities and Requirement of Water at Each Stage:­

(A.It figures 811: in M31day) 

Tot•l water nqwind: 3000+110~0 • IIOSO MJ/day #I 

1-E.Uitiu8 5Ulfact water supply . 00 M3/day 
2-lnitial ground ~Iller requll'anc:nt 3000+80SC>-IIOSO M3/day 
3-Rccyded water used • 8050 MJ/day 

# 

4-Nct arouad water n:qulrcmcat: 3000 MJiday !CONSIDERED FOR N()(J 
~

ndwtrial ~-.cr n:qwrcment Paper machiiiC (2039! 
1 

Pulp1D111(5001+Coohng &. Scrvbbill8(7410)+ 1 
ilc:r Sec:tion(4S0)+ Treatment loss(00}'"103WM3tdayl 

Reslllcntiai/Domestic 11M3/day I 
\ 3-Green belt etc 640 M3/da) 
4-0ther uses : 00 M3/~· 1 

Total wa1er rtqvln!d 1~ 
3CieG+8050(m31d.ly) r------, 

Treatment Lou Paprr Mac:hl.ot 

00 

n 
I 

I 
I 

~j 

.... I 

ra: 

Total Trnt~ watet 

-] t';::•w ~ 
I ... 1 E-~ I I 

I 

Domatfc 

Grrea lklt I Environmt!lll I 640 

1:\Jana~~:rmrol (Dust Suppi"HIIonl ..,. 

Otbcr u~cs 
("ubing,fin f~ghtiag etc:.) 

I 
I 
I 
I 
J 

®: ~ ~~~ 
"" 

~ 
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l 

TEHRI PULP AND PAPER LIMITED- MUZAFFARNAGAR c0 
Water Balance 

The Fresh water requirement is 3000m3/day and gross water requirement is 11050m3/day for 300 days 

in a year. The water balance is given in fig-

s. No. Name of Section Fresh water Consumptions Recycled Water Total Water 
Consumption Consumptions 

(~/Day) (M3/Day) {M3/Day) 
1. Paper machine 2039 4000 6039 

~- PUlp Mill 500 3410 3910 

3. Boiler Section 450 - 450 

4. Domestic 11 - 11 

5. Green Belt - 640 640 

Total 3000 8050 11050 

--
L_ 

-- -- - --- ---- ---- ---- ------- -- l --- -

Water Balance: -
1. Industrial- 2989m31day 
2. Residence & DomesticO -11m3/day 
3. Recycle - 8050 m3/day 
(A) Industrial- 7410 m3/day 
(B) Green Belt-640m3/day 

Total: -11050 m3/day 

f 
l ~?· 

' 

-
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~ 
RECHARGE PROPOSAL 

General Information: 

(i) 

(ii) 

Name of the Industry 
Details of Project 
Main Type of Industry 
Detail of Industry 

location Details 
Village 

Block! Taluka Name 

Teshil Name 

District Name 

State 

Tehri Pulp and Paper Limited 

Industry (Paper Manufacturing) 
Unbleached grade kraft Paper 

(iii) Gram Nagar Panchayat 

Makhyali 

Muzaffamagar 

Muzaffamagar 

Muzaffamagar 

Muzaffamagar 

Makhyali 

(iv) Communication address: 
Complete Postal Address 9 th KM Stone, Bhopa Road, 

Muzaffarnagar 

(v) NOC letter No. 21-4( 188)N R/CGWA/2008-1 ~ 13 

(vi) Total Fresh water requirement from extraction 
a) Ground Water Requirement 
b) Ground Water RequiremenVYear 
c) Recharge quantity required as per Norms 
d) Recharge as per Proposal: 

3000 M3 /Day 
9,00,000 M3/Year 
4,50,000 ~/Year 
4,60,921 M3/year 

);>- Tehri Pulp and Paper limited hired 12 no Ponds for artificial recharge in 
regards to extraction of 3000 M 3/Day (9, 00,000 M 3/Year) alongwith 12 
nos Shaft @ 01 Shaft per pond. The details are mentioned below in Table 

~~ ~r:· ~ ~ \ ..._ r·~o, "' ., ~ -

1- 8J - ' ~ I~ 
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@ 
Pound No. 01 

Village Bhandura, Tehsil- Sadar 

t-.·--
Area Of Pound I .707 hect. 

Khasra Number 448 

Population 7000 

Total Nos of Pound 01 

Area of Village 1km;t 

-----Recharge Quantity 413!i9.5 M;JfYear 

Number of Shaft to be installed 01 

Pound No 02 

Village Chamau, Tehsil ..:.. Sadar 

Area of Pond 0.4400 hect. 

Khasra Number 303 

Population 3000 . 

Total number pound 01 . 
Area of Village .75km;t I 

r=--. . 

=J Recharge Quanttty 25740 MJIYear 

Number of Shaft to be installed I o1 l 

Pound No 03 

~ge Karoda Mahajan, Tehsil - Budhana 

Area of Pond 0.5120 

~. f 
~
~~~ - ~ 
~ l <f'I'--: (j ~· -_ {Y· • I 

...._, 
.. -
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Khasra Number 

Population 

Total number pound 

Area of Village 

1 Recharge Quantity 

I Number of Shaft to be installed 
I 

Pound No 

Village 

Area of Pond 

Khasra Number 

Population 

Total number pound 

1 Area of Village 

Recharge Quantity 

Number of Shaft to be installed 

Pound No 

Village 

Area of Pond 

Khasra Number 
I 

I 

I Population 

Total number pound 

1 Area of Village 
--

® --
332-M 

5600 

03 

1.5 km2 

29952 M11Year 

j 01 

04 

Karoda Mahajan, Tahsil- Budhana 

0.4100 hect. 

284 

5600 

03 

1.5km:l 

23985 M;aiYear 

01 

05 

Karoda Mahajan, Tahsil - Budhana 

0.2650 hect. 

269-M 

5600 

03 

1.5 kml 

j 

-.....:. 
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Recharge Quantity 15502.5 M;)/Year 

Number of Shaft to be installed 01 

Pound No 

Viftage 
106 

Badkata. Tehsil- Budhana 

Area of Pond 0.310 hect. 

Khasra Number 214 

Population 3500 

Total number pound 03 

Area of Village .5 km2 

Recharge Quantity 18135 M;s/Year 

Number of Shaft to be installed 01 
I -- - ~··--- ---- -~ ------ - - ~- -

Pound No 07 

I Village Badkata. Tehsil- Budhana 

Area of Pond 0.512 hect. 

Khasra Number 265 

Population 3500 

Total number pound 03 

Area of Village .5 km.: 

Recharge Quantity 

I Number of Shaft to be instaf1ed I 01 

~ 
tL? 

-
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Q3 
I Pound No 108 

Village Badkata, Tehsil- Budhana 

Area of Pond 0.416 

Khasra Number 247 

Population 3500 

Total number pound 03 

Area of Village .5km2 

Recharge Quantity I 24336 M;J/Year 

I Number of Shaft to be installed 
I 

j 01 

Pound No 09 

Village Kurthal, Tehsil- Budhana 

Area of Pond 0.92 hect 

Khasra Number 1019 

Populat1on 9000 

Total number pound ...... I 

t Area of Viii age ~ 
Recharge Quantity 53820 M,./Year 

Number of Shaft to be installed 01 

Pound No 

Village Kurthal, Tehsil- Budhana 
10 3 

Area of Pond 11.61 hect. 

\."tD ... 

·fJ~-g ......... ~ Eo , ~ 
~ ~: ···t£~ "'\ ~~ f£.y 

--~ 

' J-

f1 
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Khasra Number 
I 

I Population 

r Tdlllnumberpound 

r Area of Village 

Recharge Quantity 

~r of Shaft to be installed 

Pound No 
I 
1 Village 

Area of Pond 

Khasra Number 

Population 

Total number pound 

I Area of Village 

Recharge Quantity 

I Number of Shaft to be installed 

Pound No 

Village 

Area of Pond 

I Khasra Number 

tion 

10670 

9000 

~ 
94185 W/Yaar 

01 

i 11 

Kurthal, Tehsil- Budhana 

1.07 hect. 

1021 

9000 

05 

1 km2 

62595 M;,/Year 

01 
I 

12 

Kurthal, Tehsil- Budhana 

0.707 hect 

1145 

9000 

/ 
·tl-P 

0 

. 
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TIN 094/3100495 dl 1.4 95 
GSTIN No . • 09AAACT0285B 1 ZO 
C I.N . U21022Dl 1993PLC119328 

f-)NN.E)\~~c;! Qq \ L 

TEHAI 
~~:. P U L P & P AJS E R L I M IT E D .. ·~ ... ~ . 
,• . - ' - •- • I .,.• • _..,. 

Ref No. 

Office & Works : gth K.M. STONE,· BHOPA ROAD, MUZAFFARNAGAR-251 001 
t : 0131-2468383. 2468384, 2468385 . 2468386 E-mail · mfo@tehripaper.com 

To, 

The Regional Officer 
U. P. Pollution Control Board 
6-B, Nai Mandi 
Muzaffarnagar 
251Q()l 

S!Jbject: - Submission of Mivawaki Plantation Program detail along with affidavit. 

Ref ~Q·~: 11V_LG-l9 j Vriksharopan I Muzaffarnaga.r:J 2024 dated 21.05.2924. 

Dear Sir, 

OofL'd 

Date: 04.07.2024 

With reference to the above subject please find here with the attached detail related to Miyawaki 
Plantation Program here as under-

1. Original copy of affidavit with Notary, (Praroop-2) 

2. Information of Miyawaki Plantation Program, (Praroop-1) 

3. Detail of Vendor engaged for Miyawaki Plantation. 

Thanks and Regards, 

For Tehri Pulp and Paper Limi 

(f. 

Encl: As above 

l(tTI,.c-1 
~- ISO 0' (J () 

----~---------------9001 2000 
Regd. Office: 216,AGARWAL PRESTIGE MALL PLOT NO. 02 ~ k 

"'71. .A~ COMMUNITY CENTRE RANI BAGH . PITAMPURA, NEW DELHI-110034 
UFAC"'"' 
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(§ 
~ 

l:J' 

GW 108457 

~'Q3 ---

- mfR ~.:~: ll;;::;.~<i~·~ :;( 
...A lJ:II ' -.., .. \ 

" fch~n"< ~ "TID ~ f* ~ ~ qc;q ~ ~ f{;f~~ 9 fc);olfto ~. 1lM 
"""'"j\J1-:::rr.<N>fi-.rr:-r::rr•....,.,t'< ~oo) it '"161stii~Cf) 44fq'<ol cfi lfG lR (f)l4'<o t ~cto61'<1 ~ ~ CfRffi' { 

fij; ~ \Ril1r ~ ~ qc;q ~ ~ R-t~e;s, 9 f*"olfto ~. ~ -m !J~%'<"1'1~ (\joJJo) 

am ft4tqltfil ~ ~ ~f.'tto ~ UPSIDC Park. Opp: Pritul Machines) Begbrajpal. 

d6~cl; affitRI. \J1914C: !JG:I4'4'>"<91•1'( (\3"oRo). (Longitude: 77.701962 "Qit Latitude: 29.378154) 

l:R 800 Cf1f ~ ~?N><"t it <"PI''PI 2000 ¢ <m ~ ~ vrRT lH~tfck1 t I ~ ~ _,...~ 
am ~41CiicCt ~ ~ ~a11'()quf ~ 31TlTPft 'iH'ti~ ~ ~ ~ ~ ~ qR ~ ~jtpft ~ I 

~ ~41R4t ~ <JR fll4fqJcfi) ~ ~ ~ -q ~ ..-n) ~ ~ q;r 1ft ~!J~o 
~-~ 'tlPI~ild ~ \J1ill•ll. RJitifl 3WlT1fi 2-3 Cflf -q ~ ~ -q ~41CIIt6l ~ lR 

~ CR ffi ~<t>~t1 liT ~ ~ Gffi ~ ~ ~ ~ fc); ~ q,)c)UIQ> 

~ \Jo Ro ~ Pfli"34UI m q;l ~ <1ft \J11~tn ~ \Jo J:To ~ Pfzl"3401 ~ 6RT ~ 

q;l ~ 'ft6'"1~ -q ~41CIIcGI ~ lR ~ ~ -mf -q ~ ~ RICI~I;fi q;r ~ d 
i:ffi ~ 31'j'll<'l'f '!JF-l~Tl(l ~ ~ ; 3 ~' JJ~ ( ( ~ . ~~ 
~;{fCf)Q- 04.07.2024 eo~I!'\IIIJil.l!lf: t.! ........ ~.r.~~

1

"""""'.. (flit~i Cff'ffi ~ 
·' "IHDet~~r. . · ................... . .:. _ _ 
h.,.rlter .. • ! hlo~ ·) ~ ;-. ~ ' · ..... ..... ~........... ~- EH~\ ~0 
I :'!lVI a.•t· •, , • .~ ~ <- ~ •:v "' lfo ~ ~ lO A(:' (\\'\ 
•••an•·•' •M· "" ~ 1n1 ccntente \ ~ ~~ 
·~o~. i'fttei"'' . ...... ! . ; .... ;e!!n a.-feut.end 9 ~o'lfto . .. _ 
t\Jo4tineGtv:t~•tot"••••~tF~t•..... ) 2 001 ~ 
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~ 

~-1 

~ftlctl*l ~~1fffl(tqua cfil~ 

url:u ~ ;mr cr traT: ~ ~ rt! m ~~~:s <!.f3?: 1 & 2>. ~')lf'Ni<'1•a< 

r 
;To ~~~ ~~ ~n-~ ~~!fiT ~T§lfU ~ 

I (~~:~~~=::.) I ;;r1f~/ ifl1f ifl1f ifl1f Jlflffi;fi/ (to~ 
;mt~;mr lTTCTmRT 

---; 

1. UPSIDC Park, Khatoli Khatoli UPSIDC NA 1000 m2 Longitude:77. 701962 
opp. pritul Park, opp. approx 

~0 

machines pritul Latitude: 29.378154 
Beghrajpur, machines 

Muzaffamagar Beghrajpur, 

L --L-- ----

~-~~~mR:t~~:s <~ 15Y.Jt ...... 

~fl &o--~-
,~ 

(ifio ~ 
~ ;:rz:;;o=nll·~liii*· "drtl: 
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T.I. N. : 09473100495 dt. 1.4.95 
GSTIN No. : 09AAACT0285B1ZO 
C.I. N. : U21022Dl1993PLC 119328 

Office & Works : 91h K.M. STONE, BHOPA ROAD, MUZAFFARNAGAR-251 001 
(() : 0131-2468383, 2468384, 2468385, 2468386 E-mail : info@tehripaper.com 

Ref No .......................... .. 

To, 
The M/s Vijay Foundation 
Muzaffarnagar, (U.P.) 

251001 

Dated ................ ... .. . 

Date: 27.06.2024 

Subject: -Work Order for Forestation under Miyawaki Program 

Dear Sir, 
In reference to the above subject, hereby We are pleased to place Work Order to 

M/s Vijay Foundation, Muzaffarnagar, (UP) FOR THE Forestation work under Miyawaki 
process in industrial area Beghrajpur, Muzaffarnagar, (UP) as per detail mentioned below 

here as under-

Name of work- Miyawaki Plantation 
Place of Work -Industrial Park Area, Beghrajpur 

No. of Saplings - 2000 

Note: - All type of maintenance alongside the consumptions fertilizer and water will remain 
under the scope of M/s Vljay Foundation, Muzaffarnagar, (UP) for the saplings. 

Please do the needful and acknowledge the same. 

Thanks and Regards, 

For- TEHRI PULP AND PAPER 
A'. ({u '- L . ._ J;.,<t 

t· .... ·~f~ 
(K.K.Gu 

Authorized Sl~ 

/} 
~\l,c-1 

<v ISO ~ 
~ ~,. <:..> 0 
~8 1)'. 9001 : 2000 

~egd. Office : 216, AGARWAL PRESTIGE MALL PLOT NO. 02 - ~ J! 
COMMUNITY CENTRE RANI BAGH, PITAMPURA, NEW DELHI-11 0034 '"'1tJFAc'\'Y 
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• 

R&gd.OH. CSR : CS 0 
SEEMLI, MUZAFFAANAGAR GSnN : 09AADTII ~J..oO;;l 

12A : MOTV1416EE2022101 
BOG : AADTV1416EF2022101 

AFFORESTATION & LANDSCAPES 

~ 
13ft$.~· ~uft {ufio"Ql=[o 4trf<HUJ). 
~~qeq~~ 
13114G-JjG1CfQ'>'{1~ 1{. \3'W ~I 
q~GQ. 

DATE: 12.06.2024 

Qli~~~\rtR ~ q \3"tHI'@O\S aa-q qqf<HOI WMUT %Qtatmr 
4Rl:f1"111~TR q;n:f "CfR ~~I 
~ qatl:i)QUI ~'"lixl ~ ~ 'Clmf ~ fGttiCfs 3RJ1fu ~ ~tllctlttl Cf 
~\if><l&ctl <i¢4lc:tft &m ~ (fCf) \ftR ~ ~ \5114G JJG14Q;={141={ Cf 
13~HF&O\S \Jt144 ~. q ~~ilWT'l.flT 7.00.000 ~ ~ Cf~F<14D I 
I q1h!lQOI cmq;n:f ffQ'>("'oJqcfq; fcf>trr~l ~ ~l:JI={ - fclJOI~f$ 31"jt!F< ~ 
JfT[$ ahtCf5(1 il fl:itltQtct>9 d<fS;ftct> IDXT 1.5X1.5 Ft ~ 2000 tiTW q;-r ~ fa?m 
\jff1T~' fGttt~ 150 ~ma-qar$tffill(f JfRfi~1 ~qa11~1qotil~~ 
~ ;ftl:r, \111ljrt. (ff. $ . d1Cf51Q1. 1(Yftfl~{ J.fTCfffi. ~. ~. Jfll:f. df~liG . 
~(1~01 * Q\i11RI ~tTt~cfflm"GfRT~I ~~q;r Qtll~ 31JJII4l 
~ 11 ~ 'Clmf em \:J;oql~m (fq) ~ Uf8q;r ~, 

~ 
I. ~ ttil' 2.5 CTti CfcP tfr~ Cf)l x~Hg lq ~. "ffaR. * ttutRfd ~ I 
2. 'Fl FcbJ=ta em so uffl~ld 'Clmfw~~~ ~i~Tclftcm~ so uffi~1o 
cFH)qUI q;rq;n:f~ffl~ Q~l'i'41C1~ml 

Mob.: 8077870789 
E-MAIL : vtJav.toundatlon2020@gmoll.com 

. . -
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~ 
BEFORE THE NATIONAL GREEN TRIBUNAL, u 

PRINCIPAL BENCH, NEW DELHI 
(Original Application No. 797 of 2024) 

IN THE MA TIER OF: 
Gautam 

Versus 
State of Uttar Pradesh & Ors. 

.•... Applicant 

. .... Respondents 

KNOW ALL to whom those present shall come that I, Kishor Kumar Gupta aged about 62 years S/o 
Late Sh. Banwari Lal Gupta working as G.M. - Environment & Safety with Tehri Pulp & Paper Ltd. 
having its Unit at: 91

h Km Stone, Bhopa Road, MuzatTarnagar (U.P.)- 251 00 I (the Respondent No.9 
herein) do hereby appoint: -

ANUBHA V ANAND ARON, ABHINA V ANA D (Advocates) 
A-901, Apex Golf Avenue, Sector- I, Greater Noida West. U.P.- 201 306 

Mob: 9811764256: 95824 16270; E-mail: abhinav.legal@gmail.com 

(Hereinafter caUed the Advocate) to be my/our Adyocate in the above noted case authorize him:-
• To act. appear and plead in the above noted case in this court or in an} other Coun in which the 

same may be tried or heard and also in the appellate Coun including the High Coun subject to 
payment of fees separately for each Court by melus. 

• To sign, file, verify and present pleadings. appeals cross-objections or petitions for execution 
review, revision. withdraw, compromise or other petitions or affidavits or other documents as may 
be deemed necessary or proper for the prosecution of the said case in all its stages subject to 
payment of fees for each stage. 

• To tile and take back documents, to admit and/or deny the documents of the opposite party. 
• To withdraw or compromise the said case or submit to arbitration any differences or disputes that 

may arise touching or in any manner relating to the said case. 
• To take execution proceedings. 
• The deposit, draw and receive money, cheques, cash and grant receipts hereof and to do all other 

acts and things which may be necessary to be done for the progress and in the course of the 
prosecution of the said case. 

• To appoint and instruct any other Legal Practitioner authorizing him to exercise the power and 
authority hereby conferred upon the Advocate whenever he may think tit to do so and sign, the 
power ofanorney on our behalf. 

• And 1/We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or 
his substitute in the matter as my/our own acts. as if done by me/us to all intents and purposes. 

• And 1/We undenake that 1/We or my/our duly authorized agent would appear in coun on all 
hearings and will inform the Advocate for appearance when the case is called. 

• And 1/We undersigned do hereby agree not to hold the advocate or his substitute responsible for the 
result of the said case. The adjournment costs whenever ordered by the Coun shall be of the 
Advocate, which he shall receive and retain for himself. 

• And 1/We undersigned do hereby agree that in the event of the whole or part of the fee agreed by 
melus to be paid to the Advocate remaining unpaid he shall be entitled to withdraw from the 
prosecution of the said case until the same is paid up. The fee senled is only for the above case and 
above Coun. I /We hereby agree that once the fees are paid. 1/We will not be entitled for the refund 
of the same in any case whatsoever and if the case prolongs for more than 3 years the original fee 
shall be paid again by me/us. 

IN WITNESS WHEREOF 1/we do hereunto set my/our hand to these presents the contents of which 
have been understood by melus on this r~h day of February. 2025. 
Accepted subject to the terms of the fees 

ANl~D ARON & \~:D 
(D/184812003) (01762/2007) 

(Advocates) 
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Abhinav Anand <abhinav.legal@gmail.com>

Reply/Response - Respondent No.9 (O.A. No.797/2024) - NGT (PB), New Delhi
1 message

Abhinav Anand <abhinav.legal@gmail.com> Wed, Feb 19, 2025 at 3:26 PM
To: rocz.lko-mef@nic.in, dmmuz@nic.in, ms@uppcb.com, "upgwd.in@gmail.com" <upgwd.in@gmail.com>

Sir, 

Kindly find attached herein the PDF copy of the Reply /Response filed by the Respondent No.9 i.e. Tehri Pulp & Paper Ltd. in O.A.
No. 797 of 2024 titled as "Gautam Vs. State of U.P. & Ors." pending before the Hon'ble National Green Tribunal, Principal Bench,
New Delhi.

Regards,

Abhinav Anand
(Advocate)
Mob: 9582416270

 Reply - R9 - NGT (O.A. No. 797 of 2024).pdf
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https://drive.google.com/file/d/1s2iUGlbY1IuuIY-eU4TPOHwgUpqvEmy1/view?usp=drive_web
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